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LOK SABHA
Friday, Bth September, 1858

The Lok Sabha met at Eleven of the
Clock.

[MR. SpeARER in the Chair]

ORAL ANSWERS TO QUESTIONS

Government of India Tourist Office,
Paris

*847. Shri Abdal Salam: Will the
Minister of Transport and Commani-
cations be pleased to state:

(a) whether 1t 18 a fact that a huge
building for Tounst Office in Paris
was taken on lease at high costs and
is lying almost empty.

(b) if so, the reasons therefor, and

(c) the action taken in the matter?

The Minister of State In the Minis-
try of Transport and Communications
(Shri Raj Bahadur): {a) No. 8Sir. The
Government of India have taken only
& small portion of a hotel in Paris,
for their Tourist Office The area of
the rented space 1s 3161 sg ft. The
lease 1s for 15 years. Considering the
cantral location of the premises and
the prevailing rent values for such
accommodation, the renl of Rs 2,835
per month being paid for it, is not
regarded as high. A major portion of
the premises acqured is fully in use
and the surplus space, in excess of
the requirements of the Tourist Office,
18 proposed to be utilised by the Infor-
mation Wing of the Indian Embassy,

(b} and (c). Do not arise.
163 LYD—1.
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Shri Abdu! Salam: Is it a fact that
a huge amount was paid as pugree—
as gratis—for getting the 'bu.ildmg:_ if
so, may I know how much was paid?

Shri Raj Bahadur: A sum of
Rs. 2,57,640 equal to 19 million {francs
was paid in a lump sum &s ‘key
money' which happens to be a legal
transaction, a recognised transaction
in France.
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Shri V. C. Shukla: What is the
estimated number of tourists that
come from France to India? Has
there been any increase in the num-
ber of tourists that come from France
to India afler this tourist office has
been opencd there?

Shri Raj Bahadur: The proposal to
open this office was conceived i 1855
and we opened 1t in early 1956, Since
then 1 think there has been a regular
increase. The number of tourists'
arrival from Paris to India was 882
in 1955 In 1956 the number went up
to 1726. In 1957 the number was 1955
and 1958 figures are not available

Shri Tangamani;: The hon. Minister
said that Rs. 2,57,640 has been paid as
‘key money’. May I know whether
that amount will be adjusted towards
the rental of Rs. 2,835 per month?

Shri Raj Bahadur: No, Su: ‘key
money' i3 ‘key money’.

Mr. Speaker: 1 am afraid that will
be coped here also.
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Bclentific Research on Arid Lands

*948. Shri Subodh Hansda: Will the

Minister of Food and Agriculture be
pleased to state:

(a) the steps taken to carry on
scientific research on Arid lands;

(b) the number of such Research
Stations established i1n India; and

(¢) whether any foreign assistance
has been asked for to carry on the
research work?

The Deputy Minister of Agriculture
(Shrik M. V. Krishnappa): (a) and (b).
A Desert Afforestation and Soiul Con-
servation Research Station was set up
at Jodhpur in 1952 This provides
inter alia for applied research work
on a number of problems of arid lands.

(¢) Yes, Sir  Under the UNESCO's
major project on arid land research
programme, technieal assistance in the
form of experts, fellowships and
equipments will be availlable for
further expanding the programme of
the research station at Jodhpur s¢ as

to cover all problems relating to arid
lands

Shri Subodh Hansda: May I know
the total amount spent since the incep-
tion of this scheme

Shri M. V. Krishnappa: For this
scientific research on arid lands we
have not spent much, but it has been
calculated that nearly Rs 15 lakhs
will have to be spent 1n the remaining
part of the Second Plan

Shri Subodh Hansda: May | know
whether any other research station
would be established in any other part
of the country”

Shri M. V. Krishnappa: First we
will set up the research station n
Jodhpur It 1s only after that the
question about starting other stations
will be considered

Shri Ranga: Are our scitentists who
are working at this research station
in touch with similar work that is
beimng carried on 1n the USSR,
specially Central Asia?
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Shri M. V. EKrishnappa: No, Sir,
under UNESCO we got two experts
from Austraha; we will follow the
Australian pattern in this.

Dr. Ram Subhag Singh: May I know
whether the knowledge gained there
1s utilised somewhere or not?

Shri M. V. Krishnappa: It is too
early to say that The station will be
set up very early In September-
October we are expecting two experts,
and under their advice this station
will be set up

Shri Goray: May I know what is
the rainfall per year in these areas?

Shri M. V. Krishnappa: It ranges
from 4 inches to 25 inches

Shri Harish Chandra Mathur: Thus
work 1n Jodhpur has been going on
for quite a considerable time It is
another thing that you are setting up
a new wing May I know what has
been dont during the last two years®?

Shri M. V. Krishnappa: The work
going on in Jodhpur 1s in regard to
the afforestation scheme and not about
the arid research scheme

Zoo in Delhi
+
Shri Ram Krishan:
Shri D. C. Sharma:
*949.{ Sardar Iqbal Singh:
Shri S. M. Banerjee:
{_ Shri Tangamani:

Will the Minister of Food and Agri-
culture be pleastd to state the pro-
gress made so far towards the con-
struction of a zoological garden n
Delhi?

The Deputy Minister of Agriculture
(Shri M. V. Krishnappa): A statement
1s laid on the Table of the Lok Sabha
[See Appendix IV, annexure No. 39]

Shri Ram Krishan: May I know the
total amount spent so far on this con-
struction work?

Shri M. V. Krishnappa: The Delhi
zoo ulumately will cost about
Rs 120,00,000 and it is said that 1t
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would take about five years to com-
plete the whole thing. Up till now
we have spent about Rs. 30 lakhs, and
from the beginning of next April we
want to open the zoo for the publie.

Shri Ram Krishan: May I know
whether the entire work will be com-
pleted during the remaining period of
the Second Five Year Plan?

Shri M. V, Krishnappa: It will take
five years from today to complete the
whole thing, but we expect that from

next April the zoo will be ready for
the visitors.

S8hri D, C. Sharma: May I know if
any Indians are being sent abroad for
training in the art of looking after the
z00 properly?

8hri M. V. Krishnappa: We got
some experts from Germany and an
expert in botanical garden from Japan,
and we have trained our men from
those experts whom we got from
Germany and Japan.

Shri Tangamani: May [ know whe-
ther the development of these 37 acres
adjnining the Purana Quila for the
Botanical Gardens forms part of the
core of the Plan?

Shri M. V., Krishnappa: This is part
of the 200—the Botanical Gardens to
the extent of 37 acres. In this Botani-
cal Garden a portion to the extent of
11 acres will be for a landscape garden
of the Japanese type.

Mr. Speaker: The hon Member
wants to know whether this 1s a part
of the core of the Plan.

Shri M. V. Krishnappa: It 1s a part
of the Plan.

Mr. Speaker: The core has vet to
develop in a tree.

Shri S. M. Banerjee: We have
presented many baby elephants to
other countries May I know whether
we have got some animals from any
of those countries?

S8hri M. V. Krishnappa: Yes; we
have already got a number of animels.
There are nearly 400 animals, and
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some of them were presented to the
Prime Minister and also our President.
For the information of the hon. Mem-
bers I would like to say that there is
already an elephant which will not
only dance, but dance to the tune of
music.

Shri Goray: That is not from any
foreign country; that is from here.

Shrimatli Renn Chakravartty: We
have one of the fnest zoological
gardens in Calcutta, which has been
there for very many years. May I
know what was the exact necessity for
us to send abroad our people to be
trained under experts?

Shri M. V. Krishnappa: We gol the
experts from Germany and Japan; we
did not send any Indian expert to be
trained from outside. We have very
many zoos in India, out of which Cal-
cutta is also one But this will be
the biggest in Asia, and we want to
see that all that deserves a place in a
zoo will be in that zoo.

Gandak Project

+

Shri Ram Krishan:

Shri Rajendra Singh:
{ Sardar Igbal Singh:
| S8hrl Bibhnti Mishra:
{ Dr. Ram Subhag Singh:

*950 ,{ Shri Shivananjappa:

T Shri Radha Raman:

Shri Bishwanath Roy:
| Pandit D. N. Tiwary:
| Shri Hem Barua:
| Shri Jhulan Sinha:

Will the Minister of Irrigation and
Power be pleased to refer to the reply
given to Unstarred Question No. 1162
dated the 11th March. 1938, and state
the further progress made regarding
Gandak Project?

The Deputvy Ministr= of Irrigation
and Power (Shri Hathi): The Central
Water and Power Coromission have
examined the Project Report and sent
their prelimnary technical comments
{o the Government of Bihar. The nego-
tiations with the Government of Nepal
are still going on.
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Shri Ram Erishan: May I know
whether any decision has been taken
ubout the salection of the site?

Shri Hathi: Yes; the decision about
the barrage has already been taken.
It would be acroas the Gendak river
at about a thousand feet below the
existing canal.

Bhri Shree Narayan Das: May I
know if the Government of Nepal have
asked for a provision in the agree-
ment for a larger number of miles of
canalg in their territory and if so,
the expenditure likely to be increased
by this?

Shri Hathi: The negotiations are
going on between the Government of
Nepal and the Government of India.
About the technical aspects and the
benefits which India would derive,
certain points have crogped up, but it
would not be desirable at this stage
to tell all that has transpired or is
transpiring between the two Govern-
ments. We are in the stage of nego-
tiation.

Dr. Ram Subhag Singh: May I know
whether this Gandak project work will
start during the Second Plan?

Shri Hathi: The intention is to start
it in the Second Five Year Plan. A
provision of Rs. 5 crores has also been
made for that project.

Shri Hem Barua: May I know if it
is a fact that a group of Nepalese
engineers has left for the barrage site
mccording to the decisions arrived at
the conference held towards the end
of July between the representatives of
the two Governments—Nepal Govern-
ment and Government of India—and
if so, have they submitted any report
on the basis of which the agreement
is to be signed?

Shri Hathi: A team of engineers
from India did go to Nepal to discuss
certain technical matters. The report
and the discussions that took place
were submitted to the Ministry. The
Nepal Government are algo thinking
of sending a8 commission to the site.
We are awaiting that now.
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fhrl Radbhs Raman: May I know
whether it is a fact that the agree-
ment which is to be concluded is being
delnyed on mecount of the King going
on foreign tour?

An Hon. Membor: He has returped.

Shri Radha Raman: May I know
whether that agreement is now being
expedited?

Shri Hathi: As I said, we are in the
stage of negotiation. We on our part
are trying to expedite the conclusion
of the agreement as soon as possible.

Policy of Decentralisation of Rallway
Board

*951. Shri Harish Chandra Mathor:
Will the Minister of Railways be
pleased to state:

{(a) whether Railway Board have
taken any further steps during the
vear to give effect to its policy of
decentralisation at all levels; and

(b) what is the nature of the steps
taken?

The Deputy Minister of Railways
(Shri S. V. Ramaswamy): (a) It is
presumed that the Hon'ble Member is
referring to delegation of powers.

Increased powers were delegated to
General Managers in 1054 and aguin
in 1957, The scope for further dele-
gation is thus lLimited, but further
powers are delegated to General
Managers whenever it is found neces-
sary to do so.

(b) During 1958, railway admmns-
trations were granted additional
powers in some cages, particularly in
respect of purchase of stores up to
Hs. 25,000 in each case without going
through Director General, Supply &
Disposals. (The previous limit was
Rs. 10,000 in each case).

Shri Harish Chandra Mathur: May
I draw the hon. Deputy Minisier's
attention to my question. 1 asked
about decentralisation at all levels and
not only st the General Manager's
leyel, bécause the work is executed
by the subordinates to the General
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Munager. May I know whether there
js any decentralisation which has taken
place at all levels, below the General
Manager's level?

Shri 8. V. Ramaswamy: We are not
quite clear about the meaning of the
word the hon. Member is using. I
take it that it is delegation of powers.
If that is so, enhanced powers have
been delegated to the Geneml
Managers, Heads of Departments, etc.
If the hon. Member is interested in it,
1 shall read that portion

Mr. Speaker: Delegation has taken
place at lower levels also.

Shri Barish Chandra Mathur: May
1 know whether this question was dis-
cussed at the last General Managers’
meeting with particular reference to
disciplinary action and if so, what was
the general view “of the decision
taken?

Shrl B. V. Rasuaswamy: We do not
propose to disclose it at this stage.

Shri Damani: May I know whether
the question of holding meetings of
the Railway Board at zonal head-
quarters has been considered?

Mr. Bpeaker: How does .it arise out
of this question?

Shri Tangamani: May 1 know whe-
ther any powers have been delegated
to the Divisional Superintendents and
if so, up to what amount can they
spend without any sanction previously
from the General Manager?

Shri 8. V., Ramaswamy: Yes.
General Managers have recently been
authorised to delegate powers of local
purchase and stores which are nor-
mally to be exercised only by Caon-
troller of Stores to Divisional Superin-
tendents also. subject to the limits
given below: (a) Purchase of non-stock
itams up to Rs, 100 per item, but not
exceeding Rs. 1,000 in the aggregate
per month, (b) In the case of emer-
gency, purchase of stock items up to
Rs. 100 per item, but not exceeding
Rs. 1,000 in the aggregete per month
in comsultation with the ‘toncerned
accounts officer.
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Shri Kasliwal: May I know what
particular powers were delegated to
the Deputy General Managers in
1957-58?

Sthri 8. V. Ramaswamy: It is a
matter of internal adjustment; I would
require notice of that question.

Mr. Speaker: Am 1 to understand
that Mr. Damani's question is whether
the meetings of the Board will be held
at various zonal headquarters?

Bhri Damani: Yes. If the meeting
is held at the zonal headquarters, they
can study the problems of that area
carefully.

Shri 8. V. Ramaswamy: The meet-
ing of General Managers is held so
far only in Delhi. They have not been
held at the headquarters of the various
zones.

Mr, Speaker: He wants to know
whether the meetings of the Railway
Board will be held at the wvarious
zonal headquarters, so that they may
understand the problams there.

Shri Harish Chandra Mathur: The
hon. Deputy Minister has said that he
is not in a position to disclose at this
stage the question of delegation of
power discussed at the General
Managers' meeting. May 1 know if
he considers it to be not in the public
interest?

Shri 8. V. Ramaswamy: If the hoa.
Member renews his question at a labter
stage, I shall answer it

Mr. Speaker: What is the good of
going into these matters? He has =aid
that at this stage it is not desirable
to disclose those things.

Shri Ranga: The hon. Deputy Minis-
ter said that at present these meetings
are not being held in the zonal head-
quarters. Is the adwvisability of hold-
ing these meetings in the zonal head-
quarters likely to be considered?

Shri 8. V. REamaswamy: The quess
tion is not under active consideration
now.
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Remodelling of New Delh! Siation

*952, Shri D, C. Sharma: Will the
Minister of Rallways be pleased to
state:

(a) the amount spent up-to-date on
the remodelling of New Delhi Station;
and

(b) whether the entire project of
remodelling of this station has been
completed?

The Deputy Minister of Rallways
(Shri S. V. Ramaswamy): (a) The
expenditure booked so far on the re-
modelling of the New Delhi Station
and the Yard is Rs. 28.67 lakhs.

(b) No, Sir. The final phase of the
work is expected to be completed by
about December, 1958,

Shri D. C. S8harma: May I know
how far this remodelling of the rail-
way station will reduce congestion in
goods and passenger traffic?

Shri S, V. Ramaswamy: 1 think pas-
senger amenities have increased con-
siderablv and the congestion in New
Delhi station has been relieved to a
considerable extent. So far as the
goods traffic is concerned, the yard
programme is in three phases, Phases
1 and 2 have been completed. Phase 3
is yet to be completed and if that is
also completed, the goods traffic will
be handled with better facility.

Shri Shree Narayan Das: The hon.
Minister has said that the remodelling
has not yet been completed. May 1
know what will be the total expendi-
ture involved if it is to be completed?

Shri 8. V. Ramaswamy: With regard
to yard remodelling, it is in three
phases. Phases 1 and 2 have been
completed. Phase 3 consists of provi-
sion of platform....

Mr. Speaker: He wants to know
only the money required.

Shri 8. V. Eamaswamy: So far as
the new station building is concerned,
it has been completed at an estimated
cost of Rs. 19.95 lakhs. The up-to-date
booked expenditure is Rs. 20.54 lakhs.
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So far as the yard is concerned, the
estimated cost is Rs, 10.69 lakhs. We
have spent so far Rs. 8.13 lakhs.

Mr. Speaker: The hon. Deputy
Minister was only asked what more
money has to be spent to make it
complete. These details make us
dizzy. Rs. 4 lakhs, Rs. 5 lakhs, etc.—
who knows all these details? Next
question,

Central Council of Ayurvedic
Research

+
Shri Kodiyan:
‘953"{ Shri Padam Dev:

Will the Minister of Health be
pleased to state:

(a)~whether Government have taken
any final decision with regard to the
proposal for establishing a Central
Council of Ayurvedic Research;

{b) if so0, the nature of the decision;
and

(c) the views expressed by various
State Governments on the proposal?

The Minister of Health (Shri
Karmarkar): (a) Yes.

{b) and ic). Almost ul]l the State
Governments were in favour of the
proposal but subsequently the Central
Council of Health decided that the
development of the indigenous systems
of medicine should be left to the
individual State Governments. There-
fore the establishment of such a Coun-
cil was not considered necessary for
the present.

Shri Kodiyan: The Central Council
of Health during the recent meeting
held in January this year recom-
mended to the Central Government
that research in the indigenoug sys-
tems of medicine should be encourag-
ed by the Centre. May 1 know what
steps have been taken so far to imple-
ment this recommendation?

Shri Karmarkar: The aid that the
Central Government gives is towards
upgrading Ayurvedic institutions and
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research in Ayurveda. For research
work In the indigenous systems and

aid for Ayurveda the expenditure was
as follows:

19864-55 Rs. 12,82,000 in round
. numbers

1956-57 Rs. 10,20,000

1657-58 Rs. 18,23,000

and this was given by way of aid.
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Mr. Speaker: In the case of students
of arts, scholarships etc, are given.
Likewise, so far as ayurvedic doctors

are concerned, why don't you give
some such encouragement?

8hri Karmarkar: We have a post-
graduate training centre in Jamnagar,
where we are taking ayurvedic gra-
duates, We are giving them stipends
and meeting their expenditure.

Dr. Bam Subhag Singh: May I know
whether any members of the Central
Health Council are directly associated
with any indigenous system?

Shri Karmarkar: The members of
the Central Heaith Council, are the
Ministers in the various States. *
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Mr. Speaker: Are there people
practising Ayurvedic system?

Shri Karmarkar: Well, they are all
Ministers. I cannot say whether any
of them are ayurvedic doctors.

Mr. Speaker: Apart from the Minis-
ter?

Shri Barmarkar: That 15 the mis-
understanding. My hon. friend seems
to think that the Central Health
Council is something different. It
consists of only Ministers of the States.
Whenever they come here, they also
bring with them their experts,

whether in the allopathic system or
ayurvedic system.

Shri 8. M. Banerjee: The hon. Minis-
ter has stated that preference is being
given to the ayurvedic graduates.
Recently, in the Lucknow University
when they wanted ayurvedic gradu-

ates they wanted people with MBBS
qualifications.

Mr. Speaker: The hon. Member may
convey it to the Minister.

Shri 8. M. Banerjee: How is it being
encouraged, that is what I want to
know. Proper encouragement is not
being given to students.

Mr. Speaker: The hon. Minister at
the Centre is anxious that the ayur-
vedic doctors should be encouraged.
If there is any individual case n
which, according to the hon. Member,
this system is not being encouraged,
he may bring that case to the notice
of the Mnister.

Dr. Bushila Nayar: In the final
decision of the Central Council of Re-
search for Ayurved, 1s there any
proposal for having avurvedic re-

search in the Indian Council of Medical
Research?

Shri Karmarkar: Under the auspices
of the Indian Council of Medical Re-
search also some research is going on.
But there is no idea of having large-
scale ayurvedic research under the
Indian Council of Medical Ressarch.
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Dr, Sushils Nayar: May I know who
carries out this research in the Indian
Council of Medical Research? Are
ayurvedic experts associated with this
research or is this research being car-
ried on by ordinary doctors of modern
medicine entirely

Shri Karmarkar: So far as the
Indian Council of Medical Research
is concerned, as I said, they are ziding
some schemes of drug research as
such, including indigenous drugs. The
subject of ayurveda as such is not
being tackled by the Indian Council of
Medical Research but by the Govern-
ment of India. As I indicated earlier,
we give aid to research institutions,
like the one in Jamnagar. We also
give aid for the purpose of upgrading
the ayurvedic institutions.

Mr, Speaker: She wants to know
whether Ayurvedic drugs are also
taken for research and whether the
research 1S done by Ayurvedic
doctors,

Shri Karmarkar: In the Jamnagar
Institute research is being done by
ayurvedic doctors. Of course, doctors
of modern medicine are also there to
compare the results. Otherwise, the
research proper is being conducted by

ayurvedic pandits.
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Elecivification Schemses on Somth
Eastern Rallway
+
*854 Shri V. C. Shukla:
Sardar Igbal Bingh:
Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that tha
railway electrification programme for
the South-Eastern Railway's coal and
iron region has been adversely affect-
cd due to lack of power;

(b) whether it is a fact that the
above programme was drawn up on
the understanding that power weuld
be available from the West Bengal
Government's power station at Durga-
pur and the Rihand project in Uttar
Pradesh; and

(c) if so, what are the reasons for
the non-availability of power from
these sources?

The Deputy Minister of Railways
(Shri S. V. Ramaswamy): (a) No.

(b) Yes.

(c) Power would not be available
from the West Bengal Government's
power station at Durgapur due to
various commitments for Power sup-
ply already entered into by West
Bengal Government., However, as
already stated in reply to part (a) of
the question, Electrification programme
for the South-Eastern Railway's Coal
and Iron region will not be affected
as adequale Power for this region will
be made available by D.V.C., Hirakud
and Rihand projects.

Shri V. C. Shukla: I did not ask
about the South Eastern Railway. My
question relates to the electrification
programme in the south-eastern coal
and steel region, which includes the
Eastern Ralways also. May I know
whether it is a fact that when the
outlay on this electrification was
devised it was agreed that the trans-
formers costing abouyt Rs, 11 croves
will be supplied by the mapufscturers
and now they have told us that the
railways themselves will have to pro-

ﬁd{ thesc transformers at their own
cost.
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8hri 8 V. Ramaswamy: With regard
to these transformers I have no parti-
culars, I shall submit for the con-
sideration of the House that there are
four schemes on Eastern Railways and
three schemes on South Eastern Rail-
ways and out of this' four in all have
been taken up for work. These limes
are: Durgapur-Mughél Sarai including
Pradhankanta Pattardih, Asansol-
Tatanagar-Rourkela, Kharagpur-Tata-
nagar and one other line which I shall
presently mention. The total require-
ments for these is about 177 mega-
watts, For these four schemes only
112 megawatts are required. With
regard to transformers I am not in a
position to answer the question.

Shri ¥V, C. Shukla: I wanted to know
specifically about the transformers,
“‘whether the manufacturers of the
electrical equipment are going to give
the transformers or the railways them-
selves have to purchase them and
whether they were included in the
original estimate,

Shri 8. V. Ramaswamy: ] require
notice.

Shri Panigrahi: May I know the
total amount of electricity required
for this clectrification programme and
the sources from which this electricity
is supposed to be made available?

Mr. Speaker: The hon. Minister says
that he wants notice,

Shri S. V, Ramaswamy: The hon.
Member 1s asking another question.

Mr. Speaker: He wants to know the
total amount of electricity that is
required.

8kri 5. V. Ramaswamy: 177 mege-
watts are required 112 megawatts
are required immediately for the pro-
jects undertaken in the Second Five
Year Plan and they have been pro-
mised to be made uvailable.

Shri Panigrahi: What about the
electrifieation programme?

Mr. Bppaker: How much of eleciri-
city will be available fromn Hirakud?
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Shri 8. V. Ramaswamy: 25 mega-
watts will be supplied from Hirakud.

S8hri V. C. Shakla: The previous
electrification programme was to cover
800 miles. Later on it was extended
to 1,434 miles. May I know if all these
1,434 miles are going to be electirifled?
If not, doe; the Government realise
that coal and steel production in these
regions which require greater increase
will suffer and production targets will
not be achieved if this area is not
electrified?

Shri 8. V. Ramaswamy: Several
questions have been telescoped into
one and it is difficult......

Mr. Speaker: The hon. Minister may
answer one Or may answer mnone at
all. 1 have no objection.

Shri V. C. Shukla: But, Sir,

Mr. Speaker: I am not going to
allow. This is a suggestion. The hon.
Minister is charitable in saying that.
On the other hand it is not a question.
He only wants to know why do they
reduce it, there is so much need for
electricity and so on. Hon. Member
may send a note to the hon, Minister.

Construction of Second Shipyard
+
Shri Supakar:
*955. { Shri Eunhan:
Shri Raghunath Singh:

Will the Minister of Transport and
Communications be pleased to state:

(8) the nature and the amount of
ald offered by Japan for the construc-
tion of India’s second shipyard; and

(b) the production capacity to be
achieved with the aid?

The Minister of State in the Mink-
try of Transport and Cemmunications
(Shri Raj Bahadur): (a) and (b).
There has been no offer of aid as such
from Japan for the construction of
the second shipyard. However, a
communication was received from the
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Shipbuilders’ Association of Japan in
April, 1858 that they were prepared
to send a technical team to India to
study local conditions and other
details and to explore ways and means
of possible collaboration in this
venture.

Shri Supakar: May I know if the
Japanese Government or this concern
are not prepared to give any loan or
monetary help to India for the deve-
lopment of this shipyard?

Shri Raj Bahadur: It was the Ship
Builders' Association of Japan which
came forward with this particular
offer. The terms for consideration
were participation on the basis of 45:55
or even up to the extent of 49:51,
manufacture of small passenger ships,
other coastal crafts and other harbour
crafts. The proposal for consideration
was that out of Rs. 2 crores, they
may be able to contribute up to the
extent of Rs. 1 crore even.
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Shri C. D. Pande: If the offer from
Japan is accepted, will it preclude
tenders being placed elsewhere?

Shri Raj Bahadar: I do not think so,
because as soon as a decision is taken
in regard to the location of the second
shipyard, the first question that will
arise is how to process that particular
project. This offer is independent of
that.

Shri Radhelal Vyas: May I know
whether the Government of India
have prepared any blueprint for the
building of the second shipyard which
may be placed before the Japanese
concern?
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Shri Raj Bahadur: In fact, the
easence of the offer was that the
Japanese Association wanted to send
a team of four experts to examine the
location and other detalls of the ship-
yard that they proposed to establish.
We requested them to hold over this
particular offer until we have taken
a decision on the report of the UK.
mission for the location of the second
shipyard.

Shri Radhelal Vyas: My question
was whether the Government of India
have prepared any blueprint which
may be placed before this team of
experts?

Shrl Raj Bahadur: The Government
of India have not yet prepared a
blueprint as such.

Shri Supakar: The report of the
British expert mission is now under
the examination of the Government of
India. May I know if the Japanese
concern are prepared to give this help
wherever we propose to locale this
shipvard or since they propose to
develop their own business on the east
coast of India, they have indicated
any preference while offering this aid”

Shri Raj Bahadur: The question of
preference and the extent of the col-
laboration that they will go into will
be decided only after we have con-
sidered their offer, the offer has come
here and negotiations have only
advanced a bit. At this stage it is too
premature for anybody to say how
far they will be able to go

Shri Panigrahi: May I know whether
the experts have made any estimate of
the expenditure if the yard is located
in the area near to iron and coal areas
and in the area distant from that
place?

Shri Raj Bahadar: If the hon. Mem-
ber refers to the UK. Mission and
their report, they have given some
figures which they have based upon
their calculations in regard to the
anticipateq  expenditure for the
establishment of the shipysrd at
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the five places to which they gave
preference in their consideration.

Shri Damani: May I know whether
any estimate has been prepared of the
total cost of this shipyard, the total
‘requirement of foreign exchange and
the offers received from foreign coun-
tries for'collaboration or assistance in
thie connection?

Shri Raj Bahaduor: If the hon. Mem-
ber refers to the estitmate of the estab-
lishment of the shipyard, I have
already replied to that question that
the U.K. Mission report already con-
tains this. If he means the target of
production, we propose to start from
60,000 tons and it may be extended to
one lakh tons.

Farmers’ Forum

*958. Shri Panigrahl: Will the
Minister of Food and Agriculture be
pleased to state whether Block Deve-
lopment officers in States have been
permitted to enrol members for Far-
mers’ Forum?

The Deputy Minister of Agricuiture
(Shri M. V. Krishnappa): No such
instructions have been issued.

Shri Panigrahi: May 1.know the
number of farmers who have been
sent through the Farmers' Forums to
different countries in delegations?

Shri M. V. Krishnappa: No farmer
representing the Farmers' Forum as
such has been sent. It might happen
that while selecting farmers to be sent
to foreign countries, some might be
members of the Farmers' Forum.

Shri Panigrahi: May 1 know whe-
ther the Government of India has
sponsored any such non-official body
known as the Farmers' Forum and are
inviting {armers from different parts
of India to occasional conferences?

8hri M. V. Krishnappa: Government
has no such scheme.

Shri Hem Barua: Mey I know if it
is a fact that often white~collared
gentlemen and nylon-clad gentle-
women, whe have nothing td do wjth
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agriculture, are associated with this
Farmers’ Forum?

Mr. Speaker: Why does the hon.
Member think that agriculturists
should not wear this? We ere all
progressing after the cinema has come
into vogue.

Shri Ansar Harvanl: Has the Gov-
ernment of India given any financial
aid to the Farmers’ Forum?,

Shri M. V. Krishnappa: In the two

years 1956-57 and 1957-58 we have
given them seme wid.

Pandit D. N. Tiwary: On what basis
are the delegates to the Farmers
Forum selected?

Bhri M. V. Krishnappa: He must
ask the Farmers’ Forum. It iz a non-
official, non-governmental body.

Shri Papigrahi: How are they
selected?

Mr. Speaker: The hon. Minister has
msked you to ask the Forum.
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Shri Subodh Hansda: What is the

benefit that has accrued from this
conference?

Shri M. V. Krishnappa: It is a con-
ference of international agricultural
economists and professore who are
very learned men in their fleld and
the very meeting of such great pro-
fessors on Indian soil—for the first
time they have met in Mysore in
India—we feel, when they put their
heads and pool their resources
together, will be very much bene-
ficial.

Shri Shree Narayan Das: May I
know whether there is any national
conference of this nature associated
with this international conference and,
if so, what is that body?

Shri M. V. Krishnappa: There is a
Society of Indian Agricultural Econo-
mics. The Government of India and
the Society of Indian Agricultural
Economics acted as hosts to this con-
ference.

Shri Tangamani: How many Indisn
agricultural economists were invited to
this conference as delegates or as
observers?

Shri M. V. Krishnappa: About 63 of
them had been invited and more than
50 had taken part in the conference.
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Mr. Speaker: He does not know.
That is the very question that was
put. So far as the details are con-
cerned, he does not know. The hon.
Member will put a separate question.

Shri P. 8. Danita: For Delhi he
should know.

Mr. Speaker: Every detail he may
not know. A separate question may
be put down.

Fruit and Vegetable Development
Board.

+
Shri Bhakt Darshan:
*381 { Shr! Naval Prabhakar:
LSudar Igbal Singh:

Will the Minister of Food and
Agricalture be pleased to refer to the
reply given to Starred Question No.
349 on the 23rd November, 1856 and
state the progress so far made by the
Fruit and  Vegetable Development
Board which was set up under the
Indian Council of Agricultural Re-
search?

The Deputy Minister of Agriculture
(8hri M. V. Krishoappa): A Fruit and
Vegetable Development Committee
was constituted in Decembler, 1858,
in order to deal with matters of
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general policy in respect of research
development, marketing and preser-
vation of fruits, vegetables and flowers.
Two meetings of this Committee have
so far been held, the first in March,
1857 and the second in  December,
1857. The status of thie Committee
has now been raised to that of a
Board and it has been redesignated as
‘Horticulture Development Board'.

Bhri Jagdish Awasthi: The original
question was put in Hindi. He should
reply in Hindi.

Mr. Speaker: He wants the
answer.

Hindi
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Shri Ranga: Is any special assistance
being given or cxpected to be given
to the people who are intcrested 1n
developing fruit gardening all over
India, and to that effect is any mecnev
placed at the disposal of the particular
Board for distribution among  the
different States according to the plants
that they have made?

Shri A, P, Jain: Deyelopment of
horticulture forms part of the Five
Year Plan. The money is given direct
by the Government of India to the
States and not through that Board.
Roughly speaking—I am speaking
from memory—the massistance for
renovating old orchards is Rs. 15 to
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Rs. 20 per acre. For planting an acre
of new orchard, an assistance of
Rs. 300 iz given.
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Special Goupon Scheme for Forelgn
Tourists

*9g2 Shri Hem Barua:
Sardar Igbal Singh:

Will the Minister of Transport and
Communications be pleased to siater

(a) whether there i1s any proposal
regarding the Special Coupon Scheme
for Foreign Tourists,;

(b) if so, the main feature of this
scheme; and

(c) when this will be introduced.

The Mipister of S8iate in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) Yes.

(b) and (c). In view of the difficult-
fes experienced by foreign tourists to
obtain thewr additional requirements
of films for cameras, pipe tobacco and
alcoholic drinks owing to the import
restrictions imposed by the Govern-
ment of ‘India, a proposal is  under
consideration of the Tourist Depart-



4877 Oral Annwers

ment in consultation with the Chief
Controller of Imports to jssue coupons
to foreign tourists on arrival in India
through the various Tourist Offices
80 a3 to ensble them to purchase these
goods upto specified limits from shops
recognised for this purpose by the
Tourist Department.” These shops will
sell the above goods to tourists on
production of the coupons and wall
keep proper account of the goods s0
sold. Unused coupons will be sur-
rendered by tourists to the Customs
Authorities and suitable entries will
be made in the passports Special
import quotas will be allowed to
approved dealers in the three commod-
ities referred to above, on the
strength of the Tourist Coupons col-
lected by them. Necessary foreign
exchange allocation has also been made
for this purposc with the concurrence
of the Economic Affairs Department

Since the details of this scheme, 1n-
volving consultation with the various
Departments of the Government as
well as with the shops and establish-
ments concerned, are vet to be worked
out, the scheme 1s not likely to come
mnto cffect before the end of thie
Year.

Shri Hem Barua: I find in the state-
ment that for the additional require-
ments of photographic films, pipe to-
bacco and alcoholic drinks Govern-
ment proposes to introduce a coupon
system for foreign tourists May |
know 1If any hmt for these additional
requirements for the foreign tourists
18 fixed in terms of money?

Shri Raj Bahador: Coupons for
these three articles to the extent of
Rs 250 per head.

Shri Hem Barma: May 1 know 1f 1t
15 a fact that the Finance Minstm
proposes to allocate Rs. 2 mullion
terms of foreign exchange for the
implementation of this scheme”

Shri Raj Bahadur: That 1s right;
that is the proposal

Shri Kasliwal: Probably, the hen
Minister is aware that only, two years
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back, a scheme of rupee travellers
cheques was introduced and imple-
mented. What are the special re-
asons now for this special coupon
scheme?

Shri Raj Babadur: The rupee tra-
vellers cheque was for the benefit of
Indian travellers or travellers going
from India to other places just as
we have got other travellers cheques
This particular scheme has been evolv-
ed with a view to meet the difficulty
expenienced by foreign tourists in
regard to their requirements in ree-
pect of films, tobacco and drinks.

Shri €. D, Pande: May 1 know if
the Government is aware that the
main difficulty in tourist traffic 18 that
therc are vexatious prohibition laws,
low standard of railway travel, low
standard of catering and low standard
of hotcls 1n mofusal areas® How
far 15 the Government going to set
these things right” It is not a qQues-
tion of issuing coupons for the quan-
tity of alcohol, but the restriction that
they can drink in their rooms and not
with their meals which they like.

Shri Raj Bahadur: So far as lack of
comfort in railway travel is concern-
ed,—I shall take that first—I think
our air-conditioned travelling in rail-
ways 1s one of the best in the world
About the unsatisfactory nature of the
hotel arrangements in smaller towns,
I do recognise that there i1s need for
much 1mprovement ©Qur dak bunga-
lows and rest houses rrquire much to
be unproved We are very active
about 1t and we are taking up the
matter with the respective State
Governments to see that the arrange-
ments 1n regard to furnishings and in
regard to other matters are streamlin-
ed so far as dak bungalows and rest
hou es are concerned. About pro-
hibition, the matter 1s quite obvious.
We have the directive principle in
our Constitution

Shri C. D. Pande: The directve
principle 1s for us, not for them.

Shrimati Ila Palchoudhuri: For the
tourists to get their tobacco and the



4579  Oral Answers

kind of drinks that they drink, a
quantity of the stuff could be lkept
in the rest houses and guest houses
in the smaller towns. May I know
whether any such arrangement has
been made?

Shri Raj Bahadur: To begin with,
we shall have this arrangement of
additional facilities for getting their
tobacco, films and other things in 13
important towns, and in course of
time, as the scheme proves to be a
success by experiment or experience,
we shall try to extend it to other
places also.

Shri C. D. Pande: One part of my
question has not been answered. The
real difficulty which the tourist finds
and cannot understand is that drinks
are not served when meals are serv-
ed, and meals without drinks are not
comprehensible to them.

The Minister of Transport and
Commaunications (Shri S. K. Patil):
There are a number of difficulties so
far as prohibition laws in the various
States are concerned, and they have
affected seriously our tourism. We
are taking up the matter with the
State Governments that within  the
scope of the prohibition laws, such
liberty as could be given to the tourist
should be given. That is our view.

Raja Mahendra Pratap: This seems
to be very strange. We are speaking
of tourists and their comforts, and
people are dying of starvation!

Shri Hem Barua: Where do  the
Government propose to  distribute
these coupons, here or at the infor-
mation centres abroad?

Shri Raj Bahadur: Through the
agency of the regional tourist offices
and other than tourist offices also as
and when found necessary.

Aoccemmoedation for Tourists
*563. Shri Radha Raman: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) whether it iz a fact that Gov-
ernment had through its tourist offices
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tried paying guest accommodation for
tourists In Deihi or elsewhepe;

(b) if so, with what results;

(c) whether there is a propozal te
encourage such ° schemes in  other
places; and

(d) whether any procedure has been
laid down by the tourist offices for
selecting such paying guest accommod-
ation and fixing the scale of payment?

The Minister of Staie in the Mink-
try of Transport and Communications
(Shri Raj Bahadur): (a) to (¢). The
paying-guest scheme has been tried
through the Government of India
Tourist Offices in Delhi and Calcutta
only. The results were quite encourag-
ing in Delhi and, it is, therefore, pro-
posed to enlarge the list of paying-
guest establishments maintained by
the Delhi Tourist Office The  ex-
periment in Caleutta has not yielded
any appreciable results and, thercfore,
the Regional Tourist Advisory Com-
mutee attached to the Calcutta Office
are of the opinion that this scheme is
impracticable in so far as Calcutta
15 concerned. There is no proposal
to try this scheme at any other place
for the time being.

{(d) The criteria laid down for se-
lecting the paying-guest establish-
ments in Delh: are as follows:

(1) Location of the house and
particularly the entrance to
the rooms to be occupied by
the tourist(s).

(ii) The size of the room and itr
furnishings, whether it has
an attached bath, sufficient
privacy, ventilation etc.

(iii) Other considerations such as
the gencral living standard of
the family, number of mem-
bers in the famuly and the
suitability of the accommod-
ation from the point of view
of a foreign tourist,

The ges for paying quest ac-
commodation are not fixed by the
Tourist Office but in certain  cases
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whare the charges are found to be a
'Itls high, the persons concerned are
sivised to lower them slightly, The
average charge is Ra, 1§ per head for
bed and breakfast and for a couple
Rs. 20 to Rs. 28.

Bhri Radha Baman: In the state-
ment it is mentioned that the results
are quite encouraging in Delhi, and
that it is proposed to enlarge the
list of paying-guest establishments.
May 1 know how many paying-guest
establishments at present exist in
Delhi, and how many more are to be
added, and how many people took
advantage of them in the past?

Shri Ra) Bahadur: According to the
list I have got with me, we have got
14 such establishments, but the ac-
commodation is for 47 beds So far as
the number of people who have taken
advantage of this facility 15 concern-
ed, I cannot give the exact number,
but it is very popular and we have got
more demand than the capacity or
accommodation 1n respect thereof
Therefore, we have inwvited thiough
the columns of the newspapers by
suitable advertisements more people
to come 1n and offer themselves as
hosts for these paying guests

Shri Radha Raman: Although the
statement suggests that there 1s no
proposal with the Government for the
time being to enlarge the scope or
enlarge the arca or the cities where
the scheme 15 to be applied, may |
know if the Government will consider
Bombay and Madras also to be includ-
ed in this scheme because there 1s
sufficient scope for such a scheme to
be adopted there?

8hri Raj Bahadur: In my answer
to the previous question I was referr-
ing to Delhi. In regard to Calcutta,
I may add that the experiment has
not been quite a success. In Bom-
bay we propose to try it In Madras
we have not yet taken it up.

W5 www fay : w1 ey f o
AT Y FO €T % WA F qTH YA
0} & wrewr a Zfcerw ww gk - &
163 (A) LSD-—2.
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W TR R 8w feer W
FET ez QrmivdeR aAR w1 Yo § 7
ot oW WY WX F e
amfa §2.7 W ut £ Fawe
WP ¥W § fad iuﬁmmmm
SAF AR F FrAv A1 wwAT§

we wew fag :d 3} w1 da g
(&)
Mr, Speaker: We shall now go
the next Quesetion.

fraram wiwm & sinel §  wfereix

*evv. oft oqw ¥ w7 wng aw
e 74 oz 979 1 v &9 5
(%) "mgEIEfEga teuck
q1a 7 fzare= wiw & W1 § faare-
3 wimsre go 9, o7

(&) &= & wrr & g ¥
frg w1 v fg 7

wmm aqr $fa w8 (3 wo wo da):
(F) /9 F1 I 7T F7T 797 AN
AA, 18xs F I 4, farw> afea &
A Lo TFT A, forqe afee &
Y¥oo UFE ¥ WYT F@y AfET ¥
20,850 UFE F AT 4T ¢

(=) T T 3= & e fEs
( right-holders ) s wrw awr ¥
T & TEA AT HY 7S F QETE WAy
WET YT J W dgE A A1 S & genay
Fqm ft @, @ w IR
W qfw wwfar &t @ w7
we & oo €

ot QR ¥[@ . ' oA AW
ag wawwd & oz wm wmE g @
a1 qz e 7 a2 gk’

ot wo wo dw : gy wATE T *r
W gy &1
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ot TR W T A A
7 o A & fiv For wwr o 7
M Wt I@ e O, WA
T § WOF T AR ¥ e
Wi W q WX MY & F A g
W AT A 9, #f A @, W
# 7 gz wiEt & a7 s o aw s
g F AAT grar o7 ZHL faw W ¥
T U AF IAT AT 97 7 T ¥W
¥ e ¥ o oy & sy ?

Moo Hr . TEM AT
T A O9q wAEET W FIT F{
AT AR § e I W fgwrea
seT A g W gg M aw ¢ fe
T Y @F AT F G TR
# wifs 38 & Iz v w=d I 2
M3 37 & wEfmay &Y TaEr wsey
s frer 1 A agaga qfr A
W QAT §T ¥ TF AT W KT agA
gfT g @ ¢ 1 39 K1 F0 £ fgwroa
vt wrfeg |

st m@ A A AR 7 A A
®TAT ¢ A7 AP & {AHT AT Af
¢ sfe 9ot & w27 1@ w WA
dz1 ¥ ¥ foq 7717 7 £ a7 A
fear @ a1 39 &1 W7 SUTET IHHA )
wfaw 1 ¢ arfs 7 g9 & § *
w7

M Wo No WA - AW A1 IN &T
%A FY sifem w74 § 3fF7 o 39
YT 59 F1 3379 K W wrfma T
¥4 AAAIG 977G AN @ qAF § A
AgH ag A {HAT AS URATE T I
I ¥ FTT WR ARG &1 IF 9
IAT WF7T QN

ot qqw ¥ . wSIw AR .

Mr. Speaker: Hon. Members also
must do so. One single Minister can-
not go to Himachal Pradesh, while
the Member is there.
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off oyw tw : gerq AR, FQE
friTrsrvgmg 1 qar 6w §
fie oy gaTo W § e gw W@l wY
Wal® & guwd  &fwa a0 07
G & 37 7T T I 0 Iy
¥ @ W wgs feard ) dwr T®
arr @ fF o wEw wEd A § &
fanrs R oy & Wit xw ¥R &
I FF I AT AV NG @2 amr
& o xwer A 91 QU wanE oy
z!

Mo Ho KT : P FrA gw
Mty aeeg agi 9 fafawe 4 s
7w g#YT § fe 3T e 9g W
fegr 1 @l goafedl & F=ER
Ifay € fem g 2

&t agw Xw AT AR T EE WA
Al et ofY qTT F AWy gvE AT

Looting of Passenger Train

Pandit D.* N. Tiwary:
588 Shri Mohan Swarup:
| Shrimati Iia Palchoudhuri:

Will the Mumster of Rallways be
pleased to state:

{a) whether 1t 15 a fact that a
passenger train between Naksalbari
and Batas: Stations (N E.) was stop-
ped by miscreants and some passen-
gers were looted on the 26th  May,
1958,

(b) whether 1t 15 a fact that such
incidents between those stations  or
near about the (wo stations have
occurred 1n the past also; and

(c¢) if 60, the number of such n-
cidents with loss of rallway or pass-
enger property?

The Deputy Minister of Railways
(Shri 8. V. Ramaswamy): (a) Yes

(b) and (c). One incident occurred
in the area in 1858 involving a loss
of Rs. 1,495 and 3 incidents in 1957
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involving a loss of Rs. 4,710/8/- to
passengers. There was no loss of rail-
way property.

Pandit D. N. Tiwary: In the last
two years four such jncidents have
occurred. May 1 know what steps
have been taken by Government to
prevent such incidents?

Shri 8. V., Ramaswamy: The police
have been informed. The police are
active, The Railway Protection Force
is also active, and all measures nec=2s-
sary to bring the offenders to book
are being taken.

Pandit D. N. Tiwary: May I know
whether any passenger was hurt in
this raid?

Shri 8. V. Ramaswamy: In the
incident of 26th May, 1058 relating
to No. 22 Down Passenger Train,
there were four passengers there in
the compartment. Some dacoits, six
or seven, pulled the chain and when
the Guard went there, four passengers
were found hurt.

Shrimati lla Palchoudhari: Con-
sidering the fact that the police in a
certain State can only deal with acci-
dents that are reported to them, have
the Central Government thought of
1ssuing a circular that any accident
reported at a station will be dealt with
in that station by the local police?
Has that circular been circulated. and
from when will that come into force?

Shri S V. Ramaswamy' So far as |
am aware, no such circular has been
sent, but all steps are being taken to
see that offenders are brought to
book as early as possible. This is
largely a question of law and order
which belongs to the States.

Mr. Speaker: How is it a question
of law and order in a runmng train?

Shri S. V. Ramaswamy: Because
these dacoits pull the chain and run
mto the forest which is in the territory
of the State. OQOur limitations are
there. This line passes through for-
ests,

Mr. Speaker: Therefore, additiona)
police must be kept there insthe train
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itself. The hon. Minister should con-
sider it. Hon. Members bring it to
the notice of the hon, Minister and
there is no good his simiply saying it
is a matter for the State and the State
saying: il is connected with a railway
train, it is a matter for the Centre,
what can we do? After the bird has
flown, what is the good of trying to
catch it? Hon. Minister would try
to look into this problem. 1t is &
very serious thing. 1f railway travel
becomes dangerous, all people will
go to the forest and not get into the
train. No, no. That should not be the
atlitude of the Minister.

Shri S, M, Banerjee: For your in-
formation, I may mention that the
Railway Protection Force people travel
with the train.

Shri Jagdish Awasthi: The GRP
people also travel with the train.

Mr. Speaker: If in spite of the Force
being there, these incidents occur,
then, if hon. Members have got any
furthery suggestions, they may com-
municate them to the Minister. That
only shows that Government are
taking all possible steps to avoid these
happenings.

12 hours.

AT FIAT T

w1 sy vt F o o A ar
RN

(=) wr w& "y § S<ET
w7 & ¥ fanrf frrt i@ Formrs
fie v o ot F17 3T qX ¥ WR
- AT qATTERY ®Y XA A T ¥ ?
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afeagn awy wwre s & oy
wft (o o we): (%) W (w),
sty oz gre<E & afrw v W,
Ot W waaw & T W et
&N} gdw g w1 A W g B
gdrmy o e & Wrw A7 qvw
T2 A FEw § O A
T G TET § 1 T Wi g
¥ v wdrg art A R wE o
T qHT § LA FAT 97 I FE AR
g & M JATATE T T 4T |
qg WIK FT IHAT % WA dEAT
o wego o FI7T AY T WAATEH
Mfer wnr ez @ § Wik afry &
STATTHA FT TR AXN FL WA
YT wEyr ® W & & faar
& 1 feafa wa w5 qu g & AT AT
fRA MM F @ T T FHT
aored f@r oty s g 1 At & gl
§¢ & I I TET JAR WA
®Y FgRAT FI arr ifea Aarg 7
DaEg . AAa 3 fayEaT, es W
¥ faard ot faga g 7 faarg
w7 q55 & fawasT &1 0% NS
AT % ft ¥ v § AT &Y
g F 39 97 fawr w97 ¥ fag
£7 g ¥ frar a1 f5 wfaer 7 ag
CHY g T4 T &1 | AHTA $g T
T AAAT 9T GGAT # | {F GHET W
o7 geqg 79 & oA W O &
T & I ¥ OF WIIEAE g
&arz & & a1 €¥ FEAT £ T
SR T AT 45% R o

Some Hon. Members: In Enghsh
also.
Shrli Raj Bahadur: (a) and (b)

There 15 a general flooding of the
country-side between Ahgarh and
Hathras and around Mathura, Kosi
and Palwal. The road between
Alhgarh and Hathras 15 a State
Highway end s the responsi-
biity of the State Government
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The road botween Palwal and Mathura
on National Highway No. 2 was under
water at many places and passenger
traffic was stopped between  Kosi
and Mathura—distance of 26 miles.
Necessary notices were put up by the
Public Works Department and  the
tourist through' traffic was diverted
via Alwar and Bharatpur. The
position has now slghtly improved
and passenger buses are being sllowed
to ply throughout the route. Gangs
have been posted for guiding and
assisting the traffic at each place of
submersion.

A conference of Irngation and Road
Experts was convened by the Central
Water and Power Commussion on the
3rd September, 1858, to devise ways
and means to improve the drainage 1n
the area so as to avoid a similar situ-
ation m future The Conference came
to certain tentative conclusions and 1t
would meet again in October next
after studying the problem further
and after drawing uo a preliminary
scheme of drainage

W waw fag w1 9N wEey
&1 719 ¢ fr fag™ = aql ¥ gfy 291
7 Tog & gfvad afr g T ET R
forr 1 aorg & wry o Wi zfry
®) faeeft wrd and § wrat wsard w7
CANE AT OC TR P ) @ w;, A
frg™ 27 awt & wa A% #7 gy mar ?

N oA wgmT :owA W gw
qeF A WA A H GIHT I Frar
& e ag gvar g fe frgs @
@l d A1 Ay, FIA e T GEr
wIAA g 91 QU AR K F
#ra
Shrimati Renu Chakravartty: Is 1t &

fact that not only the road track but
also the main line connecting Calcutta
to this area 1s surrounded on  both
sides by areas which are under water,
and for one whole month, on this track
of 25 males, the railway trainy have
had to travel very slowly with the
Jesult'that the Kalka Mail has been
late for over a month, and if so, what
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has the Central Government done
regarding this matter, because this has
affected the railway track also?

Shri Raj Bahsdwr: So fur as I know
about thus particular problem of these
28 miles, as I said, the Central Water
Power Commussion has already called
a conference, and they have come to
certain tentative conclusions. It is
obvious that the average rainfall of
this area being only less than 20
mehes, this year we had unusual rains
of as much as 37 inches, and the entire
area 18 flooded, and hence the difficulty

Shrimati Rean Chakyavarity: May 1
know what steps Government are
proposing to take to de-water this area
where there has been water for one
full month, and there does not seem
to be any sign of the floods abating?
I would hke to know what steps the
Central Government have taken to de-
water the area or to pump out the
water, because there does not seem
to be any way out for it

Shri Raj Bahadur: The railway
track, the road and the Agra Canal
run m parallel lines The area 18
flooded between the railway track and
the road on the one side, and between
the road and the Canal on the other
side Water can be drained off onlv
through a siphon system, which exists
at certamn sectijons in the canal and
does not exist at certain others Un-
fortunately, this happena to be a place
where we do not have a siphon system
working

Wt wew win  weely aofr o d
xawT fE @@ g § fagan 6
e & weEr T
fi& w21 Qw1 wam femr A e e &
&9 Wl aTE | aY ag aweis A
g 2

wt aw # § xaamar fe
A 3ot waf w7 ghew & W & wrOU
oY TFw ¥ Ay & wwaw v T g
v oy fearx & fi tw o w A
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fo st =1 ¥ WG EH ¥ R
ge% #1 Afaq FIT F@WT EM 4 a4
F N ETT § B ) wr 2Sw |
7g W F faat wta g avft aga
soTeT WAl ¥ AT Il 29 § 3y
w F91 fem argm wgr qref o
AT & W AET W@ )
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d gz T@H € O FO7 6 gvE o
AfmswFsA T femM v aw
|

off oo g W W R @
T WG GH 6T (AT 9% Eem £ qrey
g0 & X T grew ¥ A e
xT |
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WRITTEN ANSWERS TO QUES-
TIONS
Anti-Oxidents

#5358, Shri T. B. Vittal Bao: Wil
the Minister of Food and Agriculture
be pleased to state:

(&) whether toxicity tests have been
made on an anti-oxident evolved at
the Pusa Institute from the plant
Myristica-malabarica;

(b) if so, with what results; and

(¢) how does the toxicity as de-
termined compare with imported
anti-oxidents like B.H.T.?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) and (b).
The total extractives from Myristica-
malabarica which showed strong anti-
oxygenic properties have been sent
to the Central Drug Research Institute
for toxicity tests, as no proper facili-
ties for such tests exist at the LA.R.I
A report on the subject 1s awaited.

(c) BHT is one of the anti-
exidents declared safe by the United
States Food and Drugs Administra-
tion for incorporating inedible pro-
ducts upto 002 per cent.  No  such
infor= .aron is yel available with
regard to extractives from Myristica-
malabarica.

ofrast tad § gaw faOdt aa

*£go. MY YTHT : ¥qT Toq HAY
qg TATA ¥ Fq 00 fF

(%) =1 ¥ SwT™A w19 AT
 Jrerd B fe oftey o7 o -
mfeqt § snw frady swr oA
I & A o Wy am § W

(w) @z &, & o& Avil & faeg
MR qEET T W oFEAS 5 oA
famt § 7

T T (o Fo Teni) :

(w) o g, fers oty fefor & g
Syt 9T 1

& SEPTEMBER 1058

Oral Answers 4593

(w) va vk w wewr woh & ford
o gfew Wi W gon
(Railway Protection Force)
frw et ot e @ €

Tweo Tier Sleeping Berths
*566. Shri S. M. Banerjee: Will the

Minister of Rallways be pleased to
state:

(a) whether two-tier sleeping
berths in 3rd class have been introduc-
ed in trains;

(b) if so, on what routes; and

(c) the number of such coaches?

The Depuiy Minister of Bailways
(Shri 8. V. Ramaswamy): (a) Yes,
Sir, as an experimental measure on
certain trains only.

(b) A statement is laid on the
Table of the Lok Sabha. [See
Appendix IV, annexure No. 40.]

(c) Broad Gauge coaches. 6

Metre Gauge coaches. 8

Total. 14
Transmitter

*987. Shri Halder: Will the Minister
ol Transport and Communications
be pleased to state:

(a) whether a parachute and trans-
mutter with U 8. inscription fell near
a village P.S, Titagarh (West Bengal),
and

(b) if so, what was found out from
that?

The Deputy Minister of  Civil
Aviaton (Shri Mohiuddin): (a) No,
Sir, no such parachute and/or instru-
ment fell in or near any village under
Titagarh Police Station.

(b) Does not arise.

I may add, Sir, that meteorological
instruments sent up by means of
Parachute to collect meteorologicsl
data ‘ubout pressure temperature,
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bumidity and wind direction were
found in Vrala, Katiara and Dixpala
villages in the Police Station
Amdanga, District 24 Parganas, bet-
ween 20th and 22nd May, 1958,

Maspower for Major rﬁm

*563. 8hrl Sangadna: Will the Min-
ter of Irrigation and Power be pleas-
ed to state:

(a) whether it is a fact that the
Manpower Directorate has estimated
the technical requirements for the
major projects in the country; and

(b) if so, the technical staff re-
quirements of each major project like

Hirakud, Bhakra and Nagarjuna
Konda Sagar?
The Deputy Minister of Irrigation

and Power (Shri Hathi): (a) No, Sir
(b) Does not arise.

Tungabhadra Dam Project

*989. Shri Shivananjappa: Will the
Minister of Jrrigation and Power b¢
pleased to state:

(a) whether 11 15 a fact that four
more generating um's will be taken
up for installation at  Tungabhadra
Dam and Hamyn shortly; and

{b) if so, whether these installation:
will be completed during the Secon:
Plan period?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) In the
Second stage of the Tungabhadra Pro-
ject, 3 nos. 9,000 KW generating units
will be installed—two units in  the
Dam Power House and one in the
Hamp: Power House. These 3 units
along with one unit of 9,000 KW in
the Hampi Power House, sanctioned
for the first stage, which has not yet
been ordered, will comprise a  total
of 4 more generatng units for the
Tungabhadra Power stations. The
installation of these 4 sets will, how-
ever, take time.

(b) Since the Tungabhadra Pro-
ject is not related to the production
of coal or steel or to the augmentation
of Power for Railway electrificafion,
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thid scheme, although inciuded in the
2nd Plan, has not been included in the
‘core’. Foreign exchange may not,
therefore, be available for it. It is
difficult to say at this stage whether
the installation of above 4 addi-
tional generating units will be com-
pleted in the Second Plan period

Palar River Waters Dispute

*970. Shri Tangamani: Will  the
Minister of Irrigation ang Power be
pleased to refer to the reply given to
Starred Question” No. 1786 on the 23rd
Apri}, 1958 and state the latest posi-
tion regarding Palar river waters
dispute?

The Deputy Minister of Irrigatiom
and Power (Shri Hathi): The Govern=
ment of Madras have intimated that
they do not wish to pursue the matter
further at this stage.

Railway Bridge at Mokameh

oo Shri Anirndh Sinha:
Sardar Igbal Singh:

Will the Minister of Rallways be
pleased to state the steps, if any,
which are being taken to increase the
line capacity on the North-Eastern
Ratlway in anucipation of the increase
in transhipment after opening of the
Mokameh bridge?

The Deputy Minister of Rallways
{Shri S. V. Ramaswamy): Yes, neces-
sary works like provision of junction
arrangements, doubling, remodelling
of yards, etc. are being undertaken
or are under consideration.

A statement giving details of works
already in progress 1s laid on the
Table of the House. [See Appendix
IV, annexure No. 40-A.}

Free Telegram Fachiity

*972. Shri B. Das Gopta: Wil the
Minister of Raliways be pleased to
state whether it is a fact that the
free telegram facility for passengers
has been withdrawn on the Eastern
Railway?
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The Deputy Minister of Railways
(S8hri 8. V. Remaxwamy): Yes. The
facility of sending free telagrams to
their relatives by passengerg travel-
Hng in through service carriages
which miss conmection at Junction
stations with the scheduled trains, was
in force only on the Fastern Railway
since March 1956. The facility was
withdrawn from the middle of June
1988. .

afapmT e wr-freaee

*tu3. W 9o Wlo WreqTE : W7
ofcagr ot swre  wfr ToeqE §
fom wR & ot ® ww-
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ey § afew fem w1d amen ge-
{reor-amaeT-07 (Revision Applica-
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w3t v T FE FwaT 97 ) gET
Ty # gfew § oot wew-gaer-
fa¥ ( FIR ) & 78 s &
g WAV FqTAg # AR A g
g | grafaw sHard & fang
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Gir Lions

*974. Bhri Mohan Swarup: Will the
Minister of Food ang Agriculture be
pleased to state:

(a) whether it Is a fact that
‘Folidol’ is being used by the cattle
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breederg of Gir forest in Saurashtra by
spraying the medicine on the XiI’
and thus cauging the death of so many
lions in the sanctuary;

(b) whether it ig also a fact that
breeders later burnt the dead bodies
of the lions; and.

(e) if so, what steps have been taken
by Government to protect the animals?

The Minister of Food and Agricul-
tare (Shri A. P. Jain): (a) and (b).
According to information received
from the Government of Bombay, the
reply is in the negative.

(¢) Doeg not arise.

Puarchase of Foodgrains

*975. Shri Raman: Will the Minister
of Food and Agriculture be pleased to
state:

(a) the quantity of food grains pur-
chased mm 1958 so far on Government
account and the prices paid for it; and

(b) whether any State Government
have undertaken purchase or procure-
ment on their own account?

The Minister of Food and Agricul-
ture (Shri A. P. Jain); (@) The Gov-
ernment of India have purchased with-
in the country the following quanti-
ties of foodgrains so far in the year
1958:—

(i) Rice—About 2,43,300 tons.
(1) Gram—About 2,000 tons.

A gtatement showing the procure-
ment prices is laid on the Table of the
Lok Sabha. [See Appendix IV,
annexure No. 41.]

(b) Yes, Sir; the States of Assam,
Bombay, Kerala Madhya Pradesh,
Mysore, Orissa and West Bengal and
the Union Territories of Tripura and
Manipur have procured foodgrains on
their own account.
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Nigit Traing

*978. Shri Nagl Reddy: Will the
Minister of Ewitways be pleased to
state:

(n) the plang that Government pro-
pose to implement for the restoration
of Night trains from Secunderabad to
Dronachalam on the Central Railway,
and

(b) the amount of money sanction-
ed for its implementation?

The Deputy Minister for Railways
(Shri 8. V. RBamaswamy): (a) The
Railway line on the Dronachalam-
Secundrabag Section passes through
hilly terrain intersected by streams
which develop sudden floods, and there
are a large number of Raillway Affect-
ing Tanks, many of which are not up
to the accepted standards of construc-
tion and maintenance Owing to the
presence of these tanks and the nature
of the streamg there 1s a possibility
of sudden damage to the Railway
line, should a storm of the abnormal
cloud burst type occur and as such
night runung of passenger trams
was restricted during the monsoon of
1857 and has again been restricted
during the monsoon of this year with
effect from 20th June, 1958

The question of restoration of night
running of passenger {rains with
more intensive patrolling and watch-
ing of the line is re-considered each
year before the monsoon, but until
the safety of the tanks can be vouch-
safed by the State Government the
possibiity of human failure can with
patroling arrangements exists and 1
a factor that needs careful examina-
tion on each occasion

(b) Does not anse.

Suralmanpur-Reoti Rallway Track

*§77. Shri Radhamohan Singh: Will
the Minister of Rallways be pleased
to refer to the. reply given to Starred
Question No. 1556 on the 9th April,
1958 and state the progress so far
made in the construction®of prptec-
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tion work of the Ralway track bet-
ween Surmumanpur ang Reoti Stations
of the North Eastern Railway against
the erosion of the river Ghaghra in
Bellia District?

The Depuaty Minixter of Rallways
(8hri 8, V Ramaswamy): The follow-
ing works were considered necessary
for the protection of Railway track
between Suraimanpur and Reot: Sta-
tions of the North Eastesn Railway
against the erosion of the River
Ghogra —

(1) Intermediate retired align-
ment of the Railway

(2) Permeable Sal Bullah spurs
along the eroded portion

The work (1) above was completed
on the 26th July, 1858 As regards
item (2) above, 11 spurs which were
proposed for this year were construct-
ed and these are so far working
satisfactorily.

Dacoity at Tikoli-Rawatpur Station

*978 Shrimat Ila Palchoudhuri:
Will the Minister of Railways be
pleased to state,

(a) whether 1t ;s a fact that on the
night of June 18, 1958, an armed
dacoity was committed at Tukoh-
Rawatpur Station on Raebreli-Unnao
section of the Northern Railway;

(b) whether it 1s also a fact that
the dacoits looted Government cash
from the booking office killing two
railway employees and keeping others
at bay;

(c) if so, what are the actual facts;
and

{d) the steps taken in regard
thereto?

The Deputy Minister of Rallways
(Shri 8 V. Ramaswamy): (a) to (c).
On the night of 17/18th June, 1958
at about midnight a gang of criminals
rauded Tikoli Rawatpur station and
killed one porter and a sweeper who
were on watch and ward duty at the
station Booking Office, cash safe
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and ticket tube were found broken
open and cash amounting Rs. 284-83nP.
was found missing.

(d) The matter was reported to the
Unnao Police who are investigating
into the case. Immediately on re-
oeipt of the information an Armed
detachment of the Railway Protection
Force was posted at the station to
restore a sense of security among the
staff.
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(1) & Taar vt fgefig aw
eue-to & wmmifea feqr wrar
2

Tungabhadra High Level Canal

*9580. Shri Rami Reddy: Will the
Minister of Irrigation and Power be
pleased 1o state,

(a) whether the Tungabhadra High
Level Canal Scheme with Mid-Pennar
Regulator as proposed by the Andhra
Pradesh Government 1s 1ncluede 1n
the Second Plan; ang

{b) if not, the reasons therefor?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) Yes,
Sir

(b) Does not anse

Ships Built at Hindustan Shipyard

*981 Shri Goray: Wil} the Minis-
ter of Transport and Communications
be pleased to state:

(a) the number of ships that were
built 1n the Hindustan Shipyard after
the completion of “Andamans”;

(by whether 1t 15 a fact that some
ships completed after the “Andamans”
have developed the same defect of
listing®

The Minister of State in the Minis-
try of Traneport and Commaunications
(Shri Raj Bahadur); (a) Three;

() No.*



4901 Written Answers 5 SEPTEMBER 1958  Written Answers 4902

Wheat Wagens w1 g, ford wwer we gar § s
Shri Jadhav: L LE UL e
" {Bhri Nath Pal: ey & e 7 e ot

ae

(w) ot #t , wram, aAfge,
oo §o Qe Uo ¥ GFf7 IUT WM

Will the Minister of Food and Agri-
culture be pleased to state whether
it is a fact that the wheat wagons
intended for Bihar from Kandla Port

are sent to Dell and then tranship-

ped to Bihar?
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Kurduwadi-Miraj Rall Link

*985. Shri Balasaheb Patll: Will the
Minister of Rallways be pleased to
refer to the reply given to Starred
Question No. 1270 on the 3Tth March,
1858, and state:

(a) whether the survey reports for
the construction of a broad gauge
Railway line between Kurduwadi and
Miraj have been finalised,

(b) if so, when the actual construc-
tion will begin; and

(c) what are estimated costs for
the same?

The Deputy Minister of Railways
(Bhri S. V. Ramaswamy): (a) The
Survey Report for conversion into
B.G. has almost been finalised. Mean-
while directions have been given for
making an appreciation of the Miraj-

Written Anewers  gokn
Kurduwadi eowversion imto M.G. and
also for comments op the possibilities
of Kurduwadi-Latur convaersion to
MG. and its further extemsion upto
Purli-Valjnath. Since thess aspects
are being looked into by the Railwsy
it will take soma time more to get
the survey reporta.

{b) and (c). Do not arise.

Chitiasanjan Locsmwtive Works

*986. Shri Ajit Singh Sarhadl; Will
the Minister of Rallways be pleased
to state the present percentage of
foreign imports and its value in the
production of locomotives in
Chittaranjan Locomotive Works?

The Deputy Minister of Rallways
(Shri S. V. Ramaswamy):

The wvalue of imported materials
and components for a W.G. class
locomotive now being manufactured
at Chittaranjan Locomotive Works Is
about Rs. [:23 lakhs (total cost be-
ing 4:6 lakhs), broken up in 3 main
groups as under:—

Rs.

(1) Raw materials and rough components not yet available either

fully or even partly from indigenous sources

36,900 (30%)

(i) Components which are normally bought out items for all lo-
comotve manufactures and which are not proposed to be

manufactured at Chittaranjan Locomotive Works

(via) Oomronems in respect of which capacity 18 being progressively
oped st Chittaranjan to eluminate imports completely .

deve

. Closare of Rail Link between Bihar,
North Bengal and Assam

eggy, JShri L. Achaw Singh:
‘9 Shri Rajendra Singh:

Will the Minster of Rallways be
pleased to state:

(a) whether the rail link between
Bihar and North Bengal and Assam
has been closed due to flood condi-
tions between Katihar and Siliguri
since the 17th August, 1058;

(b) the number of breaches which
occurred due to the floods;

(¢) if so, the number of passenger
stranded on both sides of breaches;

55350 (45%)

30,750 (25%)

(d) the nature of relief given to
these passengers and alternative
means of transit made available for
them;

(e) how long the dislocation of the
train services on the N.EF. Railway
lasted; and :

(f) the steps taken for the resump-
tion of train services?

The Depuiy Minister of Raflways
(8bel 8. V. Ramaswamy): (a) to {I).
A statement is laid on the Table of
the House. [See Appendix IV,
annexure ifo 42.]
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Bpecial Taxis for Tourists

*$88. 8hri Subodh Hansda: Will the
Mihister of Tramwport and Commani-
catios be pleased to state:

(a) whether Government have any
proposal under consideration to allow
free movement of  gpecial taxis for
teurists in the various States with-
out paying any extra tax; and

(b) if so, when this will come into
operation?

The Minister of State in the Minis-
try of Transport and Communica-
tions (8hrl Raj Bahadur): Under a
new provision made recently in the
Motor Vehicles Act of 1838, special
permuts can be granted by a Regional
Transport Authority to public service
vehicles carrying tourists, by virtue
of which they can move freely n
other regions or States so long as they
display a special distinguishing mark
In October 1957, the Conference of
State Transport Commussioners/Con-
trollers held at Mussoorie unani-
mously recommended that under this
provision State Govermments should
allow unrestricted movement of taxis
and other vehicles chartered by
tourists without the levy ‘uf any extra
tax. The State Governments have
been asked to implement  thi,  re-
commendation

All India Roag Development Plan

{ Shri Ram Krishan:
gy o' Sardar Igbal Singh:
< Shri Bhakt Darshan:
( Shri S. C. Samaata:

Will the Minister of Transport and
Conmmunicationg be pleased to refer
to the reply given to Starred Ques-
tion No. 464 on the 25th February,
1858 ang state;

{a) whether the Committee of Chict
Engineers, which was appointed to
revise the ‘Nagpur Plan’ and to add
new highways to the list of national
highways, has since completed Its
work;
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(b) if so, whether a copy of the
revised plan would be lald on the
Table;

(c) the steps being taken to imple-
ment the Plan; and

(d) if the reply to part (a) above
be in the negative, the reasons for
delay?

The Minster of State in, the Minis-
try of Transport and Communications
(8hri Raj Bahadur): (a) No, Sir.

(b) and (c¢). Do not arise.

{(d) The Committee has prepared
a draft Plan which is now being
examined by the general body of the
Chief Engineers and is expected to
be finalised shortly.

Korba Power Station, Madhya
Pradesh

*990. Shri V. C Shukja: Will the

Minister of Irrigation and Power be
pleased to state:

(a) whether Government are con-
sideving any proposal for extending
the power capacity of the KXorba
Power Station i1n Madhya Pradesh,
over and above 90,000 kW; and

(b) if so, the broad details of the
proposal and the capital out-lay in-
volved?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) The
Plann.ng Commission have not agreed
to the proposal of the Madhya Pradesh
Government to include the Korba
Thermal Power Station Extensions, in
the Second Five Year Plan

(b It was proposed to instal
2x 60,000 XW generating sets at an
estimated cost of Rs 14 crores.

Road Accidents in Delhi

Shri D. C. Sharma:
"\ Shri Kunhan:

Will the Mimster of Transport and
Communications be pleased to state:

(a) whether it is a fact that Road
accidents in Delhi are on the incresse;

*981
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(b) the tota] number of weccidents
during 1958 so far;

{c) the number of fatal accidents;

(d) how do these figures compare
with those for the same duration in
1857; and

(e) the measure adopted to prevent
road accidents in Delhi?

The Minister of State in the Minis-
try of Transport and Commaunjications
(Shri Raj Bahadur): (a) to (e). A
statement giving the information re-
quired is laid on the Table of the
House. {See Appendix IV, annexure
No. 43.]
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Rural Electrification in Punjab

994 Sardar Igbal Singh:
" Shri Ram Krishan:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether the Punjab Govern-
ment have requesieq the Centre for
any aid for rural electrification in the
State; and

(by if 50, what action has been
taken by the Centre in this regard?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) and (b).
No, Sir, Not for the specific purpose of
rural electrification The following
loans tn  the Punjab  Government
have, however, been sanctioned under
the programmc¢ for expansion of
power facilitics to increase employ-
ment opportunities, which is mainly
intended for the rural areas:—

1955-56—Rs. 3 50 lakhs.
1956-57—Rs. 1.00 lakhs.

Heaith Services Centres in Roral
Areas

*995. Pandit Id. N. Tiwary: Will the
Minister of Health be pleased to state:

(a) whether the Health Services
Centres in rural areas to be opened
under the allotment of $3,654,000 by
the UNICEF for which agreement was
signed in June, 1957 will be in addi-
tion to 2000 and 1000 hcalth centres
planned to be opened in Block areas
under the Second Plan scheme;

(b} whether further allotments by
the UNICEF, have been promised; and

(c) it so, of what amount?
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The Minister of Health (S8hri Kar-
markar): (a) No, 8ir.

{b) and (c¢). A further sllotment of

§ SEPTEMBER 1958
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Jhilmila Tahirpur and certain paris of
Motinagar and Bhadipur and Khanpur
villages for purposes of construction
of cheap houses for slum dwellers and

000 has been mad by th
%ﬂczﬁ!‘. o ¢ v we for private sale;
(b) 1if so, the total area involved
Dethi Slams and whether the proposal has received

*996. Bhri Radha Raman: Will the
Minister of Health be pleased to state:

(a) whether it is a fact that the
Delhi Development Authority have
made any proposal to Government
which will develop areas near Palam,
Kingsway, V:llages of Rajpu.r and

Government's approval; and

(c) when this scheme will be im-
plemented?

The Minister of Health (Shri Kar-
markar): (a) Schemes for develop-
ment sponsored by the Delhi Develop-
ment Authority are'—

Acres

1. Kingsway Cam , 130
2. Grand Trunk R':ud arca beyond Shakt Nagat . %o
3. Najafgerh Road ares opposnt: Ralaun Gnrden . . 250
4. Mahrauh Road area . 6o
5. Patel Road area ’ 130
6. Mansarover Garden near Ramesh hasnr of '.Nllilfgarh Rm.d . 25
TortaL ; . 775

(b) 775 acres. Governmeni have
so far agreed to the acquisition of 250
acres of land on Najafgarh Road
opposite Hajouri Gardens,

(c) These schemes are lLikely to
be implemented within the next two
years

Purchase of Rall Store

*997. Shri Harish Chandra Mathur:
Will the Minister of Railways be
pleased to refer lo the reply given to
Starred Question No. 730 on the Tth
March, 1958 and to his subsequent
statement on the 17th April, 1958 and
state:

(a) how a saving of Rupees one and
a half crore has been effected in the
purchase of rail stores by a special
snission in Europe by direct negotia-
tions;

{b) whether these facls have been
disputed by the Stecl Importers As-
sociation of India, Calcutts;

(¢) whether this Ministry has re-
examined the matter; and

(d) if so, how the matter Stands}

The Depuoty Minister of Railways
(Shri S. V. Ramaswamy): (a) A state-
ment is laid on the Table of the Lok
Sabha. [See Appendix IV, annexure
No 44]

(b) No.
{c) No.
{d) Does not arise
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Floods in Orissa

*1000. Shri Panlgrahi: Will the
Minister of Food and Agriculiure be
pleased to state:

(a) whether the Government of
India has received reports of wide-
spread floods recently in some parts
of Orissa, and

{b) whether reports regarding se-
rious damage to paddy crops i1n flood-
affected areas of Orissa have been
made available to the Ministry by
now?

The Minister of Food and Agricul-
ture (Shrl A. P. Jain): (a) and (b)
The Government of Orissa have re-
ported that paddy crop in the districts
of Cuttack and Pur: has been damag-
ed due to flood No detailed reports
have yet becn received
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Nagarjuuasagar Project

*1002. Bhri Eami Reddy: Will the
Minister of Yrrigation and Power be
pleased to state:

(a) whether the Andhra Pradesh
Government has made a request for
an additional allotment of Rupees four
crores for Nagarjunasagar Project for
expenditure during the current year;
and g

(b) if so, whether the amount has
been sanctioned?

The Depuly Minister of

and Power (Shri Hathi): (a) No, Sir.
The Nagarjunasagar Control Board
has, however, asked for an enhanced
allotment. The extent of additional
allotment required has not been spe-
cified, though a works programme on
the basis of a possible allotment of
Rs. 10 crores has been drawn up by
the Control Board.

(b) No, Sir. There is no possibility
ut present of any enhancement. -
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Aoccidents due to Travelling on Roofs

Shrimati Iia Palchoudhuri:
Shri Vajpayee:

Will the Minister of Rallways be
pleased to state:

(a) whether it is a fact that on the
16th August, 1858 a number of stu-
dents who were travelling on the roof
of a mail train from Siwan in Bihar
to Gorakhpur in U.P. on the North
Eastern Railway were killed and in-
jured when the train was entering the
Chaurichaura Station yard;

(b) if =0, the full details of the in-
cident; and

(c) the steps taken or proposed to
. be taken to prevent recurrence of such
incidents in the future?

The Deputy Minister of Rallways
(8hri B, V. Ramaswamy): (a) Yes,
Sir. 7 Students fell down from the
roof of the train, of whom 3 died; and

(b) On 15.8.1888, while 1 UP Avadh
Tirhut Mail was at Savan Junction, it
was noticed that some persons had got
on to the roofs of the rear coaches of
the train. The Railway Staff brought
these people down from the roof, but
again at Bhatni Junction some stu-
dents, it was noticed, had got on to
the roof. The help of the Govern-
ment Railway Police was sought for
and these students were brought down
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from the roof. This resulted in « de-
tention of 32 minutes to the train at
Bhatni Junction, Once again, at Dearls
Sadar, there was further detentiin to
the train in ozder to bring down freew
the roof some students who had again
climbed on to the reof of the rear
coach.

After the train had left Deoris
Sadar Btation, some students appear to

All of them, after being rendered
first aid at the station were taken to
Deoria Civil Hospital by 2 DN Avadh
Tirhut Mail Train, the next available

ted in the Civil Hospital
hours. Three of these seven students
died in the hospital after admission.

None of these students had railway
tickets. The case is under police in-
vestigation.

(¢} To eliminate travelling on foot-
boards and roofs the following steps
have been taken;—

{i) Exhibition at Railway Sta-
tions of notices and pictorial
posters asking passengery to desist
from ftravelling on footboards,
roofs, etc. and depicting the danger
of such travel;

{li) General instructions to the
ticket checking and station staff to

prevent passengers from travelling
on footbhoards, roofs etc;

(iii) Raids by Government Rail-
way Police to prevent travelling
on footboards, roofs etc. by pas-
sengerst
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Derafimpent of Lacknow-Kathgo-
dom Express

*1008. Bhrl Tangamani: Will the
ﬁ::‘!ﬂucrmnnbeplm to

(a) whether it {s a fact that Luck-
now-Kathgodem Express Metre Gauge
Train on the N.E. Railway derailed on
the 17th August, 1958;

(b) it s0, the extent of loss to per-
sons and property; and

(c) how long the train service was
dislocated as a result of the accident?

(a) At
about 01.12 hours on 17th August,
1858 while No. 7 Up Naini Tal Express
train was on the run between Shah-
garh and Puranpur stations on the
Bareilly-Mailani, Metre Gauge, Sec-
tion of the North-Eastern Railway,
the engine along with its tender and
three vehicles, next to it derailed.

(b) Nine persons received minor in-
juries. The approximate cost of da-
mage to Railway property was Rs.
5,200.

(c) For about
minutes,

12 hours and 48

Hotel Standards and Rate Structure
Cemmittes

Shri Subodh Hansda:
Shri Ajit Bingh Barhadi:
Shri Bupakar:
Shri Shivananjappa:
SBhri Barman:

lm T. B. Vittal Rao:

*1004.

Bhri Hem Raj:
Sardar Igbal Singh:

Will the Minister of Trasspert and
Commaunications be pleased to refer
to the reply given to Unstarred Ques-
tion No. 3503 on the 8th May 1058 and
state:

(a) whether the Hotel BStandards

and Rate Structure Comlﬁﬁao has
since submitted {ts report to Govern-
ment;
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(b) if s0, what are its main recom-
mendations; and

(c) decigions taken thereon?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) Yes.

(b) A statement giving the required
information is laid on the Table of
the Lok Sabha. [See Appendix IV,
annexure No. 45].

(c) The Government have not yet
completed the examination of the re-
commendations made by the Com-
mittee.

T. B. Patientw in Delki
Bhri Ram Krishan
*1007.

Shri D. C. Sharma
Shri Vajpayee:

Will the Minister of Health be
pleased to refer to the reply given to
Starred Question No. 1158 on the 24th
March, 1958, and state the further
progress made in the matter of pro-
viding more medical facilities for the
treatment of T.B. patients in Delbi
under the Second Five Year Plan?

The Minister of Health (Shri Kar-
markar): Admission of patients to the
52-bedded T.B. isolation ward at the
T.B. Hospital, Mehrauli, has since
begun. It has also been decided to
supply one Photoflourographic X-Ray
unit to the Municipal T. B. clinie,
Queens Road, Delhi, during the year
1958-38.

Y

Supply of Power to Delhi

*1908. Sardar Igbal Singh: Will the
Minister of Irrigation and Power be
pleazed to state:

(a) whether an agreement has been
signed with the Punjab Government
regarding the supply of Power to
Delhi; and

(b) details of thiz agreement?

The Deputy Minister of Irrigatiom
and Power (Shri Hathi): (a) No, Sir.

(b) Does not agise.
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Seod Production

1530. Shri Hem Raj: Will the Min-
ister of Food amd Agriculture be
pleased to state:

(a) the annual production of seeds
produced in the Central Seed Breed-
ing Station at Kulu, Xatrain and
Nagar;
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(b) the annual expenditure incur.
red thereon;

(¢) whether any experimentsy have
been made in such stations so far for
growing early varieties of vegetables
in the Kulu Valley; and

(d) the steps taken by them to

popularize vegetable growing amongst
the Kulu Valley people?

The Minister of Food and Agriocnl-
tare (Bhri A. P. Jain): (a) to (d).
A statement is laid on the Table of
the House. [See Appendix IV, an-
nexure No. 47].

Second Class Coaches of Indian
Rallways

1531. Bhri Pangarkar: Will the
Minister of Rallways be pleased to
state:

(a) the number of second class
coaches on the Central Railway at
present;

{b) whether it is a fact that all in-
ter class coaches have been converted
into second class coaches on this Rail-
way,

(¢) whether Government propose to
increase the number of second class
coaches on this Railway; and

(d) if so, by how many and when®

The Deputy Minister of Railways
(Shri 8. V. Ramaswamy): (a)

Number of Cosches on line on Central Railway on 1-4-1957 :~—

— i ———————— i e e s

B.G. M.G. N.G. Total
Full 11 Class 16 .. 7 23
I and 1T Composites 77 7 . 84
L, II and ITI Compontes 3o 4 ‘- 34
II and II1 Composites 49 s 6 70

(b) As a result of abolition of one
class of travel corresponding to old
I class and revision of rates, the
designation “Inter class” was deleted
and old Inter class renamed as n

class and the old II class renamed as
1 class

(¢) No. It is the policy to abolish
II claas in stages.

(d) Doet not arise.
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Comslruction of Ware-Homees In
Bombay

1532, Bhri Pangarkar: Will the Min-
ister of Food and Agriculture be
pleased to state: .

(a) the places selected in the Mara-
thwada region of ‘Bombay State for
the construction of Warehouses dur-
ing 1958-59; and

(b) the details of cost of each?
The Minister of Food and Agricul-
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4932
Forest Development in Bombay
Btate
1538. Shri Pangarkar: Will the
Minister of Feed and Agricullure be
be pleased to state:
(a) the amount allotted for the
forest development in Bombay State
during 1958-58; and

(b) the amount of gran.ts given?

The Minister of Food and Agricui-

tare (Bhrl A. P. Jain): (a) Nil tare (Sbri A. P. Jain): (a) The
amount allotted for 1858-50 is as
(b) Does not arise. follows:—
(Rs. in Jakhs).
Central Assistance To be found by the Total
State Govern-
Loan Subsidy ment
1444 6-79 23-54 4°77

(b) Grants will be sanctioned dur-
ing the current year on the basis of
details of expenditure to be received
from the State Government at the
close of the year, up to a maximum
of Re. 679 lakhs.

Automatic Signals

1534. Bhri P. G, Deb: Will the
Minister of Rallways be pleased to
state:

(a) whether automatic signals have
been introduced on Railways;

(b) whether topmost priority is
assigned to the execution of the work;
and

(c) what is its expansion programme
Railway-wise during the Second Plan
period and the time target fixed for
its completion?

The Deputy Minisier of Railways
(Shri 8. V. Ramaswamy): (a) Yes;
Automatic Signalling exists on the-
following sections:—

Railways Section Route Track
Mile Mile
Central Bombay V.T.—Kurla . . . 10 20
Eastern para-Sealdah (D line
ATt Bon B
(m’) Sealdah-Dum-Dum (Up main line)
?ﬂhﬁumﬂﬁ =~Dum-Dum (Up Quadru~ 36 0
Kakurgachi-Majerhat
(o ‘Sewldah SouthMile sB
. (vil) Ballygunge-Jadavpur .
Southemn . . . Madras Beach-Tambaram . . . 18 36
Westem . . Churchgate-Andheri . . . . 144 a2
L] ——— ——

ToTaL . . . 75 128
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(b) The new programmed works
have been given priority commen-
surate with the traffic requirements,

(c¢) The sections in which Automatic
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Signalling has been dur-
ing the Second Plan period and the
target for completion thereo? are
given belowie

Railway Section Route ° Track Terget
Mile Mile

Central + (1) Rurla-Bhandu; Thlm . .
“ (IOI Thana- K-llyinp- e . :; ;:}1950-“
Eastern . Belur-Serampore . 8 16" 1959-60
Dehri-on- Sonc-Sam Nmr . 4 8 195960
South-Eastern m-Rnikhmwan . N f 9 18 1950-60

TOTAL 45 138

Derallment of Madras-bound Waltair
Pamenger Train

1535. Shri Raghunath Singh: Wil
the Minister of Rallways be pleased
to state:

(a) whether it is a fact that on the
22nd July 1958 Madras bound Waltair
Passenger derailed at Racherlapadu
station; and

(b) if so, what 1s the number of
injured and the extent of damage due
to this derailment?

The Deputy Minister of Rallways
(Shrl 8, V. Ramaswamy): (a) On
22nd July 1958 at 0215 hours while
78 Up Madras-Waltair Parcel-cum-
passenger train was being received at
Racherlapadu station on the Southern
Railway the Driver passed the Up
Main Iine starter signal ‘at danger’ and
the train entered the sand hump
resulting in the derailment of the
engine and the four wagons imme-
diately behind it.

(b) 16 persons including the drlver,
the ffreman and the Travelling Ticket
Examiner received minor 1njuries, The
approximate cost of damage to the
Railway property is assessed at Rs.
620.
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Landless Labounrers

1538. Bhri Hem Raj: Wil) i~ Min-
ister of Food and Agricuitu.e be
pleased to refer to the reply given to
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Unstarred Question No. 3496 on  the
Sth May, 1658 and state:

{#) whether the required informa-

tion frem the rest ammm
since been recelved;

{b) the total number of landless
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(c) the proposed plan to rehabili-
tate them during the Second Five
Year Plan period?

The Minister of Food and Agrical-
ture (Shri A. P, Jailn): (a) Except
Bihar, other State Governments have

iabourers in the country after the furnished information and it is
¥irst Plan period, state-wise; and given below:—
Nu&lbe:
landless Acreage of
workers | land.
Rehabili- given
tated
1. Jammu & Kashmir . . . . . . 238 1,360
2. Assam . ) 120 661
3. Orissa 160 800

——

Further, in the Central Mechaniged
Farm at Bhopal 469 labourers have
been settled on an arca of 6493 acres.

(b) Information was collected in
the census of 1951 and the Agricul-
tural Labour Eaquiry which has been
referred to in Chapter XVI on agri-
cultural workers in the Second Five
Year Plan and some estimates of the
likely increase in the working force
in that country ag a whole was also
made. Information about the tofal
number of landless workers at the
end of the First Five Year Plan is
not available. However, a second
Agricultural Labour Enquiry is go-
ing on

(¢) As mentioned in the Second
Five Year Plan, ther2 is provision for
the resettlement »>f ahaut 20,000 land-
less workers during the second pian
period. Further, in the 5th meeting
of the Standing Commuttee of the
National Development Council held
in September, 1057, It was suggested
that a programme for resettling land-
less workers should be undertaken on
lands obtained through the application
of cellings and on Bhooden and Gram-
dan lands, the aim being to reseitle
about 3 lakh families during . the

remaining period. The matter has
been taken up by th: Planning Com-
mission with the State Governments.

Extra Payment to Handling Contrac-
tor, Messrs. Bird and Co. by Railways

1539. Shri V. C. Bhukla: Will the
Minister of Rallways be pleased to
statle:

(a) the amount of extra payment
made by the Railways month by month
at Sakrigalighat and Maniharighat
during the period from May, 1957 to
June, 1858 for ‘“extra lead” over nor-
mal limit to existing Handling Con-
tractors Meassrs, Bird & Co. (Private)
Ltd. and total amount paid on this
account at both Ghats for the period
May, 1956 to June, 1858;

(b) whether it is a fact that the
previous working Contractors, whose
tender was lowest on the basis of
given data of traffic figures in the
tender, gave an undertaking In writ-
ing, before acceptance of the tender of
Messrs. Bird and Co. (Private) Ltd.,
to the QGeneral Managers, Eastern
and North Eastern Railways that they
would not claim exira payment for
“Lead” in all positions of Ghats at



49537 Written Answers
Sakrigalighat  Maniharighat  and

whether this assurance was re-
iterated in appeal to the Minister for
Railways and Rallway Board and if
80, With what result;

(c) whether Government is aware
that one of the retired member of the
Railway Board is working as a Mana-
ging Director of Messrs. Bird & Co,,
(Private) Ltd., and whether any per-
mission for' such employment was
given by the Government to Messrs.
Bird & Co, (Private) Ltd., in terms
of Clause 18 of the Handling Contracts
1or.'i Sakrigalighat and Maniharighat;
an

(d) 1f the reply to (c) above is in
the negative, the reasons therefor?

The Deputy Minister of Rallways
(Shri 8. V. Ramaswamy): (a) A
statement giving the information des-
ired is laid on the Table of the House
[See Apendix IV, annexure No 50].

(b) On an approximate assessment
of the total value of the contract in-
cluding payment for extra lead over
the normal, the tender of Messrs. Bird
& Co., (Private) Ltd, was found to be
the lowest, and not that of the pre-
vious contractor. After the tenders
were opened, the latter offered to
adjust hus rates for extra lead if the
tender was accepted but there was no
unqualified undertaking not to claim
payments for extra leads. The Rail-
ways did not consider that there was
any justification for negotiating with
the vanous tenders.

(c) and (d). Yes; but the question
of grant of permission to Messrs Bird
& Co., (Private) Ltd,, did not arise as
the retired Member had taken up the
employment with them earlier, and
his employment was known to the
Railways when the contract wis
awarded.

Tuberculosis

1549. Bhrl Nek Ram Negi: Will the
Minister of Health be pleased to
state:

(a) whether a wild fruit
“RUDANTI” has been used in Bala-
thai Nanavati Hospital, Bombay snd
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mvmwum
of T.B. cases;

(b) ii so, what are ita details; and

(c) whether Government propose
to introduce this very medicine in
other T.B. Hospitals?

The Minister of Health (Khrl Ksr-
mmarkar): (z) to (c). The information,
asked for is being collected and will
be laid on the Table of the Sabha In
due course.

GM.F. Schemyes for Andhra

1541. Shri M V. Erishns Rao: Wil
the Mirnuster of Food and Agriculiure
be pleased to state:

(a) the amount allotted for Grow
More Food Campaign to Andhra
Pradesh during 1957-58 and whether

it was fully spent;

(b) how far it has been helpful in
increasing the food production in the
State; and

(c) what fresh acreage of land has
been brought under cultivation”

The Minister of Food and Agricul-
tare (Shri A. P. Jaln): (a) & sum of
Rs 519°70 lakhs was authorised to the
State Government. According to the
reports received so far, a sum of
Rs. 450°05 lakhs has been spent.

(b) An additional production of
2:17 lakh tons 1s reported to  have
been achieved.

(¢) An additional ares of 32,072
acres is reported to have been brought
under cultivation.

Parli-Vikarabad section of the Central
Railway

1542, Shri Naldurgker: Wil  ihe
Minister of Railways be pleased to
state:

(a) the monthly income on Purli~
Vikarabad section of the Central
Railway from January, 1938 to the
S1st July, 1888; -

(b) the number of ticketless travel-
Jers during.the smoe period, momth-
wise;'
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(v) whether the number of titket-
less travellers is on the décreass or
increase;

(d) the total amount recovered
from such ticketless travellers during
this period; and e

(e) what steps have been taken to
reduce ticketless travelling on  that
section?

The Deputy Minister of Rallways
(Bhri 8. V. Ramaswamy): (a) The
income on any specific section of a
Railway is not ascertainable with
accuracy. However, the average
amount collected per month Dby
stations on the Purli-Vikarabad Sec-
tion exclusive of Purli-Vaijnath Metre
Gauge und Vikarabad stations on
goods parcels and passenger traffic
was Rs. 1'3 lakhs approximately dur-
ing the period January to July, 1858

(b) the number of ticketless travel-
lere detected during the period Jam-
uary to July, 1858, monthwise 15 as
shown below:—

Month No. of Ticketless Travel-

lers detected.
January 203
February 488
March 237
April 03
May 309
June 398
July 296

(e¢) No definite conclusion from the
above figures can be drawn regard-
ing the extent of ticketless travel-
ling as & larger number of people hav-
ing been detected: without tickets
could indicate either heavier ticket-
less travel or greater efficiency in
ticket checkinmg. Similarly, lesser
number detected may indicate that
the exient of ticketless travel is lower,
or thei the ticket checking organisa-
tion is less efficient.

(d) the Total amount recovered
from ticketisss travellers ¢ detegted
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during the period Janumry, 1958 o
July, 1958 was Rs. 4,768.

(e) Steps taken against ticketless
travel on this section are:—

(i) 2 Travelling Ticket Examiners.
dsetailed to work on each train
on the. section, where one was
booked previously.

(ii) Concentrated checks frequent-
ly by special squads from the
headquarters and the division
both in uniform and in plain
clothes, .

Road Development Scheme

1543. Shri Onkar Lal: Will the
Minister of Transport and Communi-
cations be pleased to state:

(8) whether any grant has been
given to the Rajasthan Government
under the Road Development Scheme
for the year 1958-59; and

(b) if so0, to what extent?

The Minister of Btate in the Minis-
try of Transport and Commrunications
(Shri Raj Bahador): (a) and (b).
Yes; a provision of Rs. 12'63 lakhs hag.
been made for grams to Rajasthan.

Head Post Office Building, Jajpur

3544. Bhri B. C. Muilick: Will the
Minister of Transport and Communi-
cations be plessed to refer to the
reply given to Unstarred Question No.
3501 on the 8th May, 1958, and state: *

¢a) whether the difficulties regard-
ing the construction of Head Post
Office building at Jajpur, have been
removed;

(b) if so, whether the constructiom
of the building has been started; and

(c) the time it will take to com-
plete the work?

The Minister of Transport and Com~
munications (Shri 8§ K Patil): (a)y
‘The project has been exempted fromr
the ban by the Ministry of Finance
(Communications). As regards s
construction, the matter iz still vndee
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ecorresponaence with the Central
P.W.D. authorities who have been

requested for early execution of the
project.

(b) and (c). Do not arise,
Yarchase of Vessels by Indian Bhip-
ping Compunics

1545. Shri Abdul Salam: Will the
Minister of Transport and Cemmuni-
«ations be pleased to state:

(a) the number of vessels purchased
“by the Indian Shipping concerns since
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the Shipping Co-ordination Com-
mittes has been set up; and

(b) the names of the Companies andl
;ﬂ::hmmh«dmhpum by
.

(a) and (b).
Information regarding the number
of ships acquired by Indian Bhipping
Companies since the setting up of the
8hipping Co-ordination Committee in
January, 1938 is given below:—

SL Name of Company
No. 1

1 2

No. of
ships G.R.T.
purchased

3 4

India Steamship Co. Ltd., Calcuns
Malabar Steamship Co. Ltd., Bombay
Gill Amin & Co. Ltd., Bombay

Lk T R

Scindia Steam Navigation Co. Ltd., Bombay
Great Esstern Shipping Co. Ltd., Bombay

14,420
32,763
9,300
1,162
1,146

ER IR S

10 54,791
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in their respective jurisdiction for

The Minister of Community Devel-
opment (Shri 8. K. Dey): Yes, Sir.

Andhra Pradesh, Bombay, Mysore,
Punjab, Rajasthan, Himachal Pra-
desh, Madhya Pradesh, Madras, Uttar
Pradesh, West Bengal, Kcrala and
Orissa.

Seminar on Boad Transport Develop-
ment

1548 Bhri Subodh Hansda:
‘\ Sardar Igbal Singh:

Will the Minister of Transport and
Communications be pleased to state

{a) whether 1t 15 a fact that the
proposal to hold & seminar on road
transport devclopment in India has
been uccepted by the  International
Iniand Transport Committee,

(b) if so, what preparatory st 3
are being taken to hold the <emun. :
and

(c) the date and venue of the
seminar?

The Minister of State in the Minis-
try of Tramspoert and Comsmmnications
(Shaxi Raj Bahadur): (a) The propoeal
has not yet been finally accepted. The
Inlend Transport Committee of the
Economic Commission for Asia and
the Par East has recommended that
the proposal should be examyjned in
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detail by its Highway Sub-Committes,

;;laehhukﬂyhmhﬂowmber.

(b) and (¢). Do not arise.
Through Coach Botween Loharn and
Deihl

1549. Shri Ram Krishan: Will the
Minister of Rallways be pleased to
state:

(a) whether it iz a fact that through
coach between Loharu and Delhi s
not attached regularly with train No.
2BBR/232 down which causes great
inconvenience to the passengers;

(b) it so, the reasons therefor; and

(c) the action proposed to be taken
in the matter?

The Deputy Minister of Railways
(Shri 8 V. Ramaswamy): (a) and (b).
A composite First, Second and Third
class through service coach runs bet-
ween Loharu and Dell:i by treins
Nos. 2BBR/232Dn and 231Up/1BBR
Whenever one of the two  coaches
allotted for the service gets damaged,
it 1 not found feasible to replace it,
due to acute shortuge of such com-
posite coaches The through coach dud
not run on one occasion in June, five

in July and one in August (upto 17th)
1958.

(c) Arrangements are bemng made
to provide 3 stand-by composite coach
for this service

Alr Accidents

1550 Shri Ram Krishan: Will the
Minister of Transport and Communi-
cations be pleased lo state:

(a) the number of air accidents
that touk place during 1957-58;

(b) 1he names of places where these
accidents occurred;

(c) the number of persons who
died and were injured; and
{d) the total amount of compensat-

ion paid to the injured and to the
next of kin of those killed?
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The Deputy Minister of  Civil
Avistion (Shrl Mohiuddin): (a)

Thirty-four major accidents to civil
mircraft including gliders oceurred in
India during 1037-58.

(b) Four at Nagpur, three at Bom-
bay, two each at Dum Dum, Bamrauli
and Poona and one each at Jullundur,
Safdarjung, Agartala, Santoshpur
(Distt. Kachar), Port Blair, Lemak-
ing, Inkyong, Bangalore, Udaipur,
Madras, Golaghat, Bundi, Kursela,
Nimtita, Bhiwandi, Panagarh, Shah-
jahanpur, Patna, Asansol, Bijnor and
Lucknow.

(¢) Twenty-four people were killed
and fifteen sustained injuries.

(d) No compensation was paid by
Government. However the Indian
Airlines Corporation have paid a sum
of Rs. 1,156,000 as compensation to the
next of km of their employees who
were killed in the’ accidents. Gov-
ernment have no information about
compensation if any, paid by other
operators, whose aircraft were involy-
ed in accidents.

Flood-control Schemes during Second
Five Year Plan

1351. Shri T. B. Vittal Rao: Wil
the Minister of Irrigation and Power
be pleased to state the future pro-
gramme of Flood Control work during
the remaining part of the Second Five
Year Plan?

The Deputy Minister of Irrigation
and Power (Shri Hathl): The re-
quisite information is contained in
the statement on the flood situation in
the country and the flood control
programme laid on the Table of the
Sabha on the 28th August, 1938

Theft of Rallway Property and Goods

1552, J Shrimati Iia Palchondhburi:
\ Shri Mxhammed Eliss:

Will the Minister of Rallways be
pleased to state:

(2) whether it is a fact that the
number of thefts of railway property
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and goods in transit have conslder-
ably ineressed of lste;

(b) if so, the reasons therefor;

(c) the comparative figures of such
casees for the years 1953-58, 1056-87
and 1057-58 upu_-ntely; and

(d) the steps taken to check it?

The Deputy Minister of Rallways
(Shri 8. V. Ramaswamy): (a) There
has been only a slight increase in the
theft of railway property over the
Southern and Western Railways and
in the theft of goods in transit over
the N/Eastern Rallway. There is no
increase of theft on the remaining
Railways.

(b) Increase in the theft of railway
property i.e., carriage and wagon and
electric fittings is reported to be due
to criminal gangs being active nesr
the cities. Increase the theft to
goods in transit over the N/Eastern
Railway was on account of genersl
deterioration in economic conditions
in North Bihar and Eastern U P which
suffered from floods and drought dur-
ing the last three years resulting in
shortages of food and increased crimi-
nal activity in the affected area.

(c) Figures are being collected from
the Railway Administrations and a
statement wil be placed on the Table
of the House.

(d) The following steps have been
taken by the Railway Adminstrations
to check the thefts of Rallway prop-
erty and goods in transit:—

1, Intensive guarding and patroll-
ing of vulnerable sections by
the Armed Wing personnel of
the Rallway Protection Force;

2 Surprise patrolling and watch
jolntly by the RPF., Rly.
Police and local police of
Black Spots;

8. Escorting of all important goods
and parcel trains by RP.F.
and by Armed Wing staff
specially during nights;
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4. Use ¢f double rivets and EP.
locks in wagons contailning
valuable commodities;

8, Close liaison at different levels
with the Governmeni{ Rall-
way Police and State Police
to ensure their help in round-
ing up the criminals;

6. Tightening up of security
arrangements generally in
workshops, stores, locosheds
ete. Perimeter wulls and
fencing are also being provid-
ed in some places,

7. Deputation of plain clothes staff
to collect intelligence about
the criminals and receivers of
stolen property;

8. Joint check by the Carriage and
Wagons, Train Lighting and
RPF. staff at different points
to localise place of thefts of
carriange and wagon and
Electrical fittings;

9. Insisting on guards of the
trains watching upper class
coaches when running empty;

10, Special watch over rakes while
stabled in yards.

Nutritional Disorders among
Children

1553. Bhri V. P. Nayar: Will  the
Minister of Health be pleased to state
the specific research programmes
currently worked out in nstitutions
under the Central Government in re-
gard to nutritional disorders among
children?

The Minister of Health (Shri Kar-
markar): The following research pro-
grammes are being currently worked
out in nutritional disorders among
children under the auspices of the
Indian Council of Medical Research.

Investigations are being carried out
on the problem of protein deficiency
in children in the Nutrition Research
Laboratories, Upgraded Department of
Pediatrics, Madras, the Sciool , of
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Tropical Medicine, Calcutta, o the
All Indian In.ntimte of Hygiene and
Public Health, Calcutta and the Prince
of Wales Medical College, Patna. The
causes contributing to protein malnut-
rition and the symptoms and sequelae
of the condition have been worked out
in detail. The cheapest and most
practical method of combating protein
malnutrition in children has been
investigated and different cheap
vegetable protein foods which could
be used as subctitutes for milk for
children, have been worked out.

A country-wide survey of nutrition-
al status of children, specially with
regard to protein adequacy, has been
launched and has already made con-
siderable headway.

A country-wide survey of growth
and development of Indian children is
being undertaken by the Indian
Council of Medical Research, in the
following institutions:—

1. Nutrition Research Laborator-
ies, Coonoor.

2. Department of Anthropology,
Lucknow Unversity, Luck-
now.

3. Medical College, Nagpur.

4. G.R. Medical College, Gwalior.

5. Andhra Medical College,
Visakhapatnam

6. Depertment of Ant-ropology,
University of Delhi, Delhi,

7 Sasscon Hospital, Poona.

-

A study of breast-feeding practices
and qualitative and quantitative as-
pects of breast milk has been carried
out 1n Coonor and this studv h¢lps tc
formulate rationa! programmes of
infant feeding. Btudies on the sub-
Ject are also being carried out at the
following centres:—

1. Wilson College, Bombay.

2 Indian Institute of Science,
Bangalore,
3. Department of

Biochemistry,
Baroda University, Baroda.
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®  Ticketioss Travellers

1594, { sar) Amiredh Binba

Will the Minister of Rallways be
pleased to state:

(s) whether it is a fact that ticket-
less travellers attacked Gaya station
staff at station on the 30th May, 1958;
and

(b) if so, the nature of losses?

The Deputy Minister of Rallways
{(Shri 8. V. Ramaswamy): (a) One
such incident took place at Gaya
Station on the 27th May, 1958 and not
on the 30th May, 1838,

(b) Loss of Railway cash Rs. 27.00
Loss to Railway pro-
perty, glass panes
ete.

Re. 0.00
Total. Rs. 3600
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World Bank Loan for Development of
Porta

{ Shri 8. O. Samanta:
1557 Shri Rameshwar Tantia:
"} Sardar Igbal Singh:
[Bh.rl A. K. Gopalan:

Will the Minuster of Transport and
Communications be pleased to refer
to the reply given to Starred Ques-
tion No. 2088 on the 8th May, 1938
and state:

(a) whether the loan agreement with
the World Bank for Madras and Cal-
cutta ports has since been signed; and

(b) if so, how the 29 million dollars
for the Calcutta Port will be spent
(item by item)?

The Minister of State in the Minis-
try of Transport and Communications
(Bbri Raj Babadur): (a) Yes

{(b) A statement is laid on the Table
of the House. [See Appendix IV
annexure No, 51.]
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Forest Area

1568 Bhri Bangshi Thakur: Will the
Minister of Feod and Agriesliure be
plessed to state:

(a) whether it is a fact that major
portion of the total area of Belonia
Sub-Division of Tripura is within the
jurisdiction of the Reserved Forest
Area;

(by whether it s a fact that the
Rehabilitation Department, Tripura
has requested for the relesse of somue
area from Trishna Reserved Forests
in Belonla Sub-Division for setting
mﬂ!ae&lw for displaced persons;

(e) if s0, the action taken in this
regard?

The Minister of Food and Agricul-
ture (Bhri A. P. Jaim): (a) No, Sir.
Out of the total area of 304 »q. miles,
only 87.3 sq. miles are within the
jurisdiction of the Reserved Forest
Area after demarcation.

(b) Yes.

() An area of 0.58 sq. miles has
been released for the purpose.

Flood Centrol Phase of Bhakra
Project

Sardar Igbal Singh:
1559. { Shri Ram Krishan:

Shri Daljit Singh:

Will the Minister of Irrigation and
Pewer be pleased to state the amount
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spent on the fiood control phase of the
Bhakra Project so far?

The Deputy Minister of Errigation
and Power (Shri Hathi): NiL

Desert Control In Punjah

15¢9 J Sardar Iqbal Bingh:

"\ Shri Ram Krishan:
Will the Minister of Food andl
Agriculture be pleased to state:

(a) whether the Government of
Punjab have submitted any schemes.
to fight spread of Desert in that
State;

(b) whether the Government of
India have considered these schemes;

(c) if so, with what results; and

(d) total amount given to the
Punjab Government in this regard?

The Minister of Food and Agricul-
tare (8hri A. P. Jain): (a) Yes, Sir;
the following two schemes—

tricts bordering Rajasthan;
and,

(ii) scheme for immobilisation of
the desert.

(b) to (d). Yes, Sir. The schemes’
have been approved and the follow-
ing Central financial assistance has
been given so far:—

Central msistance sanc- Central  gssistance  sctually

Year tioned utilised as reported by

the State Government

Loan  Substidy Total Loan  Subsidy Total
(Rs.!in lakhs)

1956-57 . . . 0-61 o0-61 - 044 o 44
1957-38 . . . . - . 1-01 v 0°%0 050

1958-59 .. 1:48 a-58 WF (Figures not reported),
TotaL . . 148 a'n 420 e 094 094
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1561, Sardar INgbal Singh: Will the
Minister of Food and Agriculture be
pleased to state! : ‘

(a) total lemon production of each
State;

(b) whether any redearch is being
done on lemon by the LCAR,;

(c) details of such research schemes;
-and

(d) results achieved so far in this

4943

regard?
The Minisier of Food and  Agri-
-oultare (Shri A. P Jain):

(a) The total production of acid limes
in India as per figures collected In
the year 1855 is given below:—

— — ———

State Production

-
Maunds
Bihar . . . . 4,76,800
Bombay : P 2,2¢,700
Uttar Pradesh 1,02.4%0
Punjab 75,040
Madhya Pradesh 42,880
Ssursthtra 8,000
Vindhya Pradesh 2,320
ToraL 9,33,120

(b) and (¢). The 1.C.AR. has sanc-
tioned a scheme for citrus root-stock
trials at Kodur (Andhra Pradesh)s
Under this scheme acid lime and
lemon were budded on Jamberi, acid
lime and Gajanimma rootstocks and
the trees were planted in the orchard
in 1851 to study their growth and
-cropping behaviours as influenced by
different rootstocks.

(d) These rootstock trials, though
yet in the initial stage have shown
that Jamberi rootstock imparts aigni-
ficantly more vigour to acid lime
trees, but in respect of yield,
‘Gajanimma rootstock proved better
than others. To get conclusive re-
sults, these trials have to be continu-
wd over a long period (10—13 years
anore).

§ BEPTEMRER 1050 Writtes Asswerr 4044

In the casp of (variety
Nepali Oblong) the results of root-
wtock trials have so far indicated that
meid lime robtstock incredses the
vigour of plants as compared to other
rootstocks but has no perceptible in-
fluence an yield.

Posts and Tolegraphs Offices In
Ferozepere District

1562. Sardar Iqbal Stagh: Will the
Minister of Transport and Commual-

. cations be pleased to state:

(a) how many villages having popu~
lation of five thousand and above, are
without the combined Posts and Tele-
graphs Offices in Ferozepore District,
(Punjab State) and the reasons there-
for;

(b) whether Government have any
plans to extend the combind Posts
and Telegraphs facilities to these and
such of the villages which are im-
portant from agricultural and com-
merical points of view irrespective of
remunerative and population  basis;
and

{c) the reasons for not opening
Public Call Offices in all important
places in Ferozepore District so far?

The Minister of Transport and Com-
munications (8hri B. K. Patil}: (a)
None.

(b) Yes, upto a limited number,
where justified.

(c) Important places have been
provided with Public Call Office
facility except at (1) Nihalsinghwala,
(ii) Badhni Kalan and (iii) Nathan
Proposals for the firat two have al-
ready been sanctioned. They are
expected to be opened during 1958-59
(subject to stores being made avail-
able). The case of Nathan is under
examination. The facility wilt be
sanctioned if found justified.

Collection of Terminal Tax at Parl
1543, Shri Panigraki: Will the Minis-
ter of Rallways be pleased to state:

(a) the amount of terminal tax col-
lectad from Railway Passengers visit-
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ing Purl in the years 1934-35, 1955-36,
1956-67 and 1987-68;

(b) whether the Railway Board
directly pays the collected amount of
terminal tax to the Government of
Orissa; and § '

(¢) whether the amount of money
collected by way of terminal tax from
Rajlway pessengers visiting Puri is
paid in its entirety or after some de-
duction?

The Deputy Minisier of Railways
‘§Shri §. V. Ramasywamy): (a)

Years.

1954-55 Ras. ©4,980 of nl’
1955-56 Rs. 58,174-.37 NP
1956-57 Rs.  1,15,336.25 nP
1957-58 Rs  1,13,187.16 nP

(approximate fgures)
(b) and (c) In accordance with Sec-
tion 20(1)(c) of the Bihar and Orissa
Places of Pilgrimage Act, 1920, the
proceeds of the pilgrim tax after de-
duction of collection charges were
credited to the Puri Lodging House
Fund Committee by the Railway
Admunistration upto 30-9-56  Conse-
quent on the enhancement in the rates
of the plgrim tax, from 1-10-1956,
the net proceeds are to be assigned to
the State Government of Orissa after
certification by the Comptroller and
Auditor General of India 1n terms of
article 279(1) of the Constitution

The current rate of collecuon
charges 1s 3 per cent of the amount
eo'iected

Tourist Permits to Kashmir

1564. Shri Vajpayee: Will the Minis-
ter of Transport and Commanications
be pleased to state:

(a) wheter 1t 1s a fact that tourists
intending to visit Kashmir have to
stand 1n the scorching heal as no ar-
rangements for shelter exist at the
Pathankot permit office; and

(b) if so, the steps Government pro-
pose to take or have taken in the
matter?

The Minister of State in the Minis-
iry of Transpori and Commaunications
(Shri Raj Bahadur): (a) eand (.h),
Tourists intending to vigit Kashmir
163 LSD—4.
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have to take permits from their Dis-
trict authorities or the Defence Minis-
try. The Pathankot permit office
only meant to serve the local people
or those who have arrived in Pathan-
kot by mistake without permits. The
Permut Office in Pathankot which con-
sists of one room should be regarded
as sufficient for emergency require-
ments. However, the desirability of
aranging for some sheltered space 1s
being brought to the notice of the
Punjab Government whe are in ad-
ministrative charge of that Office.

Sleeping Facllities for Drivers and
Guards

1565. Shri Joachim Alva: Will the
Minister of Rallways be pleased to
state

(a) what kind of sleeping facilities
are provided for Drivers and Guards
at Victoria Termunus at Bombay; and

(b) what are the shifts arranged for
both Drivers and Guards for duty
throughout the day and night”

The Deputly Minister of Rallways
(8hri S. V. Ramaswamy): (a) Two
Running Rooms are  provided—one
vach for Motormen (Drivers) and
Guards at Bombay V.T. with 12
beds in each room. Provision is made
for the supply of lLinen, blankets and
mosquito-nets in these Running Rooms,

{b) The duty hours for both Motor-
men (Dnvers) and Guards vary,
depending on traun tumings. Duty
hours which include an allowance for
taking over and making over the
train, range from 4 hours 5 minutes
to 9 hours 25 minutes Running duty
at a stretch does not. however, ex-
ceed 9 hours in any case
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Rice Prices in West Beogal

|567. Shri Tridib Kumar Chandhuri:
...11 the Minieter of Food and Agri-
cultare be pleased to state:

(a) what are the current prices of
rice in different districts of West Ben-
gal and how do they compare with
the prices prevailing in the two pre-
ceding months and the prices prevail-
ing in the corresponding period of
1857; and

{b) the causes of the dispanty, if
any?

The Mualster of Food and Agricul-
ture (Shri A. P. Jain): (a) A state-
ment showing monthly average reta:l
prices of rice in different districts of
West Bengal during the months of
June to August, 1858, as compared to
the corresponding months of 1957 is
laid on the Table of the House. [See
Appendix 1V, annexure No. 52.)

(b) The disparity in prices 1s due
mainly to the short production of rice
this year in West Bengal as compare
to last year. The prices in August
were higher than those in the two
preceding months also because of the
advance of the season when the prices
rise even in normal circumstances.

Irrigation Projects in Madras State

1568. Shri Tangamani: Wil the
Minister of Irrigation and Power be
pleased to refer to the reply given to
Unstarred Question No. 2847 on the
23rd April, 1958 and state:

(a) whether the execution of the
following Projects included in the
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Second Five Year Plan in Madras
State has started:
(1) New Kattalai Canal Scheme.
(2) Pullambody Canal Scheme.
(3) Vidur Reservoir Profject.

(4¢) Parambikulam, Sholayar-Aliyar
Project.

(5) Neyyar 2nd State (relates to
both Madras and Kerala States).

(6) Medium BSchemes in Kanya
Kumari District.

{b) if so, the progress made so far?

The Deputy Minister of Irrigation
and Power (S8hri Hathi): (a) and (b).

New Kattalai Canal Scheme

Work on the canal was started in
July, 19566. The progress to the end
of March, 1958 is as follows:—

Earth work on canal and con-
struction of bridges and under-sluices
are in Progress.

Pulluambody Canal Scheme

Work started during 1058-37. The
progress to the end of December, 1857
is as follows—

Works on the excavation of channel-,
construction of masonry works and
formation of banks are in progress

Vidur Reservoir Project

Work on the project has been
started in March, 1958, The progres:
to the end of March, 1958 is a-
follows. —

Approach road and colony buwld-
ings are nearing completion. Excav-
ation of foundation, construction of
masonry dams and formation work
for earthen dams and formation work
for earthen dam have been started.

Parambikulam. Sholayar-Aliyar Pro.
ject. ’

Work has not started and investi-
galions are in progress.
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Neyyar End Btate (relates to  both
Madras and Kerala States)

Government of Kerala started work
on the project in thelr area in October,
1858

Progress to the end of March, 1958,
so far as Kerala State is concerned,
is as follows:—

Cutting open of left bank channcl
f{or the first 8 miles has almost been
completed. Work on the portion be-
yond the Bth mile and to the 12th mile
is in progress.

No information is available regard-

ing starting of work by the Govern-
ment of Madras

Medium Schemes in  Kanya Kumar
Dristrict
Information 15 not available

Suburban Train Drivers In Bombay
(V.T.)

1569. Shri Tangamani: Will the
Minuster of Railways be pleased to
state:

{a) whether i1t 15 a fact that the
Suburban Train drivers and cun-
ductors who have to start early morn
ing duty in Bombay do not have rest
and recreation facihities 1h Bomban
(VT), and

(b) whether due to this difficulty
motor men and guards who have to
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start a fresh detail at 8a.:. are oblig-
ed to arrive by mudnight at v.T
from distant places of residence and
spend sleepless nights at the Station”

The Deputy Minister of Rallways
(Shrl S. V. Ramaswamy): (a) No
Two Running Rooms, one for con-
ductors (Guards) and one for Motor-
men (Drivers), each equipped with 12
hnds, are provided at Bombay VT
for their rest The accemmodation
provided in these Rooms is consider-
ed adequate, as, according to  duty
rosters, not more than 8 Motormen
(Drivers) and 6 Conductors (Guards)
are required to occupy these Running
Rooms at a time during night

{b) Does not arise
W H 0. Conference

1570. Bardar Igbal Singh: Will the
Minister of Health be pleased to state
the names of member of the Indian
delegates who attended the World
Health Organization Conference held
in USA from the 26th Mav to 16th
June, 1958

The Minister of Health (Shri Kar-
markar): The following Indian dele-
gates attended the Tenth Anniversary
Commemorative Session of the World
Health Organisation and the Eleventh
Session of the World Health Assembly
held in Minneapolis, USA from
26th May to 16th June, 1958 —

i Dr AL Mudabar, Vice-Chancellor, Uni-

versity  of Madras

2 Shn V K B. Pilla, Secretary 1o the Go-

vetnment ot India,  Mipntry
Health

3. Dr RV Wardckar, Secretary, Gandhi
Memonial Leprosy Foundation, War-

dha

4 Dr. TR Tewar), Director Contnibuton
Health Sepvice, Directorate Greneral

of Health Services, New Delhs

Central Publie Works Department
Roads In Punjad

1571 Bardar Igbal Singh: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) the total amount aljotted to
Punjab during 1954-55 and 1985-36

I cader
1elegate
Delegate

Alternate delegate
by the Union Government for con-
struction and maintenance of Central
Public Works Department roads, and

(b) the muleage of Central Public
Works Department roads constructed
and mamntained in Punyab  dunng
these years®
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The Minister of State in the Minis-
try of Transport and Communieations
(Shri Raj Babadur): (a) and (b). A
length of 62 miles of Pathankot
Jamsmu road which forms part of
National Highway No. 1-A lying in
the States of Punjab and Jammu
and Kashmir is under the executive
charge of the Central Public Works
Department. Of this, a length of 8
miles lies in Punjab. Separate fijgures
of allotment of funds for the portion
of road in Punjab territory are not
available. The total allotments made
for the entire length during 1954-55
and  1955-58 for construction and
maintenance of the portion of the
Pathankot Jammu road under the
charge of the Central Public Wort
Department are as follows:—

Originsl Maintenance

Works &
Repairs
- Rs. Rs.
1954-55 . 1.79,800  4,80,300
1955-56 11,85,900  4,86,100

Fazxilka-Ferosepore Rallway Line

1572. Sardar Igbal Singh: Will the
Minister of Railways be pleased to
state:

(a) whether it is a fact that Fazilka-
Ferozepore Railway lLine is running
at a loss;

(b) the average number of passen-
gers that travel daily on this line; and

(c) the number of goods trains that
run daily on this line?

The Deputy Minister of Railways
(Shri B, V, Ramaswamy): (a) Fazilka-
Ferozepur Section, being only a part
of the Northern Railway system, no
separate accounts showing the finan-
cial results of working of that Section
are maintained.

(b)
I Class 1
i1 Class 20
1 Class 3249
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(c) No goods trains are run on this
section, as the goods traffic ig cleared
by mixed trains.

Medical Education Conference

15138 Sardar Iqbal Singh:

"\ Shri Ram Krishan:
Will the Minister of Health be
pleased to state:

(a) whether the Medical Education
Conference was held in New Delhi in
March, 1958;

(b) if so, what were its decisions;
and

(c¢) steps taken by (overnment to
implement these decisions?

The Minister of Headh (Bhri Kar-
markar): (a) Yes.

(b) The following resolutions were
passed:—

RESOLUTION 1

This Conference  having reviewed
the efforts so far made to mmplement
the scheme of giving subsidy te
State Governments for setting up full-
time teaching units in Medical Col-
leges, regrets 10 note that no progress
has been made so far 'The m-
portance of the subject is reiterated
and the Central and State Govern
ments should take immediate steps to
sel up as many full time teaching umt.
in all departments of medical college-
as possible. While the Central Go-
ernment have proposed to grant a sub
sidy for the duration of the Second
Five Year Plan period, it may be
noted that the expenditure on thi.
scheme will become commitied ex-
penditure at the end of the Plan
period, and thercfore the question of
resources for continuing the scheme,
would be considered by the Planning
Commission and other authorities
concerned, in the light of the total
resources avallable to the Centre and
Stgtes. °
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RESOLUTION II

The Conference is of the view that
one of the main reasons for the short-
age of teachers especially in_ non-
clinical subjects is the inadequacy of
salaries. It considers that the salary
scales should be raised to a level

5 SEPTEMBER 1058

Written Answers 4954

sufficient to attract suitable persons
to devote themselves to a teaching
career. For the encouragement of
post-graduate medical education and
research the following scales are
recommended as the minimum  for
medical teachers subject to further
consideration in' the Third plan period:

Rs.
(1) Professors 1,000—1,400 With a non-practisifig allowance
of Rs. 250 p.m.
(’) Additional or Associate Boo —1250 With a]non-prscthing allowance
Professors. of not less thangRs. 2aso.
.M.
¢3) Readers/Assistant-Professors . 500—30—800 Plus non-practising  allowance
: of Rs, 150 P. M.
(4) Junior Teachers . 250—600 Plus a non-practising allowance

of Rs, 150 p.m .

(While Demonstrations may be
started on the minimum of Rs. 250
p.m., Lecturers may be given a
higher initial pay of Rs. 450 p.M.).

The Conference also considers thal
to prevent teachers from migrating
trom one college to another the
above scales may be adopted uniform-
lv in all the medical colleges.

RESOLUTION 111

The Conference views with concern
that in many Medical colleges in the
country, there is not adequate num-
ber of teachers, especially for non-
clinical subjects. The Conference 1s
apprehensive that with the opening of
additional medical colleges and ex-
pansion of the existing ones, the
position may deteriorate still further.
The Conference, therefore, recom-
mends that urgent steps should be
taken to remedy the situation. Among
other measures, tHe following are
suggested.

(1) Extend the age of retirement
of teachers in medical col-
leges who are physically and

mentally fit;
(2) Employ” retired former
teachers on & full-time or

part-time basis as may be
suitable in individual cases;

(3) Encourage promising young
graduates to take up the
teaching line by awarding
suitable fellowships for tak-
ing junior teaching assign-
ments and working for post-
graduate degrees. The award
of such stipends should be
linked up with a guarantee
that the recipients would
serve as teachers for a certain
number of years. The Central
Government should consider
giving financial assistance to-
wards these fellowships.

(4

In view of the present posi-
tion the Indian Medical Coun-
- a1l and the Universities should
consider the question of re- -
laxation of conditions tor
upp.intment of qualified and
experienced teachers, in in-
dividual cases when presented
to them particularly when
properly qualified and ex-
perienced teachers are not
available after advertisement
on all India basis.

(5) That an integrated scheme of
fellowships for training abroad
covering all the medical
colleges in the country and in
all the States may be drawn
up by the Central Govemn-
ment (towards which aaaist-
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ance from foreign agencies
may be obtalned).

(6) The Universities should be
requested to consider relax-
ation of territorial and domi-
ciliary restrictions in  the
matter of the award of post-
graduate degrees so that
students from one University
mey be enabled to take up
post-graduate qualifications in
another University.

(c) The Governmeht of India have
decided to assist the State Govern-
ments in the establishment of full-
time teaching units both in clinical
and non-clinical Departments of the
medical colleges under the control of
the State Governments. The State Go-
vernments have been informed that
the Central Government are prepared
to pay 100 per cent. of the extra re-
curring cost involved in raising the
pay-scales of the teaching staff during
the years 1959-60 and 1960-61 Copies
of the other resolutions have been
forwarded to the State Governments
who arc to take further action in the
matter

Improvement of Mango

1574. Sardar Igbal Singh: Will the
Minister of Food and Agriculture be
.Pleased to state:

(a) whether any research 1s being
carried out by the Indian  Council
of Agricultural Research with regard
to 1mprovement of Mango;

(b) 1f so, details of such schcmes;
and

(c) resuits achieved so far?

The Minister of Food and Agricul-
ture (Shri A, P. Jain): (a) Yes.

(b) and (c). A statement giving the
required information is laid on the
Table of the House. (See Appendix
IV, annexure No, 53].
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Mauge FProdactien

1575. Bardar Ighal Singh: Will the
Minister of Food and Agriculture be
pleased to state the total Mango pro-
duction of the different States for
the current year, State-wise?

The Minister of Feod and Agricul-
ture (S8hri A. P. Jain): No authentic
data is available.

Hindu-Malkot—Sriganganagar Rall
Link

1576. Sardar Iqbal Singh: Will the
Minister of Rallways be pleased to
state:

(a) whether Government have re-
ceived the survey report In regard to
railway line connecting Hindu-Malkot
and Sri Ganga Nagar Railway Stations
on the Northern Railway; and

(b) if so, the main features thercof”

The Deputy Minister of Rallways
(Shri 8. V. Ramaswamy): {a) Yes.

(b} The Survey reports are under
exam:nation and unti] a final decision
15 taken 1t 15 not desirable to disclosc
details about the  recommendations
contained in the Survey Reports,

Quarters for Postal Employees in
Ferozepore District

1577 Sardar Igbal Singh: Will the
Minister of Transport and Communi-
cations be pleased to state.

(a) the number of residential quar-
ters constructed during the First
Fivie Year Plan and so far for the
Posts and Telegraphs Employeces i
Ferozepore District;

(b) names of the places whers con-
structed; and :

(¢) how many such quarters ar
proposed to be constructed during the
Second Five Year Plan period in this
district?

The Minister of Transport and Com-
munications (Shri S. K. PFatll): (a)
33 units.

(b) Ferqzepur and Fariika
(c) 34 units.
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Reogional Rallway Egquipment Advisory
Cenumition

1578, Bardar Igbal Simgh: Will the
Minister of Rallways be phued to
state:

(a) whether the Railways have set
up Regional Rafway Equipment
Advisory Committees;

(b) main function of these Com-
mittees;

(¢) number of such
and members of these
and

Committees
Committees;

(d) work done by these Committees
so far?

The Deputy Minister of  Rallways
(8hri 8. V. Ramaswamy): (a) Yes.

(b) to (d). A statement 1s lawd on
the Table of the Lok Sabha [See
Appendix IV, annexure No 54|

Engines for running Eleciric Trains

1579. Shri Jadhav: Will the Minis-
ter of Rallways be pleased to state:

(a) the number of electric engines
running on Indian Railways;

(b} when they were purchased;

(c) waethe; they are in good con-
dition;

1d) whether i1t 1s a fact that there
15 a shortage of such engines in the
country,;

(¢) if so, the steps taken to meet the
shortage: and

(f} whether such engines are being
manufactured in Indiu®

The Deputy Minister of Railways
(8hri §. V. Ramaswamy): (a) 4 Metre
Guuge and 88 Broad Gauge Electric
Jocos are in operstion on Indian Rail-
Ways.

(b) 4 Metre Gauge and 85 Broad

Gauge locos were purchased during
192731,

1 Broad Gauge electriq loco was
purchased in 1938,
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7 Board Gauge electric locos were
purchased in 1985,

15 Broad Gauge electric locos were
purchased in 1957-58.

(c) Yes, Sir.
(d) Yes, Sir,

(e) The question of importing 7
Broad Gauge Electric locos for Cen-
tral Railway is under consideration;

(f) No, Sir.

Co-operative Movement in Bombay
State

1580. Shri Pangarkar: Will the
Minister of Food and Agriculture be
pleased to state:

{a) whether the Government of
Bembay has recently approached the
Union Government for a loan for the
expansion of Co-operative Move-
ment in Bombay State;

(b, if so, whether that Jloan has
been given; and

(<) the amount of that loan?

The Minister of Food and Agricul-
ture (Shri A. P Jain): (a) No. Sir.

(b) and (¢). Do not arise.

Scuffie between Railwaymen and

Vegetable Vendors .
1581 Shri Narayanankutty Menon:
7 Shri Warfor:

Wil the Minuster of Railways be
pleased to state:

(a) whether it 15 a fact that on the
8th July, 1958 the <Calcutta bound
Katwa Local, after it had left Bala~
garh Railway station was stopped by
operators of the control cabin;

tb; if so, whether 1t is also a fact
that there was a scuffie betwern rail-
waymen and vegetable vendors re-
sulting in the death of a vendor; and

(c) the action taken in the matter?

.
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The Deputy Minister of Raillways
(Bhri 8. V. Ramaswamy): (a) On
8th July 1958 at 8-18 hours No. 8 166
Dn. Katwa Local was stopped by
passengers by pulling alarm chain
after she had started from Balagarh
station.

(b) It is alleged thdt some alter-
cation ensued between Cabin Signal-
man, extra Hot-weather Waterman
and a Vendor. This altercation, later
on, developed into a scuffle between
the abeve mentioned railwaymen and
the Vendor, who was subsequently
found dead being run over by the
same train.

tc) A departmental enquiry was
held into the incident but could not
be finalised, as the two railwaymen
are under Police custody. The case
is subjudice. The staff have however
beer: placed under suspension.

Conference of State Ministers of
Fizheries

1582, Shri Vajpyee: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether a Conference of State
Ministers incharge of Fisheries was
held at Mysore in the second week
of July, 1958;

(b) 1if so, the decisions taken and
recommendations made at the Con-
ference; and

.(c) the steps taken or proposed to
be taken te¢ implement those deci-
sions?

The Minister of Food and Agricul-
tare (Shri A. P. Jain); (a) Yes, a
Conference was held at Mysore from
14th to 16th July, 1958

(b) A copy of the recommendations
made by the Conference is laid on
the Table of the House. [See Ap-
pendix IV, annemure No. §5].

{(¢) The recommendations have
been referred to the State QGovern-
ments and the Central Government
Departments cohcerned for necessary
action
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Mall Guards

1533, Shrimati Remn Chakravartty:
Wil the Minister of Transport and
Communications be pleased to state:

(a) whether it is a fact that in 1888
the Posts and Telegraphs Department
advertised gome posts of Mail Guards
in the Sorting and Air Mail Divisians,
Delhi;

(b) if so, number of applications re-
ceived;

{c¢) number of applicants who were
asked to appear in an examination;
and

(d) whether all those who qualified
in the examination were appointed?

The Minister of Transport and

- Communications (Shri 8 K. Patil):

(a) Yes

(b) 276.
(c) 178.

{d) No. The examination is a com-
petitive one and, as such, only the
required number of qualified candi-
dates were appointed in order of
merit against the available number
of vacancies.

Pariakimed{ Light Raiiway on
S.E. Rallway Zone

1584, Shri Sanganna; Will the
Minister of Railways be pleased to
state:

(a) the annual income for the years
1856-57 and 1957-58 on the Parlaki-
medi Light Railway on the South
Eastern Rallway zone;

(b) the extent of the expenditure
for the corresponding years;

(c) the number of ticketless travel
cases for these two years;

(d) how many of them ended in
conviction and how many in com-
wmammm years;

(¢) how many times ticketless
travelling on this line was checked
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by the special staff during the same
Yyears?

The Deoputy Minister of Raljways
(8hri 8. V. Ramaswamy): (a) and
(b). Parlakimedi Light Section be-
ing only a part of the South Eastern
Railway system, no separate accounts
showing the flnancial results of work-
ing of this section are maintained.

(€) 1958-57—1,537.
1957-58—1,648.

(d) Out of 1,637 passengers detect-
ed travelling without tickets during
1956-587, 1,513 paid the amounts due
under the Indian Rail“ys Act on
demand; 24 cases were registered in
court resulting in 12 being sentenced
to imprisonment, excesg fare and
penalty being realised from 4 and 5
being released. No trace could be
found of the other 3 because of false
addresses given  Out of 1,648 passen-
gers  detected travelling  without
tickets during 1957-58, 1,627 paid the
amounts due under the Act on
demand; 21 caseg were registered in
court, resulting in 15 being sentenced
to imprisonment excess fare and
penalty being realised from 3 and 1
being released. No trace: could be
found of the other 2 because of false
address given.

{e7 1958-537—Once.
1957-58—Nine times,

Passenger Trafic from Ahmadpur
Station

1585. Shrimati Renu Chakravartty:
Will the Minister of Railways be
pleased to state:

(a) the average daily rate of
passenger traffic from Ahmadpur
Station (Birbhum, West Bengal) on
the Eastern Railway;

(b) whether it is a fact that there
is great congestion and delay at the
only ticket counter in this station;
and

(¢) whether it i proposdd to ,in-
cresse the number of counters?
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The Deputy Minister of Rallways
(Shri 8. V. Ramaswamy): (a) About
1100 per day.

(b) Some pressure on the
counter has been noticed.

ticket

{¢) The question of providing an
additional booking window is under
censideration.

Sugar Export

-

1586. Shri Hem Barua: Will the
Minister of Food and Agriculture be
pleased to state the steps taken to
step up the export of sugar during
the vearg 1958 1957 and 1958 so far?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): During the
period 1954 to 1956 the cauntry had
to import substantial gquantities of
sugar to cover the gap between the
production and internal demand,
The question of exporting any sugar
in 10856, therefore, could not arise.

In view of the rising trend of
production and pressing need for
foreign exchange it was decided in
January, 1857 to export the sugar
surplus to our requirements. It was
possible to do so even at a profit in
view of the temporary rise in inter-
national prices. With a view to
avoiding competition among  the
sellers and to obtaim the best avail-
able price for sugar exported abroad
the sales were canalised through the*
Indian Sugar Mills  Asscciation.
Necessary facilities in regard to re-
leases of sugar of the required
guantity and quality , quick trans-
port, gedown accommodation etc.
were provided to the Association in
this connection.

Since July, 1957 there hag been
considerable fall in world prices and
Indian sugar can now be exported
only at a loss of Rs. § to Rs. 10 per
maund after allowing refund of full
excise duty and cane cess. In order
that exports were made in spite of this
loss an ordinance was issued impoe-
ing obligation on the producers to
export the quota specified by the
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Gevernment through the Exporting
Agency viz, the Indian Sugar Mills
Aassociation. Sugar Export Promo-
tion Bill has been introduced in Par-
hament during the current session to
take the place of this ordinance.
All necessary facilities are being pro-
vided to the Export Agency.

Electricity Consumption

1582. Ch. Ranbir Singh: Will the
Minister of Irrigation and Power be
pleased to state-

(a) whether 1t 1, a fact that the
private electric supply companies
(licensee) charge full cost of the
service hines laid for the temporary
connection from the poles to the pre-
mises of the consumer,

{b) whethe: 11 15 also a fact that
the Punjab Government advised the
companies to charge the rent for the
said service Lines, instead of the cost
laid down and schedule of rent for

this purpose,

(c) whether 1t 1> also a fact that
the companies have faled to umple-
ment the advice of the State Govern-
ment and observe the schedule of
ient,

(d) whether representation hag been
made by the consumers to amend
the legislation to achieve the above
ubjective;

. fe) it the reply to parts (a), (b),
(c) and (d) above are in the affirma-
tive, whether Government propose to
sponsor the amending legislation
shortly; and

() if not, the reasons therefor”

The Deputy Minister of Lrrigation
and Power (Shri Hathi): (a) The
usual pracuce with the private elec-
tric supply companies 15 to charge
rental, and not ful] cost of temporary
service Lines. The only instance
bromght to Government's notice 1n
which full cost has been recovered
in respect of such lines is that of the
licensee at Rohtak

(b) and (¢) Yes, the Punjab Gov-
ernment advised the licensee at
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Rohtak to charge for temporary ser-
vice lines on the rental basis. It is
understood, however, that the licen-
see has not yet complied with the
Punjab Government’s instructiong in
the matter.

(d) Yes.
(e) Yes.
(1) Does not arise,

Suratgarh Mechanised Farm

1588. Shri P. L. Barupal: Will the
Minister of Food amd Agriculture be
pleased to state:

(a) the number of villages acquir-
ed for the Suratgarh Agricultural
Farm 1n Rajasthan and the amount
of compensation paid to the inhabi-
tants of those villages for their lands
and houses by the Central Govern-
ment and the State Government; and

tb) the amount of compensation
paid to indivadual cultivator, belong-
g to the villages of Chakk
Sawan, Hasamiki Dhani and Sardar-
garh which were acquired for the
~aid farm”

The Minister of Food and Agricul-
ture (Shri A, P Jain): (a) and (b
A statement giving the required in-
formation 1s laid on the Table of the
House [See Appendix IV, annexur
No 56]

Insanitary conditions in Karoi
Bagh

1589. Shri Mohan Swarup: Wull the
Minuster of Health be pleased ¢
state.

(a) whether 1t 1s a fact that whut!
was once a graveyard 1s today cong-
lommeration of stables wand junk
shops and unauthomnsed dairies in the
heart of Western Extension Area in
Karol Bagh, Delh;

(b} whether it 13 « fact that 1t »
one of the worst insapitary spots in
the capital apd consuwales a perpe-
tual threst to the heaith of the res:
dents in the ares; snd
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(c¢) what steps have been taken by
Gevernment in the matter?

The Minister of Health (Shri
Earmarkar): (a) and (b). Yes, Bir.
Since partition this graveyard has
been occupied by a number of dis-
placed persons who have established
un-licensed dairies and automobile
repair workshops.

(¢) The grave-yard 1s the property
of Suni-Majlis-Ukaf and the Munici-
pal Corporation of Delhi is in
correspondence with the Majlis for
mamntaining the plot in neat and
sanitary condition. Besides, the dairy
owners were served with notices to
remove the unauthorised stables. On
their refusal to comply with the
notices, prosecuiions were launched
against them and some of the dairy
owners have been prosecuted more
than 50 times

The problem of clearance of slums
in Delhu 1s a comphicated one The
Delhy Development Authority has no
scheme 1n hand for the 1mmediate
vlearance of the area in question and
resettling the people concerned This
wil] be undertaken in due course

Slum Clearance in Delhi

1590 Shri Mobhan Swarup: Will the
Minister of Health be pleased to
refer to the reply given to Unstarred
Question No. 911 on the 26th August,
1857 and state the progress made so
far to improve the plight of the
people living 1n Motia Khan and
Jhandewalan localities of Delhu?

The Minister of Health (Shri
Karmarkar): The arca in question is
a low lying tract. A large number
of Nabourers, sweepers, tongawalas
and some displaced persons have
squatted in this area The Town
Planning Organisation 1s preparing a
Jayout plan for the future develop-
ment of this area, but 1t wil] take
some time before the plans are
finalised
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Shri B. C. Mulllck:
Shri P. G Deb:

1584, {

Will the Minister of Food
Agriculture be pleased 10 state

and

(a) whether it 15 a fact that
Central Government have given
financial assistance to all drought
affected States in the vears 1957-58

the

and  1858-59 for sinking of tube
wells,
State
Uttar Pradesh ) .
Bihaer
Madhya Pradesh
Orisss
(e). i
State 1867-58
{Installed)
Uttar Pradesh T
Bihar. 3l(a)
Orissa X
Madhya Pradesh X

(a) Relates to Small Tubewells
X Figures not available.
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Y Yo 24 £y fo v =Y
(% a1 w1)
frrafrs <y 99 ¥3 ot 3 &%
(ry =mes w1)
TRy (TE W TR ZTIRTIE & i
=)
Tube Weils (b) if so, the amount of financial
assistance given for this  purpose

State-wise, and

(c¢) the number of tube wells n-
stalled so far in each drought affected
State”

The Minister of Food and Agricul-
tare (Bhri A. P. Jain): (a) and (b).
Financial assistance for tube-wells,
given fo the four drought affected
States of Uttar Pradesh, Bihar
Madhya Pradesh and Onrssa during
1957-58 and the financial assistance
agreed to for 1958-58 1s as under —

Rs in lakhs:
1957-58  1958-59
Loan Loan
given agreed
o -
190 73 144 00
15 g7 35 48
. 6 38 4-86
: 2 66
1958-59
(Target)
217
30
6
X

Note: The figures regarding achievements are provisional
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Forest Industries in Beas Area

1539. Shri Hem Raj: Will the Mins-
ter of Food and Agriculture be pleas-
ed to 1efer to replies given to Starred
Question No 2005 en 5th May, 1858
and Unstarred Quest.on No 3589 oun
th: 8th May, 1958 and state:

() whether the eport  of  tlu
Finmsh Experts has  been  received
for the setting up of the fourest in-
dustries 1 the Beas Arecas,

tb) if wo. thewr main recommenda-
fions, and

(c) whether a copy of the ropest
w:ll be laid on the Table”

The Minister of Food and Agricul-
tare (Shri A. P. Jain): (a) Not yet,
Sir  The Finnish Government 1s being
remanded.

th' Douvs noy arise.
tc) This will be considercd
the reports are available.
Ships awaiting Unloading

1606. Bardar Bqbal BSingh: Will the
Munister of Transport and Commani-
cations be pleased to state:

(a) the pumber of ships yhu:h were
awaiting to be unloaded at various

after
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portg of India on the 3lst July 1088;
and

(b) for how long they had waited?
The Minister of State in the Minis-

try of Transport and Communieations
(8hri Baj Bahadur): (a) 13.

(b) 1 for 20 days
1 for 8 days
1 for 6 days
5 for 4 days
1 for 3 day:
2 for 2 days
I for 1 day and

| arnved on
July.

morning of 3ist

Bhubaneshwar Railway Statiom

1601 Shri Panigrahi: Will the Minis-
ter of Rallways be pleased to state:

(a) whether hig Minustry has receiv-
ed any proposal from the Orissa Gov-
ernment to construct a platform on
the New Capital side of the Bhubanes-
war Railway Station; and

(b) whether the proposal has been
cousidered by the Ministry”

The Deputy Minister of Railways
(Shri 8. ¥. Ramaswamy): {(a) and
(b1 No request has been received
from the State Government, but a
piatform 1s being provided on the
Capital side of the Station as part of
the scheme for remodelling of the
vard. which has been necessitated by
the requirements for increasing line
capacity on the Cuttack-Khurda Road
section

qzAT WewA 9T ATGAW A QY ®
w1 & safaya safer

teo3. oY R¥ex ww feg ;¥
R qAl a7 T & oFm e f

(%) w7 oz "9 ¥ f& Q@ TRE
* 97 Fww a7 gafwEa A AeHy
qToT QR & w7 ¥ ¥R 67 R



4975 Written Anzwers

(%) ¥ar 7g v & f& wada
W a7 o aodft off o adw
T qgAx 3 § mfe x G & €
7 w9 T q®

(%) w ag of ww ¢ f gfea &
X ¥ &7 9w oda Q@ qTHAY w7 q@n
T qr WY weafen s e 3R
# fag w9 fagz whm sova oo
t;

(w) sar ofy feufyr g9 ==
R aqr W { N 2 ;oW

(v) afz g1, @t 5% fawg § 741
wrjaTgY #r g 2

ok ITH A (=t Ho ¥o m,
(¥) saqd At wfg feus & v
AT 7707 T ¢ AifE  (Porters)
faar Agdq w1 w77 @F T

() g8 A *1 ®& wwan
™R % e g oA g

() o &1

(%) &% @11 %1 fasmg wf §
fe gadt 19T & gy N & LaA) g A
g3 wiftr fom amds wm 2y
g1

(¥) & wifem &1 =1 gfw
W gren<+ (Security Force) *
HZZ ® 9%E 7 IA 97 YA 47740
AT &

Wagons for Cement Faotory at
Charkhl Dadri

1603. Shri Ram Krishan: Will the
Minister of Raillways be pleased to
state

(a) whether 1t 1s a fact that wagons
allotted to cement factory at Charkh
Dadri during the current year were
not loaded fully according to their
indents, and
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(b) it not, total number of wagons
which were kept idle during same
period month-wise?

The Deputy Minister of Rallways
(Shri 8. V. Ramaswamy): (a) Except
in a few cases, the cement factory at
Charkh: Dadri loaded wagons accord-
ing to indents and supplies.

(b) The total quotas and the number
of wagong indented, supplied and load-
ed by Charkhi Dadm Factory from
January to 20th August 1858 month-
wise together with the reasons for
short loading by the Factory agminst
the supplies made are shown in the
statement laid on the Table of the
House [See Appendix 1V, annexure
No 571 It will be seen that while the
indents placed by the Factory were
far below the quotas, the loadings
were also shightly less than the supply

Damage to Photographic Materials
by Rains

1604 Shri Dinesh Singh: W) the
Minister of Food and Agriealture be
plea~ed to state

{(n) whether photographic equipment
belonging te the Directorate of Ex-
tension and Training was damaged in
the 1ecent floods 1n Delhi, and

(b) if so0, the cost of the equipment
s0 damaged?

The Minister of Food and Agricul-
ture (S8hrli A P, Jain) (a) Yes

(b} The value of the equipment in-
volved 15 Rs 13,758 The extent of
damage 1s, however, estimated at
Rs 2,200 mainly on cleaming and over
hauling

Damage due to Rains

1605 Shri B C Mullick: Will the
Minister of Commaunity Development
be pleased to state

(a) whether it 1s a fact that a large
number of publications relating to the
Community Development and articles
of stauonery have been destroyed by
rain: water in the ofice houses at
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multi-storeyed building on Queen
Victoria Road in New Delhi;
- (b) if so, what is the total amount
of damage; and

(c) whether a -statemeht giving
details thereof would be laid on the
Table? .

The Minister of Community Deve-
lopment (Shri 8. K. Dey): (a) and (b).
Some damage has unfortunately been
caused. The amount of damage is
being assessed in consultation with the
Publications Division of the Ministry
of Information and Broadcasting who
supplied the publications for distribu-
tion, free of cost.

(c) Yes.

Medium-sized Irrigation Projects in
Punjab

1608, Shri Daljit Singh:
‘" Sardar Igbal Singh:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether it is a fact that the
financial aid was sought by the Gov-
ernment of Punjab for the construc-
tion of medium-sized irrigation pro-
jects in the scarcity areas of the State
during 1958-59; and

(b) if so. the names of the places
where these are to be constructed?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) The
reply is in negative.

Under the programme of Permanent
Improvement of Scarcity areas, a sum
of Rs  38.5 lakhs was allocated for the
State of Punjab and the entire amount
was placed at their disposal by the
end of 1857-58.

(b) There is only one scheme viz.
Dadri irrigation scheme which is under
execution by the Government of
Punjab under this programme. The
scheme will provide irrigation for
30,000 acres of arid tract in Dadri
Tehsil of Mahendragarh district by
remodelling the Bhiwani Distributary
on the Western Jamuna €anal and
extending it by 23.2 mileg.

163 LSD-—5.
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Bhakra Nangal Project

1607, Sardar Igbal Singh: Will the
Minister of Irrigation and Power be
pleased to lay on the Table a copy
of agreement between the Punjab and
Rajasthan Governments regarding the
Bhakra Nangdl Project?

The Deputy Minister of Irrigation
and Power (Shri Hathi): A draft
agreement has been prepared and is
being scrutinised by the Government
of India and the Governments of
Punjab and Rajastban. It is hoped
to finalise it shortly.

Joy Flights

1608. Sardar Igbal Singh: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) whether Indian Airlines Corpo-
ration has started joy flights; and

(b) if so, at which stations?

The Deputy Minister of Civil Avia-
tion (Shri Mohiuddin): (a) and (b).
The Indian Airlines Corporation have
bren operating joy flights at Delhi,
Bombay, Calcutta and Madras on
demand.

Conversion of Nagpur and Parasia
Line into Broad Gauge

1610. Shri Chandak: Will the Minis-
ter of Rallways be pleased to state:

(a) whether Government have any
proposal to convert the Narrow Gauge
line between Nagpur and Parasia into
a Broad Gauge one;

(b) whether Government have
recently assessed the freight potential
of oranges, manganese ore, coal, etc.
of this area; and

(¢) if not, whether Government pro-
pose to carry out the assessment soon?

The Deputy Minister of Rallways
(Shri S. V. Ramaswamy): (a) No.

(b) No such occasion has arisen.
The anticipated increase of traffic by
the end of the Second Plan period is
well within the transport capability
of the existing narrow gauge.

{c) Does not arise.
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Railway Dispensaries

1612. Shri Daljit Singh: Will the
Minister of Rallways be pleased to
state

(a) the number of full time depart-
mental dispensaries established upto-
date to provide medical facilities to
Railway employees,

(b} the names of the places whare
these are established, and

(c) the total number of beds 1n each
of the dispensaries?

The Deputy Minister of Railways
(Shri 8. ¥V, Ramaswamy): (a) 483

(b) and (c). A statement is laid on
the Table of the House. [See Appen-
dix IV, annexurs No. §8.]
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Post and Telegraph Offices in Kangra
and Hoshiarpar

1613, Shri Daljit Singh: Will the
Minister of Transport and Communl-
eations be pleased to state the. number
of Post Offices of all categories, tele-
graph offices and Public Call Offices
opened with names of places during
the Second Five Year Plan period so
far in Kangra and Hoshiarpur Districts
of Punjab?

The Minister of Transport and Com-
manications (8hrli §. K. Patil): A
statement is laid on the Table of the
Lok Sabha. [See Appendix IV, an-
nexure No. 58.]

Women Employees on Northern
Raflway

1614. Shri Daljit Singh: Will the
Minister of Railways be pleased to
state the total number of women
employed on the Northern Railway as
on the 3ist July, 1958 category-wise?

The Deputy Minister of Railways
(Shri S. V. Ramaswamy): A statement
iz laid on the Table of the House.
[See Appendix IV, annexure No. 60].

Telegtaph Poles '

1615. Shri Daljit Singh: Will the
Minister of Transport and Communi-
cations be pleased to state the number
of telegraph poles which fell down
due to the storms in Punjab during
1957-687

The Minister of Transport and Com-
maunications (Shri 8. K. Patil): 31.

Appointment of Handling Contractors

Shri Jadhav:
Shri Nath Pai:

Will the Minister of Food and Agri-
cultare be pleased to state what is the
procedure adopted to appoint handling
contractors?

The Minister ¢f Food and Agrical-
tare (8hri A. P. Jain): The handling
contractors are normally fixed up on
the basis of open tend’er enquiry.

1616,
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Sometimes negotiations have to be
carried out so as to ensure that the
best possible rates compatible with
qguality of service are obtaimed by
Government. In case of emergency,
Government have sometimes to take
action on the basis of limited tender
enquiry among® contractors approved
by the State Governments or other
local authaorities.

Class 11 Employees

1617. Shri Ghosal: Will the Minister
of Railways be pleased to state:

(a) whether a number of senior
class III staff have been officiating in
Class II service in S.E, Railway; and

(b) if so, their number and for how
many years?

The Deputy Minister of Rallways
(Shri . V. Ramaswamy): (a) Yes.

(b) Altogether 172 Class III staff are
officiating in Class IT for periods shown
below:—

Below 4 years—130
4 to 8 years—39.
Over 8 years—3.

Railway Links ¢1; Domka

1618, Shri §. C. Choudhury: Will
the Minister of Railways be pleased
to state:

(a) whether a Survey was made
with a view to have a railway link
at and via Dumka, the headquarter
station of the District of Santhal
Purganas;

(b) if so, what is the result of the
same;

(c) whether Government have taken
any decision in the matter; and

(d) if so, the nature thereof?

The Deputy Minister of Railways
(8hri S. V. Ramaswamy): (a) Yes,
Sir. A survey was made in 1827-28
for a B.G. Railway line from Sainthia
to Bausi via Dumka.

(b) to (d). The project was drop-
ped as it was not considered financially
justified.



4983 Wnitten Answers

Bea Island Cotton in India

1619. Shri Naldargker: Will the
Minister of Food and Agriculture be
pleased to state the total acreage
brought under cultivation so far under
the Sea Island Cotton Scheme in the
various States?

The Minister of Food and Agricul-
tare (Shri A. P. Jain): A scheme for
the development and improvement of
Sea Island Cotton ‘Andrews' is func-
tiorung from the 11th May, 1957, in the
States of Kerala, Mysore and Assam
The total acreage brought under culti-
vation of this cotton was 135 acres 1n
1957-58 The target to be covered
during 1958-59 is 2,500 acres

Casual Workers

1620. Shri Rajendra Singh: Will
the Minister of Rallways be pleased
to state.

(a) whether the Railways make pay-
ments to the casual workers (line staff
and gangmen) for the national holi-
days, vz, 26th January, 15th August
and 2nd October; and

(b) if not, why?

The Deputy Minister of Railways
(8hri S. Y. Ramaswamy): (a) and (b)
Casual labour are employed on daily
rates of pay and are paid for the days
on which they actually do work

Price of Rice

1621. Shrl Daljit Singh: Will the
Minister of Food and Agriculture be
pleased to state.

(a) the present prices of rice n
Uttar Pradesh and Madhya Pradesh
provinces;

(b) the present prices of rice 1n
Punjab; and

{c) the causes of differences in these
prices?

The Minister of Food ang Agricul-
tare (Shri A, P, Jain): (a) and (b)
A statement showing the whole-sale
prices of rice i1n certain important
centres of Uttat Pradee'm. Madhfra
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Pradesh and Punjab as on 28th August
1958 is laid on the Table of the House.
[See Appendix IV, annexure No. 61)].

(e¢) The wvariations in price are
caused by various factors, such as the
quality of rice, local demand for rice,
arrivals in local markets, condition of
the last crop, prospects of the next
crop etc. Another important factor
responsible for the difference in prices
is the wvarious zonal restrictions im-
posed on the movement of rice. At
present, there is a ban on the export
of rice from Punjab except to the
Union territories of Himachal Pradesh
and Delhi, from Madhya Pradesh and
from Uttar Pradesh.

AT °HY

tE3R. oY et ow wav aft-
agA AQT A AAT 18 A, LEus
& wATOied 957 F87 2450 & IAT
& @Iged ¥ G2 9917 ® FI w47 fE
e At (S97 937) & 708 W)
Twan qfeqt § aRgT FqEA &
| & WA % w owafr ge g 7

afcagn war dare w1 (st ®o
wo ofew)  wraTAw &I (9T
feg ar g & T3 7 ag w9 A
& = fear nam 9 T, jeus
q A ATLYT A WM BT GEEAT
¢ 1w o§, s F AN
arv-gfagr ot IgAew &7 oa@r WA
wx 5 ga fra =@ w1 wfafrea fan-
Wy fagwrr AT E-93 § qfaf™
w7 feqr omq

arfxal * gfawd

PER3. WY W W - ®y W
Wt gg ¥aTH A7 Fav w3 fw .

(%) =t 75 wx'§ fr wifh-wrge
v § 37€ /K WO Rl AR
& s & wrow g Aeft &
w1 gy wgfawr et ¢,



4085  Written Amawen

(w) wfvt WVxw wgfor W
v ¥ fad iy ot 9T
oo w awr &R Wi i @&
wed ¥ fad @% =F 1 wW w1 qq

g e

(w) w7 wwr
# groow fem sty ?

1eys-Yt

ﬁm(ﬂﬂoiom):
(%) st Rw 9t gaifedt w ¥y
wfaer e it §, Bfew sow Ax
YW & Wt § qg ALY W AT wwar |

(&) =& 3wy gfewr afafa
(Railway Users’ Amenity Committee)
R & wrer o Aoy 2 4y § fs 9k &wa
& wafeca & 1exe~to # frar
fegr o 1 GON Tk BwA ¥

i ® @A e ek faE
afl & 1 TWEIT 9T w7
wrAT-wTAT WY gFar Wy § 5 qefe-
o %1 q@TAT A€ Y | I ITARAT
gager afufa 7 oy ot 7@ few
fg € e 9T gy ot 7 Tl
AT | W & R ogEt I
wi & fod aan = & 9T ¥ S
q¥ SuA & FTHH T GT §OH HT
faare a Y & 1

() o g o

Licences for Foodgrain Dealers

1624. Shrimati Mafidla Ahmed: Will
the Minister of Food and Agricuitnre
be pleased to state:

(a) which of the State Governments
and Union Territories have promul-
gated orders making it obligatory for
the foodgrain dealers to obtain
licences; and

(b) details of order, if mg?
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The Minister of Food and Agricul-
ture (Shri A, P. Jaim): (a) and (b).
The desired information is given in
the statement laid on the Table of the
House. [See Appendix IV, annexure
No 62.]

Sugar Mills

1625. Shri Daljit Singh: Will the
Minister of Food and Agriculture be
pleased to state:

{(a) how many sugar mius existed
at the close of the First Five Year
Plan period; and

(b) the number of sugar mills as
on the 30th June, 18587

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) 147

(b) 163.

Goods Shed at Kiratpur Sahib

1626. Shri Daljit Singh: Will the
Minister of Rallways be pleased to
state:

(a) whether 1t 1s a fact that a goods
shed 15 proposed to be constructed at
Kiratpur Sahib on the Northern Rail-
way; and

(b) the time by which the construe-
tion work 1s likely to be started?

The Deputy Minister of Railways
(Shri S. V. Ramaswamy): (a) and (b).
The proposal for the construction of
goods shed at Kuratpur Sahib station
is under examination. If the proposal
is justified the work will be provided
in the Raiways’' future works pro-
gramme 1n consultation with the Users’
Amenity Commuttee,

Rallway Station at Chatar

1627. Shri Mohammed Tahir: Will
the Minister of Railways e pleased
to state:

(a) whether 1t is a fact that the
people of Samral village round about
village Chatar in P.S. Kesba district
Purnea, Bihar represented to start a
railway station at Chatar in between
the railway stations Jalalgarh and
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Kusiargaon on N.B. Railway Katihar-
Jaghani Section; and

(b) if so, the action taken in the
matter?

The Deputy Minister of Rallways
(Shri B. V. Ramaswamy): (a) Yes.

(b) The proposal was examined but
it was found lacking in justification,
either financially or on grounds of
volume of passenger traffic expected
to be dealt with thereat, Consequently
the proposal was not accepted.

Kursela Railway Bridge

1628, Shri Mohammed Tahir: Will
the Minmister of Rallways be pleased
o state:

(a) the year in which Kursela Rail-
way bridge on Kosi river near Kursela
railway station on N.E. Rallway was
constructed;

{b) what was the period of expected
life of the bridge at the time of con-
struction;

(¢) whether Government have
examined he bridge and are satisfied
that the bridge 1s still serviceable; and

(d) if so, for how many more years?

The Deputy Minister of Railways
(Shri 8. V. Ramaswamy): (a) The
Railway bridge on Kosi River near
Kursela was completed m 1502

(b) The average anticipated life of
a Railway bridge is 60 years for steel-
work and 100 years for masonary.

(r) and (d). The bridge is inspected
and examined regularly as laid down
in the rules The condition of this
pridge is satisfactory and the girders
are expected to exceed the average
life of 60 years.

Catering on Bombay-Poona Race
Specials

1629, Shri Naushir Bharucha: Will
the Minister of Rallways be pleased
to state:

(a) whether Government have
ieceived any complaints about cater-
ing on Bombay-Poona Race Specials;
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(b) whether in the catering elemen-
tary hygienic principles are not
observed and conditions are fAlthy;

(c) whether drinking water supplied
to passengers is procured from Lava-
tory taps and cups, plates and utensils
washed under the same taps;

(d) whether there is Government
inspection on Race Special Catering
establishment; and

(e¢) what Government proposes to
do in the matter?

The Deputy Minister of Rallways
(Shri 8, V. Ramaswamy): (a) Yes,
4 complaints were received in 1857-58,

(b) Hygienic principles are obsery-
ed and conditions are not filthy.

(¢) No.
(d) Yes

{c) Supervision with a view to
ensuring high standard of food,
service and hygiene will be main-
tained.

Rallway Over Bridges

1630. Shri Ajit Singh Sarhadl: Will
the Minister of Railways be pleased
to refer to the reply given to Un-
Starred Question No. 2036 on the 5th
April, 1958 and state what progress
has been made in regard to the con-
struclion of overhead bridge between
Miillergan) area and Ludhiana town
in order to eliminate the traffic jam
on the G T. Road railway crossing?

The Deputy Minister for Rallways
(Bhri 8. V., Bamaswamy): The pro-
posal of providing an overbridge at
Ludhiana on G T. Road in replace-
ment of existing level crossing is still
under correspondence with the Punjab
Government. The design originally
p_n'pnred by the Railway Administra-
tion was revised at the request of the
State Government and the revised
plan sipce submitted awaits their
adproval
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Doatble Broad Gange Lines

1831, Shri Shree Narayan Das: Will
the Minister of Railways be pleased
to state:

. (a) whether any* proposal to have
a double broad gauge line between
Samastipur and Muzaffarpur vig Dar-
bhanga is being considered by the
North Eastern Railway;

(b) if so, the stage of its considera-
tion;

(c) the important features of the
scheme; and

(d) the programme for its under-
taking?

The Deputy Minister of Railways
(8hri 8. V., Ramaswamy): (a) The
hon. Member is presumably referring
to proposal for doubling the Samasti-
pur-Darbhanga Section and the alter-
nate scheme for a new line from Dar-
bhanga to Muzaffarpur, both to the
Metre Gauge. If so, the proposals
have been surveyed.

(b) The survey reports are under
examination.

(c) and (d) Do not arise in view
of (b).

12.06 hrs,
RE; ARREST OF TWO MEMBERS
Mr, Speaker: Now, Papers to be

laid on the Table.

Shri Tangamani (Madurai): May I
make a submission? Two Members of
this House, Shr1 Sampath and Shri
Dharmalingam were arrested during
the last session for defying certain
orders. I find from the information
that we have received that they were
sentenced to either pay a fine of Rs. 25
or undergo simple imprisonment for
fitteen days. That happened on the
3rd of this mnonth. 1 understiand also
that they have refused 1o pay the fine,
and they would prefer to go to jail.

I would like to know whether any
cornmunication has beei? recgived
trom the Presidency Magistrate or
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from the State Government. But |t
is guite possible that after they go to
jail, the sentence is likely to be remit-
ted. What I want to know is whether
any communication....

Mr. Speaker: Hon. Members ought
not to interrdpt proceedings in thig
manner. The hon. Member could
easily have written to me or gone to
the office. Why should it- be taken up
now? If he had only told me, I would
have found out. How can I carry all
this information?

Shri Tangamani: All that I want to
know is whether such communica-

Mr. Speaker: The hon. Member
would not be allowed to know all that
here. He knows it well that we have
got certain agenda here. If he had
only sent a chit to me, I would have
asked the Secretary to give him the
information. I have also to go through
it, because I do not know.

Shri Tangamani: I want to Know..

Mr. Speaker: It 1s wrong. Our time
1s precious here. If he had only infor-
med me or seen the Secretary or gone
to the Notice Office, he could have had
this information. In the Notice Office,
I have postad a Superintendent for
this purpose, Hon. Members may be
aware of this, but I shall tell them
once agawn, though I constantly refer
to 1t n the Bulletin. Since nearly a
year ago, 1 have posted a Superinteni-
dent in the Notice Office with a steno-
grapher; and whoever wants to know
anything about Parliament may go to
bim; and 1t is his duty to gaive hum
sufficient information. If the hon.
Member is not satisfied, then he should
mark it for me, and I shall send for
the hon. Member. I am trying to
provide as many conveniences as pos-
sible to avoid any hon. Member com-
ing up here with these things. How
can ] carry all this information? If
the hon. Member himsel!f were here,
can I ask about all the Members of
Parliament who have gone to juid?

Shri Tungamani: It is nol about all
thosa persuns. I:t .
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Mr. Speaker: He cannot say, ‘if' or
‘but’ now.

Shri Tangamani: 48 hours have
passed since the sentence, and that is
why I have brought it to the notice
of the House.

Mr. Speaker: It is very wrong. He
ought not to bring it to: the notice of
the House like this. If there is any
grievance, he could write to me, and
I could give him the information. Or,
if he wants to condemn any particular
person, there are motions for that pur-
pose. The motions are already given.
If 1 agree, I shall bring them up. Itis
very wrong to raise it in this manner.

Mr. Speaker: I cannot say ‘if' or
‘but’.

Shri Tangamani: 48 hours have
passed. I have brought it to the notice
of the House....

Mr. Speaker: It is very wrong. The
hon. Member ought not to bring it to
the notice of the House like this. If
there is any grievance, he could write
to me and I would have given him the
information. Or if he wants to con-
demn any particular person, there are
motions and if I agree, I will bring
them up here. But this sort of pro-
cedure is very wrong.

Shrimati Renu Chakravartty: I
would just like to ask one thung. I
think normally this is done. Recently
in the case of Shri Yajnik when he
was sentenced, the matter was com-
municated to the House. So I was
just wondering whether normally this
is not done.

Mr. SBpeaker: Who ever denies it?
If any Member of Parliament is
arrested, the Magistrate must commu-
nicate it to me. If he ig released, that
also iz communicated to me. I am not
in a position to say whether in this
case it has been communicated or I
have read it out here. Hon. Members
might have been watching. On some
days they are not here. I also do not
exactly remember what all cases I
have read out here. If he givezs me

5 SEPTEMBER 1088 Re: Motion of Privilepe 4503

intimation, I will find out and then
take steps mymelf, if neceasary, to
raise it on the floor of the House. I
would have allowed the hon. Member
to do s0. There is no good taking me
by surprise, I am not disallowing
anything.

Shri Satya Narayan Sinha.

———

12.12 hrs.
RE: MOTION OF PRIVILEGE

Shrimati Manjula Devi (Goalpara):
I have given notice of a motion of
privilege, and as it is very urgent and
imporiant, I request you to read |t
out to the House, and allow me to
move the motion.

Mr. Speaker: I will not allow her to
move it. The hon. Member came to
me with a motion of privilege and
gave it to me. Under the rules, I am
entitled to look into the matter before
I bring 1t up before the House, whe-
ther it is really a matter of privilege
or not. She told me about this when
I was entering the Chamber Then
I said that normally, if I find that
there 1s a prima facie case, I bring it
before the House; otherwise, I take
the advice of the Prnivileges Com-
mittee, Opinuons also can be asked
for. I have sent it to the Privileges
Commuittee. But the hon. Member
told me that she wanted to go away.
Therefore, the whole House must tune
itself to her convenience. I then
asked when she was returning. She
said, on the 14th. Then I gaid that in
the meanwhile 1 would not pass any
orders; I would wait till she came
back. Then she said: ‘No, no. You
must bring it up today’. 1 must
adjourn the House to hear this matter!
This is meaningless. She wants the
House to discuss this according to her
convenience and I wmust adjourn the
business of the House for that! The
business of the House ought not to
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be interfered with like this. Whether

it i3 ‘he’ or ‘she’, 1 am not going to
allow.

Shri Satya Narayan Sinha.
Shrimati Manjuls Devirose—

Mr. Speaker: Order, order. The
hon. Member must resume her seat

12.14 hr.
PAPERS LAID ON THE TABLE

Statement on action taken by Govern-
ment on Assurances

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
1 beg to lay on the Table a copy of
each of the following statements
showing the action taken by the
Government on Various assurances,
promises and undertakings given by
Ministers during the various sessions
shown against each:

1 Supplementary Statement No VII
Fourth Seasion 1858 of Second Lok

Sabha [See Appendix IV, annexure
No 63].

2 Supplementary Statement No IX
Third session, 1957 of Second Lok

Sabna [See Appendix IV, annexure
No. 64]

3. Supplementary Statement No XIV
Second Session, 1857, of Second Lok

Sabha {See Appendix IV, annexure
No. 65].

4 Supplementary Statement No XV
First Session, 1957 of Second Lok

Sabha [See Appendix IV, annexure
No. 68].

B. Supplementary Statement No. XX
Twelfth Session, 1958 of First Lok
Sabha [See Appendix IV, annexure
No. 7).
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Matter of Urgent Public
Importance
Rerrizs TO MEMORANDA ON DxmManDs
ror GranTs (RAammwavys)

The Deputy Minister of Rallways
(Shri 8. V. Hamaswamy): I beg to lay
on the Table a copy of the statement
contawning replies to ceriain memo-
randa received, from Members in con-
nection with Demands for Grants
(Radways)  1958-59. [Puced
Library, See No. LT-894/58)

WEALTH-TAX (ExEMPTION OF HEIRLOOM
JEWELLERY OF RuLERS) RULES

The Deputy Minister of Finance
(Shrumati Tarkesawari Sinha): 1 beg
to lay on the Table, under sub-secuon
(4) of Section 46 of the Wealth-tax
Act, 1957, a copy of the Wealth-tax
(Exemption of Heirioom Jewellery of
Rulers) Rules, 1858, published 1n Noti-
fication No 719 dated the 23rd August

1858 [Piaced in Library, See No. LT-
895/58)

12.14} hrs.

SUPPLEMENTARY DEMANDS FOR
GRANTS FOR 1958-59.

The Minister of Revenne and Civil
Expenditare (Dr. B. Gopala Reddi):
I beg to present a statement showing
Supplementary Demands for Grants

in respect of the Budget (General) for
1958-59

12135 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

WASHING AWAY OF TWO BRIDGES ON
CENTRAL RAmLway

Shri K. 8. Bamaswamy (Gobichet-
tipalayam). Under Rule 197, I beg to
call the attention of the Minister of
Railways to the following matter of
urgent public importance ang I request

that he may make a statement there-
on —

“The washing away of two
bridges between Kazipet and
Balharshah on the Cantral
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{Shri K. 8. Ramaswami]

Railway and the consequent dis-
lacation of railway traffic”,

The Deputy Minister of Rallways
(Shri 8, V. Ramaswamy): Consequent
on heavy raing on 30th/31st August,
1058 in the basin of the River Godavari
and its tributaries, particularly the
Penganga, in the Adilabad District of
Andhra Prddesh, flood waters have
affected the railway track at a few
places on the Chanda-Asifabad Section
of the Broad Gauge Main Line be-
tween Wirur and Bezwada.

2. It is pointed out for the informa-
tion of the Members that wash-away
of a part of one Bridge only on this Sec-
tion has occurred. At the other Bridge,
the flood waters had reached rail level,
but receded shortly thereafter, enabl-
ing restoration of traffic over the sec-
tion concerned.

3. The particulars are as follows:—

(i) Flood waters rose to rail level
on the mornimg of 31st August
1958 over the Bibra Bnridge
No. 208, consisting of one span
of 250 ft. and 3 spans of 40 ft.,
at mile 300/4-5 between Sirpur
Kaghaznagar and Asifabad
Road. By the morning of 1st
September 1858, the water had
receded below the level of the
top prers and after inspection
of the bridge, the Grand
Trunk Express ex-Madras to
Delhi, which had been detain-
ed at Sirpur-Kaghaznagar was
allowed to return to Kazipet
and was diverted onwards to
Dethi vpia Wadi-Manmad-
Itarsi Section.

(ii) Between Wirur and Makudi,
2 piers of Bridge No. 268 at
mile 331/1-2, conaisting of 6
spang of 40 ft. girders were
washed away by the floods,

All arrangements for restoring the
traffic are in hand, but until the
morning of 4th September 1958, the

Importance

fiood waters had not receded suficient-
ly to permit the work at the site to
be taken up. At the bridge, there is
still a 25 ft. depth of water and the
surrounding area is one large sheet of
water. It is, therefore, not possible to
say just yet in how many days the
through rail communications are like-
ly to be restored over this section.

4. On 4th September 1958, through
communication is interrupted between
Makud: and Balharshah.

6. The pesition regarding running of
passenger traing is as follows: —

(i) Nos. 15 Down/16 Up Grand
Trunk Express traing have
been diverted to run via Wal-~
tair-Raipur-Nagpur,

(ii) Nos. 17 Down/18 Up Janata
Express trains have been
diverted to run wviea Raichur-
Dhond-M a n m a d-Bhusawal-
Itarsi.

(in) No. 21 Down air-conditioned
Express train from Madras has
been cancelied on 1st Septem-
ber 1858 and 5th September
1958. No. 22 Up air-condition~
ed Express train from New
Delhj has been cancelled on
3rd September 1958 and 6th
September 1958. These trains
will be reintroduced only after
the restoration of through
communication.

(iv) Arrangements have been
made for the running of New
Delhi-Hyderabad and Hyder-
abad-Madras through coaches
by the G. T. Express trains
via Bezwada by suitable con-
necting trains,

(v) The Delhi-Hyderabad and the
Hyderabad-Madras  through
third clags coaches running by
Nos. 1T Down/18 Up Janata
Express traing have been can-
celled for the present.
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(vi) Nos. 886 TUp/3385 Down
Wardha-Hyderabad Passenger
trains have been cancelled—
between Hyderabad and Bal-
harshah, Nos. 385 Down/388
Up Kazipet-Wardha Passen-
ger Trains are running bet-
ween Kazipet and Sirpur
Town and between Wardha
and Balharshah.

18.19 hrs.
BUSINESS OF THE HOUSE

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
With your permussion, Sir, I rise to
announce that Government business in
this House for the next week will
consist of:

(1) Consideration of any item of
business carried over from today's
Order Paper;

(2) Consideration and passing of the
following Bills which are expected to
be introduced early next week:

(1) Supreme Court Judges (Con-
ditions of Service) Bill;

(i1) International Finance Corpo-
ration (Status, fmmunities and
Privileges) Bill.

(3) Discussion and wvoting on the
Supplementary Demands for Grants
for 1958-59 1n respect of the General
Budget,

(4) Discussion on the following
matters will also come up at 3 pm on
the dates mentioned: —

(a) Report of the Commussion of
Inquiry into the cases of food
poisoning in Kerala and
Madras States on a motion to
be moved by Shri K. K
Warior on 8th September;

(b) Important policy decicions
taken at the high level confer-
ence held on the 4th July 1958
at Calcutta regarding rehabi-
litation of displaced persons
from East Pgkistan on a
motion to be moved by Shri

Chintamani Panigrahi on 10th
September.

I may also inform the House that
discussion on the Planning Commus-
sion's Memorandum on the Appraisal
and Prospects of the Second Five Year
Plan wii take place on 17th and 18th
September 1858,

CORRECTION OF ANSWER TO
SHORT NOTICE QUESTION NO. 4

The Deputy Minister of Food and
Agriculture (Shri A. M. Thomas): Sir,
in reply to a supplementary question
by Shri Vajpayee on 25th August 1958,
arising out of Short Notice Question
No. 4 by Sarvashr1 S M. Banerjee,
Tangamam and Vajpayee regarding
fair price shops in Delhi, I had stated
as follows:

“The whole question, as I said,
was considered in the context of
the formation of the wheat zone.
At first, Delhi was not included in
the Northern Zone whereas Punjab
and Himachal Pradesh were inclu-
ded. Later on Delhi was also in-
cluded The prevailing price of
wheat in Punjab will be about
Rs 14 to Rs. 18 A lttle more has
to be paid for wheat made avail-
able in Delhi™

The correct reply to this Supple-
mentary Question should have been
as under:—

“The whole question, as I said,
wag considered in the context of
the wheat supply position in Delhi
and in the rest of the Northern
Wheat Zone comprising the State
of Punjab and the Union Terri-
tories of Himachal Pradesh and
Delhi. The prevailing prices of
wheat in Punjab will be about
Rs. 15 to Rs. 16.50 per maund. A
slightly higher price will have to be
paid for wheat in Delhi.”

Shri S. M. Banerjee (Kanpur): After
thig the prices have gone up to Rs. 19/-,
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1221 hrs,

PUBLIC PREMISES (EVICTION OF
UNAUTHORISED OCCUPANTS)
BILL

Mr. Speaker: The House will now
resume further discussion of the fol-
lowing motion moved by Shri Anil K.
Chanda on the 4th Septbmber 1858,
namely:—

“That the Bill to provide for the
eviction of unauthorised occupants
from public premises and for cer-
tain incidenta] matters, as passed
by Rajya Sabha, be 'taken into
consideration.”

Out of 4 hours for general discus-
sion including one hour in the discre-
tion of the Chair, 2 hours now remain.

After the general discussion is over,
clause by clause consideration and
thereafter third reading of the Bill
will be taken up for which 2 hours
have been fixed.

Shri Ajit Singh Sarhadi may con-
tinue his speech.

Shri Braj Raj Bingh (Firozabad):
Sir, only very few speakers have been
able to speak on the Bill—only four.

8Shri 8. M. Banerjee (Kanpur): Out
of the four, three were from the ruling
party.

Mr. Speaker: Where they given mare
time—more than 15 minutes? The hon.
Minister took some time.

Shrimati Renu Chakravarity (Basir-
hat): The difficulty is this. It is con-
troversial at every stage. In the
earlier stages also there has been a
great deal of controversy over it
Therefore, I think, some more time
should be allotted for discussion.

Shri Braj Raj Singh: There are a
number of amendments.

Mr. Speaker: May I know who are
the hon. Members that want to parti-
cipate?

8 SEPTEMBER 1888 (Bviction of Uncuthe- s000

rised Occupanty) Bill
Some Hon. Membery rode—

Shri Naushir BEharucha (Esst Khan-
desh): Some of them are outside also,

Mr. Speaker: I will call hon. Mem-
bers representatively of their groups;
that will do, 1 think. Will han. Members
kindly send me chits?

An Hon. Member: Chits have been
sent.

Mr. Speaker: I will note them. As
there are many hon. Members who
want to speak, no hon. Member will
take more than 15 minutes.

[Shri Ajit Singh Sarhadi]
12.23 hrs.

Shri Ajit Singh Sarhadi (Ludhiana):
Mr. Speaker, Sir, I was submitting
yesterday that I have my doubts if the
recommendations of the Select Com-
mittee to implement the assurances
given has any legal weight. A repeti-
tion of the assurances by the hon.
Minister on the floor of the House
would have no legal vahdity. And
for that I quote an authority in support
of my arguments. Therefore, I sub-
mitted that it would be well if the
amendments are accepted and the
assurances are incorporated in the pro-
visions of the Bill under consideration.
As the hon. Minister knows very well,
those assurances pertain to the public
prcmises, that is, the property which
wag in the occupation of displaced per-
sons and on which they had made
constructions before 15th August, 1950,

But, there is another category of
property which has been recently
acquired by Government under sec-
tion 14 of The Displaced Persons

(Compensation and -Rehabilitation)
Act, 1954 which i= also In
the occupation of displaced

persons. And this comprises of exten-
sive property of the value of nearly
Rs. 100 crores. A part of it has
certainly been adjusted against the
claims of displaced persons; a part is
to be adjusted in some time to come.
Some of it has been duly allotted; but
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there is some also which, under the
definition in the present Bill, would
be unauthorised occupation.

Now, about the property which
would come within the definition of
‘unauthorise occupation’, there are
certain commitments of the Rehabili-
tation Ministry of which, I think, the
hon. Minister is well aware, 1 would
only draw his attention to the Press
Note that was issued by the Rehabi-
litation Ministry to the Members of
the Select Committee during the
course of the discussions, That Press
Note concedes this position, That
Note reads:

“A deputation of displaced per-
sons who were 1n unauthorised oc-
cupation of evacuee houses met
the Minister on the 8th March,
1958 and represented that they
had occupied those houses towards
the end of 1955 when they were
uprooted by heavy floods in the
Punjab. If they were again evict-
ed from those houses, they would
have no shelter anywhere. The
Minister announced that the pos-
session of the unauthorised refugee
occupants of evacuee properties
before and up to the 31st Decem-
ber, 1955 will be regularised on
the condition that all dues etc.
were paid by them in the prescrib-
ed manner. The Minister asked
the Regional Settlement Commis-
sioner, Patiala, who was also pre-
sent there, to implement this deci-
sion.”

This Press Note indicates clearly
two things. That there was a noti-
fication by the Rechabilitation Ministry
that unauthorised occupants of certain
government properties which were
evacuee properties before 1955 would
be permitted to remain in such pro-
perties and their occupation will be
regularised provided they paid their
dues. That earlier notification was
up to 31st December 1954, , Subse-
quent to the floods, this date was ex-
tendad to 31st December, 1955.

5 SEPTEMBER 1868 (Eviction of Unautho-
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Now, it means that there are certain
properties which do come within the
mischief of this Bill which are, to all
intents and purposes, unauthorised
occupations, Yet, these unauthorised
occupations are only in the technical
sense. Them, the Rehabilitation Minis-
try has made a comm:tment that it
would be regularised—either allotted
to them or adjusted against their
claims—if they pay the previous dues.

You find that this commitment of
the Rehabilitation Ministry is subse-
quent to the one that was given by
Shri Gadgil in 1950 and this pertains
to property that was acquired by Gov-
ernment 1n 1855 under the provisions
of section 14 of the Displaced Persons
{Compensation and  Rehabilitation)
Act, 1954. All those properties which
have been so acquired come within
the definition of ‘public premises’ in
clause 2 of this Bill.

Those properties are in the occupa-
tion of displaced persons. The Reha-
bilitation Mmistry stands committed
to regularise their possession and
adjust it against their claims. But,
there is no provision in the Bill now
before the House whereby those com-
mitments could be implemented by a
statutory provision. Therefore, I have
tabled an amendment and I would
request the hon. Minister to consider
this aspect that evacuee property
which has been acquired in 1955 should
be excluded from the purview of the
present Bill in order to avoid compli-
cations that might arise later on
about such properties and such pos-
sessions.

The hon. Minister would know very
well that we have got a special pro-
vision governing such evacuee proper-
ties. I refer him to that very Act.
That Act. in itself, is very exhaustive,
It has provisions which govern such
property. It provides the procedure
also whereby persons in occupation
thereof can be ejected.

If we have got a special provision
governing a certain category of pro-
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[Bhri Ajit Singh Serhadi]

perties and that Act contains the pro-
ecedure by which the persons 1n un-
authorised ocupation could be evicted,
then, why have another provision of
a general nature of the present kind
whercby that will be superseded?
Legal complications woulid arise.

1 draw the hon. Minister's atten-
tion to section 19 of that very Act.
It definitely postulates that the Gov-
ernment or the Appropriate Authority
has got the right to eject a person
and take possession if that Appropriate
Authonty finds that the person's pos-
session is not in accordance with law.
That provision is thas:

“Notwithstanding anything con-
tained 1n any contract or any
other law for the time being in
force but subject to any rules that
may be made under this Act, the
managing officer or managing cor-
poration may cancel any allotment
or terminate any lease or amend
the terms of any lease or allot-
ment under which any evacuee
property acquired under this Act
I5 held or occupied by a person,
whether such allotment or lease
was granted before or after the
commencement of this Act"”

Sub-section (2) says:

‘*Where by reason of any action
taken under sub-section (1), any
person has ceased to be entitled
to possession of any evacuee pro-
perty acquired under this Act, he
shall, on demand by the manag-
ing officer or managing corpora-
tion, surrender possession of such
property to such officer or cor-
poration or to any person duly
authorised by him or it in this
behalf”. ;

Sub-section (3) is very relevant.
It says:

“It any person fails to surrend-
er possession of any property on
demand made under sub-section
(2), the managing officer or

3 SEPTEMBER 1958 (Eviction of Uncutho- 5004

rised Occupants) Bili

matnaging corporation may, not-
withatanding snything to the con-
trary contained inh any other law
for the time being in force, eject
such person and take possession of
such property and may, for such
purpose, use or cause to be used
such force as may be necessary”.

So, what I am submitting is this.
We have got section 19 of the Dis-
placed Persons (Compensation and
Rehabilitation) Act, 1054 which autho-
rises the appropriate authority to
eject an unauthorised occupant if the
appropriate authority comes to the
conclusion that the possession is not
proper or not in accordance with the
law.

12.31 hra
{MR. DEPUTY-SFPEAKER n the Chair]

This provision, namely, section 19, is
subject to the commitment that the
Rehabilitation Minister has given and
this comnuunca. . , although where a
person is in occupation before 3l1st
December, 1855, his possession will be
regularised in case he follows certain
conditions, that he pays the dues and
tulfils the requirements in the pres-
cribed form and manner. If wyou
supersede this Act and if you bring
in another Bill and change it into an
Act, namely, the present one, which
does not contain any repealing clause
about section 18 which is contained in
the Act quoted by me, what is the
legal implication or legal conse-
quence? Is it a repeal or is it a
supersession or what is it? On the
one side, we have a special Act and
on the other side we have a general
Act. This is a point worthy of con-
sideration. I therefore submit that
the Government, at this stage even,
would do well to exclude the evacuee
property which has been acquired in
1855 from the purview and ambit of
this Act and allow it to be governed
by the Displced Persons (Compen-
sation and Rehabilitation) Aect, 1984
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which does vest power in the appro-
priate authority to eject a person
where the possession is illegal, um-
authorised or against the provisions of
the rules and the law.

I fail to understand, when we have
got an Act already governing such
property and the provisions of that
Act are subject to certaln commit-
ments, why you should bring in ano-
ther measure which does not contair
any commitment. The hon. Minister
can ask us why it should not be done.
There is no doubt that a very large
number of refugees bank upon the
assurances which had been given in
this House, but I would submit that
there is no legal validity for them,
because the Estate Officers situated,
as they would be, in different parts
of the country, would not implement
those assurances when they are not
provided in the statute itself. I pos-
sibly cannot understand the position.
Now. I shall make a few general ob-
servations after this submission.

I would submit that the refugees
are your liability. They have suffer-
ed for the country, and you have to
safeguard their interests. You cer-
tamly gave them assurances and we
are grateful for that. It was very
kind of you, You have done all that
was possible for rehabinaun, them.
We are very grateful for that also.
But do not do anything now to undo
what you have already done. The
Rehabilitation Minister says that their
possession will be regularised in case
they were in possession before a cer-
tain target date. The present Bill is
brought, nullifying that assurance and
commitment. Therefore, I pray that
you will be pleased to reconsider—I
would request the hon. Mimister to
reconsider—the position In the light
of my submission which I have made
now, and exclude such evacuee pro-
perty which is now Government pro-
perty acquired under *he Act, from the
provisions of this Bill. That is my
submission pertaining to the evacuee
property.
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There is another category of people
that would also be affected and they
are the Government servants that
would be evicted, and particularly the
tefugee squatters and Government
servants who had opted out for India
and who have been given houses not
under the rehabilitation scheme but
have been given Government accom-
modation. In between these periods,
they have not built any houses for
them. They would certainly be
ejected the moment they retire in two
or three or five years’ time. What
have you provided for them? I would
submit that housing is one of the ob-
jectives in the Plan. It is also the
duty of the Government to lock to
proper housing and see that every
citizen gets a house, This is one of
the objects of planning. Would it not
be unfair if, after those people retire
in two or three years you ask them
to go out on the road? They have
not built any houses. Therefore, my
submission is, apart from the measures
you take and apart from the schemes,
and also as part of the schemes, you
must give them some concessions. I
support what the hon. Members who
preceded me spoke—Shrimati Sucheta
Kripalani and Pandit Thakur Das
Bhargava. I would not take long. I
have done. I would again draw the
attention of the hon. Minister to those
amendments which I have tabled,
namely, the evacuee property which
was acquired bv the Government under
the Disolaced Persons (Comvoensatiqn
and Rehabilitation) Act, 1954, and
which now comes within the defini-
tion here. should be excluded and that
that the assurancec that have heen
given bv Shri Gadegil in 1950 about
the public premiszes then should be
incornorated in the statute. That
would meet the ends of justice.

Shrimat! Renu Chakravartty: Mr.
Deputy-Speaker, I just want to add
my voice to that of the other hon.
Members who have proposed that
there should be a very clear amend-
ment added to this Bill so that it is
made absolutely clear that those re-
fugees who are covered by the as-
surance of Shri Gadgil end who have
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come to India before and had esta-
blished their houses or premises be-
fore 1950 should not be brought with-
in the purview of this Bill.

This Bill itself, as you know very
well, had met with ‘opposition &t
various stages earlier, When similar
Bills had come, both at the Select
Committee as well as later, you your-
zelf, and many of us, have again and
again tried to show what great hard-
ship it will bring to those who have
been uprooted from Pakistan and who
have come here at a time when they
had no house, and when they were
literally on the strcet. When they
were faced with that huge problem,
they did set up unauthorised settle-
ments not only here but elsewhere
also. As the hon. Minister of Reha-
bilitation very well knows and as
many of our hon friends here who
have been interested in rehabilitation
know, if those who have come from
East Pakistan had not settled in what
are known as squatters’ colomes which
are according to the law actually il-
legal possessions of land, thousands
and thousands of people would still be
shelterless. That is why, finally, in
spite of every objection from the side
of Government for years together,
when eviction bills were passed, tre-
mendous movements took place. There
were firings, there were shootings, and
people died. And the Government
then accepted the position that squat-
ters’ colonies had to be regularised.

1 admit that for reasons of health,
for reasons of hygiene and for reas-
ons of town-planning, etc,, it is neces-
sary to bring about a certain modi-
cum of conformity with municipal
rules and planning rules But we
should not make a fetish of it. Be-
cause of the rules, it is not right that
those people, who have, after so much
travail and suffering, got a shelter
over their heads should agaln be
evicted. Atter all, this Government
ftself is facing a huge shortage of
housing, but on the pretext that a
particular house is not having the
measurements according to the model
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rules or according to the town-plan-
ning rules, we should not allow them
to be evicted and become shelieriess
again. That is why all of us have
been pleading with the Government
that it is necessary to exclude at least
those who have come and who have
built their houses before 1850. There
should be under this unauthorised oc-
cupation clause, a proviso which ex-
cludes those displaced persons who
were in occupation of public premises
before the 15th day of August, 18850,
and that they ghall not be deemed to
be unauthorised occupants if they had
constructed any building on such sites.

Actually, 8 committee of assurances
was set up. That committee of as-
surance had submitted three reports,
if am not mistaken. The first report
shows—and actually Shri Gadgil had
stated—that they would hve to com-
ply with a certain modicum of rules,
and n cases of construction which
complied with or fairly complied with
suitable modifications, or which fairly
complied with the municipal rules and
town-planning or improvement plans,
the wvalue of the land of the unau-
thorised occupant shall be assessed on
a no-profit-no-loss basis, having regard
to the cost of acquisition and deve-
lopment of land, and the displaced
person would be given the option to
purchase the site occupied by him
against payment in easy instalment
of the value of land etec.

Now, Sir, I am very much surprised
that, in spite of the fact that the Com-
mittee on Assurances in its First
Report says that many many owners
of these houses have applied for regu-
larisation, even today I find that 71l
houses housing about 5000 people
with property worth about Rs, 2
crores will fall within the mischief of
this Act because they have not yet
been regularised.

Under the circumstances, I think i
is absolutely essential that those who
came at that time—of course, my hon.
friend, Shri Sarhadi has pleaded about



$009 Public Premises

the cases of those who are in possession
af evacuee property; there is some-
thing to be said on that point because,
after all, the Ministry of Rehabilita-
tion made certain commitments to
them and they would even fall beyond
the date of 1950, and for them it is
a separate case—shdéuld be given sta-
tutory protection that they will not be
evicted. I think there can be abso-
lutely no objection oan the part of
Government to at least assure those
who hhve come before 15th August,
1830 that they will have statutory
protection and that they will not be
evicted, and thaf their houses will be
regularised according to the conditions
laid down in the assurance given by
Shri Gadgil.

We have found that this Bill actually
seeks to replace an old Act which has
been declared void by some High
Courts., Therefore, it is right that we
should be very careful when we are
drafting this Bill. We should give
clear legal recognition fo these unfor-
tunate people who have lost their
hearth and home once. We must see
that they are not made to face the
same problem again. They should not
be made to lose them all over again.
We should not make a fetish of law,
town rules and hygienic cenditions.
We should only see that a minimum
of rules are adhercd to and, as far as
possible, if these people abide by
those rules they should have a shelter
on their heads. The Government
which is unable to give shelter to
thousands and thousands of our peo-
ple should not add to its burden by
evicting these people who are today
housed once again, who have today
got some sort of a shelter. That is
why, Bir, I plead that the Minister
should accept the amendment which
has been suggested to him from all
tides of the House.

Mr, Deputy-Spesker: Shri Deo,
Bhri Naval Prabhakar rose—
Mr. Deputy-Speaker: I will be

coming to that side aiso. * Perbaps
hon. Members have listgned to the
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complaint that was made on behalf of
the Opposition that from the ruling

party four Members have already been
called.

Shri P. K. Deo. (Kalahandi): Mr.
Deputy-Speakey, Sir, this Bill seek:
to empower the Government to evict
from public premises certain persons
without going through the normal
Civil Code proceedings. Sir, it Is a
short circuit to the ordinary course
of law. Though there was similar
Act in 1950, it has been declared ultra
vires of the Constitution as certain
provisions of that Act offend articles
19 and 14 of the Constitution. The
Andings of the Calcutta and Punjab
High Courts have been met by this
Bill. Regarding the objection of the
Allahabad High Court with regard to
the discriminatory treatment to the
citizens of this country, the hon.
Minister is sanguine that if this mat-
ter be taken to the Supreme Court,
prookably the finding of the Allaha-
bad High Court would be upset. In
view of the sentiments expressed by
the hon. Minister, I have nothing
moere to add

Coming to the merits of this Bill,
by this Bill we are going to give
unlimited arbitary power to our exe-
cutive, The Government can insti-
tute ejection proceedings in the
ordinary civil eourt. I do not under-
stand ‘why this summary procedure
is being sought for in this particular
case. In summary proceedings effec-

‘tive judicial safeguard should have

heen provided to the affected persons.
Here we find that the Estate Officer
himself is the Eviction Officer. In
the ordinary procedure of law he
would be a party. If you go through
clause 5 of this Bill you will find
that if a person is aggrieved by the
‘show cause’ notice of the Estate
Officer, then he has to appear before
him, produce some evidence in his
favour, and after giving him full op-
portunity to be heard the Estate
Officer will pass orders if he is satis-
fied that the possession has besn
unauthorised. Here the prosecuter
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himself is the deciding authority. Inm
the ordinary course of law, as I said,
he would be a party to it. Therefore,
I {feel that in such matters, instead
of referring the matter to the Estate
Officer, it should be referred to a
third party.

Regarding " recruitment of gazetted
officer for the post of Estate Officer,
I respectfully submit that such an
officer should bhe an, officer of the
judicaal department. For such sum-
mary proceedings we would hke that
the Estate Officer should have some
judicial bend of mind, because he has
to dispose of these cases in & sum-
mary way.

Then I come to the provision with
regard to appeal. There is provision
only for one appeal from the Estate
Officar to some judicial officer like
the District Judge. 1 think this is
not adequate. There should be
provision for a second appeal, and
any aggrieved persan who is not
satisfied with the finding of the Dis-
trict Judge should be able to prefer
an appeal to the High Court and the
decision of the High Court should be
final in these respects,

The way the whole ejection pro-
ceeding is rushed through, I feel that
it will deprive the occupant a real
and effective legal remedy if any
injustice is done to him. If our Civil
Courts cannot provide speedy reme-
dy, why not change the Civil Proce-
dure Code and improve the provisions
so that speedy justice would be
available? Instead of doing that, why
make a legislation like this?

Sir, the axe of the Bill will natu-
rally fall on three categories of per-
sons. First of all there are those
ab-inito trespassers. For this cate-
gory of persons I do not think the
House will have any sympathy. The
second category of persons who
would be affected by this Bill are
such persons who suffer from social
*pd pecuniary dissbilities. =~ Among,

§ SEPTEMBER 1908 (Evietion of Unautho- sara

rised Occupants) Bill

them we can mention the refugees
who have been reduced to the status
of refugees by circumstances beyond
their control. Even though assur-
ances have been given by the Ministry
of Rehabilitation that those refugees
who were occupying public premises
before 15th August, 1950 would not
be removed fram the premiaes if they
fulfil certain conditions, and the pos-
sesgion of evacuee propertles by
refugees up to 81st December, 1054
would be regularised, they have not
been incorporated in this Bill. It
the Government sre really sincere
about it, mere assurances will not
help the refugees. They should
form part of the legislation. Other-
wise, promises become pie-crust and
are broken if there is no sincerity
behind them. I most respectfully sub-
that those assurances should be
incorporated in this legislation.

The second category of such per-
sons affected would be the construc-
tion workers, the sweepers, the cob-
blers, the masons and other construc-
tion workers who have been occupy-
ing these public premises. They are
rendering very useful service to the
community and to throw them into
the streets without providing any
alternative accommodation for them
or without making any plan for
their rehabilitation would be a very
cruel thing. This problem should be
considered from ils human aspect
It is 2 human question and even-
though they might be occupying
some public premises not lawfully,
still the Government, which is trying
to bulld a socialist pattern of society.
should see that they are properly
rehabilitated and they find their pro-
per place in the society.

In this connection, it would not be
out of place to mention the way in
which these construction workers
have been treated in my state. The
poor Hafijans, or Raptapara in
Kasinga who, form the main bulk of
construction workm have been put
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under undue official pressure and
asked to quit their tenements and 1
do not think anybody in this House
would agree that they should be
thrown into the wilderness. It is the
duty of the Government to.see that
they are properly rehabilitated with
alternative accommodation and unless
and until that is done, they should
not be asked to leave their tenements.
The third category of persons affected
by this Bill would be the displaced
persons who are about to be displaced
from lands which are acquired for
developmental purposcs as for steel
plants, big irrigation projects, canton-
ments, etc. To acquire these lands,
necessarily the Central Government
sceks the service of the State Gov-
ernments and thcre are different land
acquisition laws in different States.

Pandit Thakur Das Bhargava (His-
sar): So far as the question of land
acquisitton or legislation about land is
concerned, it is entry No. 18 in the
State List and so, it cannot be a sub-
ject-matter of this legislation. He is
speaking of Rourkela, Bhiali lands,
etc. They do not come within the
purview of this legislation

Shrl P. K. Deo: The lands might
be acquired by the State Government
After they are acquired, they are given
to the Central Government and the
Central Government would apply this
legislation for their eviction. I am
subject to correction, but that is my
reading of this Bill.

According to the Oris%a Act No. 18
of 1848, so far as displaced persons
from Hirakud are concerned, you will
be surprised to know that though 12
yvears have passed; they have not been
paid a single pie of compensation.
When the axe of retrenchment fell, it
first fell on those displaced persons
who have_been employed in the pro-
ject in various capacities. It is the
primary duty of the Government to
see that before these displaced per-
sons are displaced from their lands
which have been in their possession
stnce centuries, they should be.pro-
perly rehabilitated andeproper com-
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before they are evicted from these
lands.

I would be failing in my duty if I
allow this Bill to be passed without
recording a protest against the way
the eviction proceedings have started
in the Rourkela area. In that case,
no compensation has been paid to the
people and they are asked to leave
their houses. Bulldozers are being
used to demolish the villages and fields
with luxuriant growth of paddy are
being levelled overnight, because the
State Government law under which
these lands have been acquired is
defective. According to that law,
as soon as notice is given, the title of
that land

The Deputy Minister of works,
Housing and Supply (Shri Anil K.
Chanda): On a point of order. The
hon. Member is referring to some
provincial  legslation, We have
nothing to do with that, W¢ do ot
even know the provisiong of that Act.
In any case, it has no relevance so far
as this Bill 1s concerned.

Shri P. K. Deo: They can issue a
directive to the State Government . . .

Mr. Deputy-Speaker: This has been
brought to his notice by Pandit
Thakur Das Bhargava, but even then
the hon. Member believes that those
provisions do attract that also.

Shri Mahanty (Dhonkanal): If the
hon, Minister would look to sub-
clau e (b) of clause 2, he will find
that,

“Public promises” means any
promises belonging to, or taken on
lease or requisitioned by, or on
behalf of the Central Govern-
ment’.

Pandit Thakur Das Bhargava: It is
in regard to the Union Territory of
Delhi only.

Shri Mahanty: There is a semi-
colon and then there are the words
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“gnd, in relation to the Union Terri-
tory of Delhi, includes also” ete.

Skri P. K Doo: I would 1like to
draw attention to the remark of the
hon. Minster at the time this House
referred this Bill to a Select Com-
mittee. He has given the statistics af
person; unlawfully occupying public
premises and -he has mentioned people
occupying the tenements in  the
Hirskud area. Naturally, when he
speaks of Hirakud there would be no
objection if 1 bring to the notice of
the House the state of affairs there.

In the Orissa Act, there is a provi-
sion that as soon as notice is given, the
title will vest in the Government and
the occupant is asked to vacate within
48 hours. But 12 years have passed
since the acquisition proceeding
started in Hirakud area and stil] not
& pie has been paid as compensation to
these people, So, I respectfully sub-
mit }hat these persons should be
provided with alternative accommoda-
tion and should be properly rehabili-
tated before any drastic action is
taken to evict them.

Shrl D. C. Skarma (Gurdaspur): It
158 said that there should be no taxa-
tion with representation and 1 believe
that natural justice requires that there
should be no eviction without giving
corresponding accommodation. This
principle of natural justice has becn
very vigorously and eloquently pro-
pounded by our beloved Prime Minis-
ter 1n his Foreward to the book Slums
of Old Delh: where he says:

“We have to provide housing
for them, before we can ask them
to vacate."”

It has been said that this law has been
proved to be unconstitutional and 1t
will work against the fundamental
rights of humanity. 1 would also say
that this law i= bad in justice and that
it offends one of the most fundamental
principle; of natural justice. My hon.
friends have already argued the case
on behalf of displaced persons. |
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endorse every word of what Pandit
Thakur Das Bhargava has said.
Assurances once given should be acted
upon, Otherwise I think the Govern-
ment loses its prestige in the eyes of
tho e persons who are sufferers. I also
endorse what Pandit Thakur Das
Bhargava has said about government
servants. After all these govern-
ment servants from East Bengal and
from West Pakistan who have no
homes of their own should be given
some kind of concession so that they
are not displaced twice over as it has
been put so aptly.

13. hrs.

But, Sir, there are three classes of
persons whose claims I want to put
forward. They are, first of all, the
Hanjans and the members of the
backward classes. Now these Harijans
and members of the backward classes
are without any kind of re ources and
they have been living in those places
for a number of years. They are now
being displaced from those places. 1
have in my pocket notices which have
been served upon these persons. I
want to bring to the notice of the
Hou e the instance of a village in
Delhi, iIn Vinayanagar, where peophe
have been lhiving for so many years.
and where they have their homes and
their sources of livelihood. But now
they are being displaced and notices
are being served on them. They are
asked to quit their houses; their cattle
are attached apd all kunds of things
are being done to them, subjecting
them to a great deal of hardship. In
other words this Bill is going to affact
those persons, Harijans and members
of the backward classes, whom it s
our foremost duty to protect.

Thou ands and lakhs of  persons
have come to Delhi in order to put up
these buildings where we work and in
which we hive. They have built their
colonies in all kinds of places and
they have been living there for 80
many: years. One day I
who told me that It
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presence that the foundation stone of
Connaught Place was laid. Now that
parson along with so many thousands
is going to be displaced. What is
Government going to do about these
per_ons? .

At the same time there are these
slums and 1 think some of those slums
will also be covered by the provisions

of this Act. I am sure the process of

eviction will go on at a very rapid
pace so that all these persons will be
evicted. Eviction is a nightmare—
the very word is a nightmare—and
I bélieve that the process which has
been outlined in this Bill to give effect
to eviction does not inspire any kind
of hope or any kind of assurance n
the minds of people who live there

In the first place the definition of
“public premises” has been made so
wide and so sweeping that I think
anything can be covered under this.
My hon, friend over there was speak-
ing of Rourkela. He was perfectly
justified in speaking about Rourkela,
as I am perfectly justified in speaking
about the town of Bilaspur or where
they are building the fertilizer factory
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citizens of Delhi. People have been
putting up constructions because their
blue-prints were not passed for years
together, It 13 common knowledge.
I am not saying something which is
not known to anyboedy else. Now
people have put up constructions.
Why have tdey put up constructions?
On account of the default of the Delhi
Development Authority in not sanc-
tioning these constructions in time and
not giving them permussion to do so.
Now this Development Authority is
coming within the purview of this
measure and I do not know how much
of property will come within it, on
account of the inclusion of the Delhi
Development Authority in this Bill

Then I come to the definition of
“premises”’. When you talk of
premises you usually refer to the
ground on which the house is built.
But here the whole thing, the garden
and everything else, 13 going to be
included 1n the definition of premises.
The defimition of the word has been
made so wide that it will affect people
very very harshly and very wery
badly. This Bil] is not only harmful
n intention, but it is also damaging so
far as the definition of the wuord
“premises” and the definition of the
word “public premises” are concern-
ed.

When I was speaking on the Bill
before it was referred to Joint Com-
mittee I ssked: who are these estate
officers? What kind of functionaries
are we going to create in these estate
officers, the kind of officers who I
think are going to exercvise not only
judieial functions but also executive
functions, not only judiciaj] and execu-
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Thig Bill, from whatever angle you
may look at it, gives unlimited powers
to the estate officerr, When a State
comes under the President’s rule, even
the Governor who is put in charge of
that State does not enjoy such
unlimited powers as the estate officer
is going to enjoy and still nothing has
been done to put a curb on the powers
of the estate officer. He is the asses-
sing authority also. He can do any-
thing. Again. the right of appeal has
been taken away. It has been kept st
only one level. You can prefer your
appeal to the judicial officer who is of
the rank of a District Judge. Beyond
that you cannot go,

So, I would submut that thic Bill is
going to create a new class of persons.
In this country we have the tenant
class and the land-owner class. All
these years we have been trying to
solve their problems and we have not
been able to do so very effectively. By
passing this Bill we are going to
create & new class in our country, a
houseles; class, a homeless class.  Of
course, that class already exists. This
is a new clas:, because they have
houscs, But they stand in danger of
their houses being domolished. They
have thewr premuses and they -tand
the danger of being evicted from their
premises. We are going to create &
new class, and that class will consti-
tute a danger to the social life of our
country I believe that this should not
be done.

Again, as 1 said, the intention may
be good. But the implementation of
a good intention may not be as desir-
able as it should be, and here the
implementation is not such as will
promote any kind of well being.

So far as delegated legislation s
concerned, more power is taken by
this Bill than is necessary, Az you
are the Chairman of the Committee on
Subordinate Legislation, I would
request you to go into the provisions
af clause 13 of this Bill You will find
that more power has been sought to
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be taken through subordinate legisla-
tion than is done in any other Bill. I
can understand  that some power

should be taken under the rule
making power. I have no quarrel
about it. But Nere even how the

enquiry is to be conducted would be
decided in the rult-making power of
the Ministry. What is the procedure
to be followed? What is the manner
in which the damages are to be
worked out? All these things are very
essential parts of this Bill, and the
essentia]l parts of the Bil] should not
be lcft to the rule-making power of
the executive. They should form part
of the Bill, so that we know how the
Bill is going to be implemented. 1
think this 15 one of the bigge.t defects
of this Bill. So far as the implementa-
tion part is concerned, ang that is a
very important part, that has been left
to the rule-making power. When we
passed the Refugee Rehabilitation
Rules, we had to discuss them for days
together, Lecause there was som-
difficulty. So far as the power for
making rules under this Bill is con-
cerned, that goez one step further
than that Bill. Therefore, 1 would
say that the rule-making pown
should not be given in extenso to thi
executive, so far as this Bill is con-
cerncd.

Mr. Deputy-Speaker: Shri Kodiyan
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Shri Kodiyan (Quilon-Reserved-
Sch. Castes): Mr. Deputy-Speaker,
this a very controversial Bill, and in
the Select Commuttee we tried ow
best to remove the evils of thus Bili,
as far as possible. But our efforts did
not succeed. I shall try to explan
some of the i1mportant points raised
in our dissenting mimute

Yesterday, commending thas Buli
the hon., Deputy Minister said that
they have tried thew best to meet the
objections raised by the various High
Courts of our country regarding the
previous Bill, that is, the Public Pre-
mises Eviction Bill of 1950. But, 1
do not think, éven alter the deliber-
ation of the Rao Commuttee, this Bill
has overcome all the objections rawed
by the various High Courts. There 1+
the judgment of the Calcutta High
Court, and the Punjab High Court had
agreed with that judgment. But I am
not referring to these two judgments
1 am here referring to the judgment
given by the Allahabag High Court,
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and that judgment was that certain
provisions of the previous Act offend-
ed against article 14 of our Constitu-
tion, which deals with cquality of
persons before the law.

Yesterday, the bon. Minister said
that cven though the Allahabad High
Court had given that particular
judgment, there is room for such
classification if there is reasonable
rationale behind such. classification.
As far as I know, according to  the
provisions of this Bill, Government is
empowered to evict all thuse persons
who are deemeéd to be in unauthorised
occupation of public premises. Here
in our country, under ordinary law,
if a person happens to be in  un-
authorised occupation of another pre-
mises of a private individual, he has
all the right to go and approach a
court of law and try to get his grie-
vances redressed by the normal pro-
cedure of the law court, if the owner
of that particular tenant takes action
against him through the law courts.
But in this Bill Government are
being given summary powers to evict
all tho=e persons from the public pre-
mises. Here the differentiation or
classification is not between a private
individual and a State, but 1t is a
classification between a private in-
dividual or a private citizen on  the
une hand, whe occupies private pre-
miscs, and another  private citizen,
occupying public  premises, on the
other hand. Therefore, under the
law, even though svery
citivzen has got the right to be heard,
if the citizen happens tobe in
unauthorised ovccupation of Govern-
ment land, he has no such option to go
to a higher court to get lus claim
adjudicated by  that higher court
Therefore, this kind of a provision in
the Bill, giving arbitrary powers to
the estate officer, is, in my opinion,
contrary to the provisions of the
Constitution and 1s undemocratic and
unconstitutional also.

Here, of course, in the provisions of
the Bill there is Toom for appeal to
the higher authority, butitis =a
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District Judfe who may be appointed
as Appellate Officer according to this
Bill. I am referring to the higher
courts If an aggrieved person thinks
that justice has not been done to him,
he must have the right to  approach
the higher courts in thg country. Here
the complainant 15 the Government
and who is to judge the complaint®
The Government themselves are to
judge their'complaint through their
officers—the Estate Officer and other
like officers. The ultimate decision
rests with the Estate Officer or the
Appellate Officers

Another point that I wish to bring
to the notice of the House is that this
whole problem has not been viewed
by the Government from the human
aspect of 1t. The human aspect of the
problem has been completely neglec-
ted. Thig isa measure which 1is
going to affect tens of thousands of
people 1n our country Several hon
Members have already pointed out
that a lot of refugees and other people
are going to be affected by this Bill.
Yesterday the hon Minister said that
there are squatters in several parts of
Delhi, but all these people cannot be
termed as trespassers Of course,
there may be some people who
deliberately encroach upon Govern-
ment land and if they are deliberately
trying to encroach upon Government
property, of course Government must
have the power to evict them, But all
of these people do not belong to that

Government servants and such other
poor people. Take for example, the
case of construction workers. These
people have been here playing their
part in building up the city, but after
having played their part in bullding
up this great city of our country, are
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subtmission is—of course, Delhi must
be expanded, other cities must be
expanded, the projects in the public
sector must be executed; I am not
aguinst it, I am all for the success of
such project:—but what I submit is
that the needs for expansion of the
city must reconclle with the require-
ments of the people, especially the
working people who have played their
part 1n building up the city.

A lot has already been said by hon.
Members who preceded me about the
assurances given by Shri Gadgil. I
am not going into the details of these
assurances. Yesterday the hon. Minis-
ter has been pleased to say that those
assurances have been implemented. I
do not think that those assurances
have been 1mplemented. It those
aisurances have been implemented, I
would like to ask the hon. Minister
why these refugess are commng to us?
Yesterday and on the previous day
also, several reprezentatives of these
refugee associatioms had come to me
and I have a memorandum submitted
to nre by those people. In  that
memorandam they say:

“The very fact that there are
thouands of constructions which
have not been regularised and
even the question of their
regularisation has not been
examined clearly slwows that the
sssurance; have not been imple-
mented ¥



2028 Public Premires

persons, but as far as I understand
even that ex gratic payment was later
deducted from the compensation
which wag due to the refugees from
the Rehabilitation Ministry.

In the memorandum that I just now
mentioned, they have quoted several
other things also, but I do not want
to enter into the details of such com-
plaints. What I submit is that the
as;urances given by Shri Gadgil have
not been implemented satisfactorily
and I am very glad that the hon.
Minister was  gracious enough to
inform the House yesterday that he
still stands by those assurances. But
standing by those assurances is one
thing and implementation of those
assurances is another thing Yesterday
as Pandit Thakur Das Bhargava has
pointed out if he is prepared to stand
by the assurances, why is he not
prepared to incorporate those assur-
ances in the provisions of the Bill by
making a statutory provision in the
Bill? If he is prepared to implement
those assurances, what is the difficulty
in making statutory provision for such
a-surances in the Bill? 1 think the
hon. Minister would reply to this
specific question.

Then many thingz have been said
about guzetied officers. I also strongly
feel that these gazetted officers,
specially as they have to deal with
thig complicated problem in the course
of which they have to deal with many
legal aspects of the problem also,
should be recruited from the judicial
service. 1 think every section of this
"House demands such a provision
because in the notices of amendments
given by several hon. Members 1 find
it there is manimity of opinion
regarding thiy particular matter.
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construct houseg in public premises, as
several hon. Members pointed out,
yesterday, having encouraged them to
gettle more or less on these public
premises, if now the Government is
coming forward with this Bill which
gives them arbitrary and sweeping
powers, if they come forward to un-
settle the already settled life of the
refugees, it will create a more compli-
cated situation, that would be very
difficult to meet,

With these words, 1 conclude,

The Deputy Minister of Law (Shri
Hajarnavis): Sir, may 1 have your
respectful permission to intervene to
make submissions on behalf of the
Government on one aspect about
which complaint has been made by
several speakers that we have not
paid due regard to the various deci-
sions of the High Court by which they
struck down the earlier Act? It is
out of respect due to the eminent
Members of the legal profession like
Pandit Thakur Das Bhargava and
also out of respect and reverence
which we have to the High Courts
who are the custodians of the funda-
mental and other civil rights in this
country that we must meet that
charge and 1 submit to this House
with all the earnestness that I have
that that charge is not true.

1 may remind the House and Pandit
Thakur Dag Bhargava must have
noticed that the earliest decision
comes from the Calcutta High Court.
That particular petition on behalf of
the citizen was argued by the law
Minister. The objectiong raised to the
earlier Act were raised by our Law
Minister.

Shri Anil K. Chanda: Not as Law
Minister.

to be assailed. We went all out and
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{Shri Hajarnavis]
we pald anxious consideration to
every aspect of the Bill to see that the
Bill did not suffer from any of the
defects about which complaint was
sgarlier made,

Then, it has been said that we have
disregarded certain additional point
which has been made by the Allaha-
bad High Court. I briefly intend to
deal with them. Before I do so, there
are two preliminary observations
which I might make.. The first is that
the Government, as any other owner,
as Pandit Thakur Das Bhargava
admitted, is entitled to protect its pro-
perty. Not only it is entitled to pro-
tect its property, but it iz in trust
bound as the guardian of the property
.of the whole nation to take steps to
see that all trespassers are evicted
and Government's possession of the
property is protected and that no
person without any right—unless good
cause is shown—is allowed to use
-Government property. That 15 the
primary duty of the Government as
owner, as irustee on behalf of the
whole community. Government can
file a suit to oust any trespasser.
That right is there. The only gques-
tion is whether, Government's title
being admitted, Government's right to
possession being unchallenged, it
would be in the interests of the Gov-
ernment and the person who is in
illegal possession—that is the assump-
tion I make—it is admitted that a
person ig in illegal possession and the
property belongs to the Government
—is it nccessary that a costly litiga-
tion should be launched before posses-
slon is recovered from him? As
Pandit Thakur Dag Bhargava said
yvesterday, court fee will have to be
paid. Pleadings will be drafted by
lawyers, DBefore he goes to the court
and very probably before he makes
an effective defence, he will also have
to engage counsel himself. There
will be protracted proceedings. On
the assumption that the property in
respect of which the suit is Jaunched
belongs to the Government, the Gov-
ernment is able to prove that the
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right of possession of the defendant
has come to an end or it had never
existed, and a decree for ejectment is
bound to follow. " In such a case, he
will be saddled with costs. His own
costs havé been in vain. He will be
turther liable to a decree for mesne
profits. Assuming that a person of no
means, & refugee, a destitute person,
is to be proceeded against, assuming
we are heartless and we have decided
to be vindictive, is it in his interest
that he should fight his case in the
civil court? Should it not be a pro-
cedure where there are no technicali-
ties. where he will not be saddled
with costs, where if he has any
defence, it will be heard without
technicalities? I submit that the
easier and cheaper method is as much
in his interest as in the interests of
the Government.

The point that I want to emphasisc
is that the Government, in attempting
to enact thig Bill, is merely trying to
change the procedure It does not
create any right which did not exist
before. Yesterday, a question was
asked by Pandit Thakur Das Bhargav:
and he is, as I know, a very abl
lawyer but he has not answered it
The question is, has not the Govern-
ment today the right to evict a person
who is without any right oceupying
property which admittedly belongs to
the Government and for this what
should be the procedure.

Shrl Achar (Mangalore): May |
just ask one question? Is it the casv
of the Government that the Act w:i!
apply only in cases of admitied titlc’

Shri Hajarnavis: 1 entirely hearti-
ly endorse what my hon, friend ha:
said. This Act ig not intended to be
applied to a case where there is anv
bona fide question of title because.
we know that in such cases where
we are not able to prove that Govern-
ment have a clear title or right to
possession, the defendant is entitled to
go to the civil court and say that the
poyers €nder the Act are being
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abused and we are going outside the
Act. As a matter of fact, Pandit
Thakur Das Bhargava will notice that
in the Allahabad case, the suit was
entertained in spite of a clause to the
-effect that civil suits will be barred.

As 1 seid, there can be only two
very simple issues in this case. Does
the property belong to the Govern-
ment? If there is the slightest doubt
about this, the Government will be
well advised not to have resort to this
proceeding at all.

Pandit Thakor Das Bhargava: May
1 enquire, where is the provision in
this Bill to say that, where there is
doubt, or where the plea raised s
about title, the Estute officer will stay
his hand<® There is no such provision
in the Bill.

Shri Hajarnavis: May 1 submit that
the Bill permits the Estate officer to
do so, and he can only act under
clause 4 if he is of opimon that any
person was in unauthorised occupation
of any public premises. He must
form an opinion i respect of public
premises. If he tries to set in motion
proceedings under tins Act m respect
of premises which are not public pre-
mises as defined by the Act, he is
going  outcside. We have no doubt
about it

Pandit Thakur Dag Bhargava: So
that, his opinion is final,

Shri Hajarnavis: No.

Pandit Thakar Das Bhargava: Who
decides the question of title? If he
is of the opinion that the property
belongs to the Government, the other
person is practically debarred from
raiging that question.

Shri Hajarnavis: No.

Pandit Thakuy Das Bhargava: Why
not?

S8hri Hajarnavis: In such a case,
he can go to the civil cdurt.
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Pandit Thakur Das Bhargava:
Where ig that provision? We are all
agreed if there is that provigion that
he can go to the civil court. This was
the point taken in  the Allahabad
High Court that he cannot go to a
civil court because the section says
that the civil court's jurisdiction is
excluded.

Shri Hajarnavis: Wil] Pandit Thakur
Das Bhargava refresh his memory and
see that that particular decision of
the Allahabad High Court arose from
a suit under an Act in which a similar
provision was there? The suit was
not barred because we went outside
the Act.

Pandit Thakur Das Bhargava: It
was argued by the Government
Advocate on that ground. But, the
ground was not upheld by the High
Court. On the contrary. the High
Court held, since civil court’s jurisdic-
tion 1s barred, and the matter is
decided by the subjective satisfaction
of an executive officer, these provi-
sions were ultra vires,

Shri Hajarnavis: If the jurisdic-
tion of the civil courts were ousted,
the High Court could not have made
that declaration. The High Court
would have said, the suit does not lie.
It would not have made that declara-
tion. As I read the Act, as I inter-
pret the Act, i1t can only be applied
where the title of the Government to
the property is in no doubt whatso-
ever,

Pandit Thakar Das Bhargava: We
agree there. If this is the interpre-
tation and if there is a provision like
this for determination of rights by
civil courts, much of the complaint
will disappear.

Shri Hajarnavis: The Act means
that; to our mind it means that.

Mr. Deputy-Speaker: If there is

question of title raised, who will
decide?
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Shri Hajarnavis: I may inform the
House that we will consider that
aspect of the matter also, This Act
fs supposed to provide a summary
remedy. We have no doubt in our
mind that this particular house or this
particular building belongs to the
Government, and Government are
urgently in need of that house. The
man there comes and says that he has
some sort of title, Must we stay our
hands? Must the title be again refer-
red back to the civil court? Then,
why have this Bill?

Mr. Deputy-Speaker: Then the
question of title is to be decided by
the same Estate Officer. In the first
instance if the Government decides
the title is clear, if Government is of
that opinion, then the Estate Officer. ..

Shri Hajarnavis: First of all, we
have to make up our mind, but may-
be we have come to a wrong decision.
First of all we make up our mind,
then the matter. ..

Pandit Thakur Das Bhargava: Gov-
ernment does not make up its mind
Only the Estate Officer makes up his
mind.

Shri Hajarnavis. He does. Then the
Estate Officer decides that issue ini-
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Shri Bra] Raj Singh: How will
clause 10 be interpreted?

Shri Hajarmavis: So far as clause
10 is concerned, a clause like that has
been interpreted not to bar the jurise
diction of a civil court where the
conditions of operating that clause are
not fulfilled. The moment you do so,
when the conditions precedent f{o the
operation of the clause are not satis-
fied, then we are acting outside the
Act.

Pandit Thakur Dag Bhargava: This
is the rulling of the Allahabad High
Court which I have got in my hand.
I can read from it the passages which
go to show that the other Act was
declared to be illegal because of the
fact that the civil court’s jurisdiction
was barred. They said:

“He cannot even move the civil
court to restrain the ‘competent
authority’ to proceed under this
act”l

And then again:

“The provisions of the impugned
Act are so harsh and unjust that
they cannot possibly be said to
have any reasonable relation with
the objective of the Legislature.
The objective of speedy and effec-
tive eviction of unauthorised
persons from QGovernment pre-
mises could very well have been
achieved without unjustifiably
denying to persons in occupation
of Government premises rights
which are considered fundamental
in all civilised societies.

In ‘Ram Prasad v. The State of
Bihar Sastri, C. J,
obeerved that the Constitution
prohibits by Art. 14 the BState
from denying the protection of
adjudication of a dispute by ob-
serving the well established pro-
cedural safeguards which include
the right to be heard, the right to
pfoduuwimnqnm"

In the end they stated:

“The wnguided and unfettered
discretion of a non-judical
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authority to regulate persons
similazly situated to different
remedies clearly violates the
ﬁlnﬁisﬂe of equality before the
W,

Does he mean that that clauses 4 and
5 will only apply when the occupant
admits in a written statement Govern-
ment possession, that they are Govern-
ment premises? What does he mean?

Shri Hajarmnavis: No. ‘It does not
mean the admission must come from
the defendant. We say in a case
where the assumption of the jurisdie-
tion by the Estate Officer is challenged
in the civil court, prima facie the
defedant would be able to show that
there is some doubt as to the satis-
faction of the two preliminary condi-
tions on the besis of which the juris-
diction is issued. That iy what |»s
meant. There is prima facie a case
made out by the defendant. Then in
such a case injunoction would issue.

a clause in the Bill where it is sta
that where there is doubt it will be
outside the jurisdiction of the Estate
Officer?

section 9 of the Civil Procedure Code.
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Shri Braj Raj Bingh: He is not a
judicial officer. It does not apply to
the Estate Officer. That is the difficult,
ty.

Shri Hajarnavis: He can file a suit
for declaration and injunction before
any sub-Judge or Civil Judge asking
for injunction. Apart from that,
there is another safeguard, viz., the
District Judge himself i subject t3
the jurisdiction of the High Court
under article 228 of the Constitution
so that,

8hri Achar: Clause 11 bars all such
things.

Shri Hajarnavis: When clause 10 is
supposed to bar jurisdiction of the
civil court, it does not include the
jurisdiction of the High Court under
article 228 or the Supreme Court
under article 186, That is not barred
at all, That has been held by the
Supreme Court I my hon. friend
refers to the Raj Krishna Bose’s case,
he will find that it hag been held that
a clause like this is not capeble of
excluding the High Court’s jurisdic-
tion under article 226.

Shri Nanshir Bharucha: What about
clause 10?7

Shri Hajarnavis: As the order does

Mr. Depuly-Speaker: But of what
avail would that jurisdiction of the
High Court under article 226 be to
that man whose case iz being decided
by the Estate Officer when he contests
the question of title?

Shri Hajarnavis: Prima jacie, as
I see, notice goes. On the issue of
the notice, the person to whom notice
is issued makes a defence showing
firstly that the premises do not belong
to the Government, or secondly that
even though they belong to the Gov-
ernment he is entitled to remain in
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Mr. Deputy-Speaker: When he s
in unauthorised possession and he is
a refugee, it is to be presumed he has
nothing more with him. Therefors,
he cannot move the High Court under
article 226.

Shri Braj Raj Singh: He will be put
in the street.

Shri Hajarnzvis: Is it suggested that
if he goes before a sub-Judge, it a
suit is filed before a civil Judge, he
will be in a better position to defend
himself? Let us go upon the experi-
ence that we have. (Interruptions).

Mr. Deputy-Speaker: Let us hear
the views of the hon. Minister, 1
hope he would not be interrupted
now.

Shri Hajarnavis: The chief point
on which, I understand, the Allahabad
High Court struck down the Act—u
I might say so, I am in respectful
agreement with their view—was the
phrase that was employed in the
earlier Act, which was this:

“If this competent authority :in
satisfied that the person authorised
to occupy any Government pre-
mises whether before or atter the.
amendment of the Act has sublet
without the permission of the
Central Government or has other-
wise acted in contraventior: of ans
of the terms or that any person is
in  unauthornised occupation of
Central Government premises, the
competent authority may by notice
served order that the per<on b:
evicted "

Now, the process was that the nrdcr
of eviction was made dependant only
upon this, that the competent authori-
ty should be satisfled. That is to say,
there wag no provision for hearing
the person against whom the order was
made. There was no provirion for
taking of evidence. Thirdly, no
reasons had to be recorded, All that
he had tc do was to address him.glf
in his own room to the answer to that
question, and subjectlvely arrive &t
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the answer and then it he subjectively
came to the conclusion that the man
should be evicted, he made an order.
Now, certainly the person may not be
the owner, but because he was in
possession, surely “he is entitled to
greater respect of his righis than
deprivation of his right merely on the
subjective satisfaction of the officer,

We have removed all that. We
have said he will issue a notice. In
that notice we will give all the
rearons, specify the grounds on which
.he order of eviction is to be made.
Then we will give him a reasonable
opportunity of being heard, and third-
ly, he will make an order giving
reasons, so that unless the objective
fact is established before the Estate
Officer that .he premises belong 10
the Government and that the person
has no right to possessiun, no crder
can be made. So, we have changed
the jurisdiction being excrecised on
subjective satisfaction to only being
exercised after an objective fact has
been established. So, we have
changed the whole basis of the Act
We have carried into effect the ob-
servationg of the Allahabad H.gh
Court

The second ground that they made
was that there was no opportunity
given to the person agaunst whom pro-
ceedings were taken, to hear him or
to enable him to make his defence
That has been specifically pruvided
Thirdly, it was said that the right of
appeal wag illusory, because the right
of appeal wae given to the Cenwra!
Government, I am aware of the cur~
with which any appeal that is made to
the Central Government is considered
But justice should not only be done
but appear to be dona. Therefore,
we have constituted a district judge
to whom normally this appeal wouid
go, and it goes to him by a shorter
process, which is economical to the
person to against whom proceedings
are taken. Governmen! have no lack
of funds; Government have no leck
of resources; QGovernment have
machinery fo fight litigation, but it is
the other ma¥'s resources which are
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to be considered. We huve made it
simpler for his benefit. The ordirury
procedure before the civil court: is
likgly to be cumbrous and more ex-
pensive o i.im, nat to Government;
Government can go right up to the
Supreme Court; it. is the other man
who will be tirea.

So, we submit the whole proceed-
ings to appellate court, that iz to
say, the proceeding Dbegins anew
before the district judge from begin-
ning to end. And the district judge,
Sir, is an experienced officer; he is
probably the seniormost amongst whe
judges, next to the ju.ges i ibe
High Court. And then, if there is any
error in law, there ai» proceedings
ynder article 226 of the Constituuion
n the High Court itself

That being so, we coutend, and
respectfully submit, and I hupe that
we have convinced this House, that
we have complied with 41l the requne-
ments which the variou: Higl. Courts
esard we had to comply with before
a shorter procedure was adopted. The
procedure adopted is chorter, economi-
cal, but the essence of the judicial
procedure is throughout ' maintaine ..
That is my submission,

&t e (d9gT) - Iureaw
wiEm, frarim w0 oY F @5 faor
AT WA FHTOT L7 FEH FA0H #,
(2) @ =9 7 W T wA a1,
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gy & amgt ¥ fawrw wrT ww g
3wt (v) faeelt wr oY fawrw v
2, G /W Q@ ATHA & 7 0 £
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w5 o § wieww @ faed g gy
¢ 1 3 v g N fe g fewm,
FEER W &Y aeg & W e e
FAT B ¢, I AR € aE ¥
Ao @l
g § GTETC W1 q% SEAT w§f A%
ot @ swn § e xw fawr & gror wg
ww fawre v o off § ot SER
arq € faslt w1 fawre fade =7 &
o wgdt § 1 forw fam o g Wl
T QRE, IHET FET FA AN T IRAT
gt a% & guwar g, @ faw w1 g
% ¥ Fgrar—gt a% faeelt &7 wrwey
AT 9T W 1 FEL AR
9T I FT WHT FIYU 9T 73T, foamy
QT g, T AL T /Yy o g,
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CHST WHT ¥ | W §FT GTeE
(9 T B N A v, ofer o
areft Afgat—afer qor @ TR
MT—EEeT TEgw w7 WK ¢ A
art w gww 1 gy g & oA
arax g wg v a0 v wk fe
ax frdw ) fifeww qlfy w1 #™
) fewgquamia sl
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ay dwr feweft oy fawrer § P o091 #
wrgr ot opr & ) gx faw # w™
ez dree f aey &, woaw wdk
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o et f e W o ¥ € oy
a1 t 912 ¥ qF frdt AW & Y wwd
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ot B, W % fasr & o7 @ w7 Y
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s ¥t Fax ag gz X £ fw
WTETT ATATGY AT AAY O AT AZ
R g ¥Em ? & A1 e az
otr ft ufew g o g wR-
A N TeE W@ oy A W E ¢
& amean g e ot 1 ¢ "vET Wy,
7 % qft #faqz w1 = faw 6 =-
TeqTiY WY AARA T FETT R ) AT
¥ W g, WraET a1 aFez e
o = fex &1 a@m s@m @ 7 oamn
1 WOFT §T T3A W A1 & GO
g §f g 3 © w0 @y ATEY
qumﬁm T
favery ot wY & 7w fem ww
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qwrt ¥ foege @ wm Af
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M get & ford, ?wwﬁif«qﬂff
%! fere & wx § 3% wif o woeTO
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fear I « gy AETaw wew & off
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w1 T T A g faare foar 8 ?
araE ITe oft M fr aw fe g
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Nt ardft 1 arex age I g R
smam I fe ¢t sgaeqrd fra fa=
»T uo% fawrs s & ar andd o
oY am W gh K aw Ay &
IR s a1 WXy
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w1 gwy § 1 dfe o WA el
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o, TR I L1 T wrey wEg oft
AT WTEE g WY WA ATORY AT
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Wl gt OF a1 § wed oA
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w7 Ty wrgr & 1 fow aeg ¥ W
wft s RN, e g &
w1 gt Aw o sfes age wwly
ag & o § ) ¥ gy qwaT
e § e fadwe w0 & 0w wee
gy * 7y v § e mohlr qe-
Wew wre afer” | ol oo @
et wom awr foered & fe,
W wTe faered & ford we oy R,
afea o eedFdam &1 v AT §,
YA ITH AT ¥R W R ow §
ar Iy A A st §, ok oo
TRt § dF 3I7q Iwwr K Tew

L

Mr Deputy-Speaker: Lala Achint
Ram. The hon Member has to go
away, therefore, 1 am giving him the
preference I shall try to accom-
‘modate other hon Members also

Shri Hajarnavis: There 1= one cor-
rection which I wish to make ]
wonder whether when 1 was speaking
1 said the Allahabad judgement arose
out of a swt It was the Punjab
judgment that arose out of a  suit
That 1s the corection I have to make

Pandit Thakur Das Bhargava: Th
Allahabad judgment has given 1t u
complete words

Shri Hajarnavis. Punjab has given

Pandit Thakur Das Bhargava
Punjab jugdment has given the right
reply to your argument

ot wien e (dfeamr) ww
o AERT, ¥ WET AT ACET §
fe w9 g8 FT w1 aw foa d o
WY A6 ¥ AR T FT AT W q7
g ¥ 3, Iwk f]y o & wnw
Lo LI 2o B A
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T3 AT vy ZTWT wred oA g fom
qm ©-7, 3.3, ¥-¢¥ AEMAE &M |
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Yo-to €T WY | Aw fE7 T aE AQY
1 wwar ur fv ug 39 ¥ frfafa
s armRsMmeand ? g
ag wwwa ¥ wifex g fs s aft oF
TRIT I F 97 AT AT | WA
frareita ®, Fa gy gforr &
Iy ¥ Ay wafe gmo #Y fae
Tz afgd « A7 Ay umm F@T O7 fw
w37 fasr w1 Ay Cofers SfrEw
(cfmm  wT%  TAWNTER -
d=x) faw” & sad Necessary
Regularisation of the Occu-
pants of Public Premises Biil
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courage in your hands as an experien-
ced man.
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? ayg ver awer At v wvgEr
wu favd ek ot e o g o &
AR v A A § e w8
wif ot s7% 7 og amw ferge v §
w fod ¥ =y @ f w9
ey € 2w wr aared fe o\ W
N wE TEER R § A
o &Yt T o § fam ¥ fonr ama
W e g o awar . A SR g
fs ofen srpr o Avim 7 A A
s v A Ay Aad . e
q1g% A §u AAwA fo §, w9 I 9
o &1 gz O ww & vwe &
am qn o fs urg § 5 afead @ o
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“The Present Government is not in

a mood to feel our grievances and
remedy our grievances

X IHE JANT wRD dmer A B,
graw qafes §, T oF W § wgA
tafFmr e safr gy w
fopfte wram &7 & awww
z fe &7 & ¥ a0 & 7Y A T @
T 2y wfgd, WY & ga 7 £ AT

Al

Shri §. M. Banerjee: Sir, I have
listened with deep patience to the
various speeches delivered by the
Members of the ruling party as well
as the Opposition. My hon. friend
Shn Kodiyan has pointed out to this
hon. House a memorandum submitted
by the Displaced Persons’ Association.
1 need not mention much about this
memorandum bechuse much has been
said about the assurances given by
Shri Gadgil I was pained to hear
yesterday a few sentences of the hon.
Minister about the squatters in Purana
Qila. Az far as I know, and it is best
known to the hon. Minister of Reha-
bilitation, that the residents of Purana
Qila are not squstters. Many
their problems have been men
in this House, and if today,
Japse of ten years, the Purama

efij
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residents become squatters, I do not
know what is their fate in the hands
of the Rehabilitation Minister,

Shri Anil K. Chanda: May I ex-
plain it?7 As a temparary measure
these people were given shelter in the
Purana Qila. We constructed tene-
ments and developed sites so that they
could go over to those tenements and
we could clear up the Purana Qila,
but as soon as those tenements were
ready and the sites were developed,
other squatters came in and occupied
those quarters, with the result that
the poor people who were given tem-
porary shelter in Purana Qila have
had to remain where they are. I am
not saying anything against the people
who are in Purana Qila, but I say
that the squatters are behaving m a
manner which makes it difficult for
other displaced persons,

Pandit Thakur Das Bhargava: May
1 point out that the statement is not
right? As a matter of fact, those
persons themselves contributed to the
construction of those premises; they
themselves subscribed; they them-
selves helped to build it up. Sub-
sequently, the Rehabilitation Minister
gave them perfect assurance notomnce
but twice—and he was garlanded—
that they will be given some alterna-
i alternative ac-
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housing these people who
Purana Qila, but squatters have takea
possession of those buildings.

Pandit Thakur Das Bhargava: Tha
is a different matter entirely.

Shri 8. M. Banerjee: Here is very
good news. In today’s Urdu Daily
called Daily Milap, dated 5th Septema-
ber, 1958 under the heading,

“qe fed ¥ qenfedt # o w
et

they have said that at the time of the
inruguration of the Bhagat Singh
marking, Shri Mehr Chand Khanna,
the Rehabilitation Minister eaid this:
w7 7Y 97 swre gl st fem &
gt qgat & qTETnT ¥ FaW weT
Tar et fe & qamen & grfare nfare
WA £ YT wTn f fon & e & wrgew
g fs qod Aed & ol @ gt few
¥ AAE AEE W gEE AT R g
gt 77 ATR & 7§ QYT o ol e

Lo
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Shri 8. M. Banerjes: Yes.

Mr. Deputy-Speaker: How will that
improve matters? -

Bhri 8. M. Banerjee: T might trans-
late this for the benefit of the hon.
Minister. .

‘g8 AT & T A gArKt Wi
oY shopzeit & «fr mwr oft, aofrr agrfirge
A 1t W ;1 tewe B wmfer
we & frqr |« e QR aw
g feR & ol & 1@ Eew § wraw
gufrrarT & fad woft fam 7 o3
s At g § o wrw fer 1 g
7 o Agge e mar fw of v
TR R & X ¥ W F e am
R o forsgre ailddy A& s ¥
qufes g7’ fedt & wad o Tl
faaredt &1 s ooy @ o T R WY
aarq e gl wr @y 2

It says that they worked for some
Congress leaders who were elected
and the result was, the whole matter
was hushed up, and nobody took any-
thing. It was not done because of
political considerations. Today, when
much is being said that the Rehabili-
tation Minister—

Bhri Naushir Bharucha: Is it Gadgil's
assurance?

Shri 8. M. Banerjee: Somebody’'s as-
surance. They have also commented
very sarcastically and genuinely too,
that our Rehabilitation Minister said
that there is no problem now. The
rehabilitation work of the western re-
tugees is finished, and the problem of
eastern refugees cannot be tackled be-
cause the Bengalese are not mobile.
Therefore, the paper says:

awcdm Fagitere wm @ y
{37 wift T o g oo e

So, what I was is that the
Purans Qila people who. contri-
buted Rs. 500 drafted 8 memorandum
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and at the time of Shri Mashanlal
Saksena, they were actually aasked to
build their own houses. They were
charged Rs. 12§ as rent, but after this
matter was raised by Pandit
Thakur Das Bhargava and B8hri
Achint Ram, their rent was reduced
from 124 to'Rs. 4. If they become
also squatters I do not know  what
will be their fate, the fate of those
who are really considered to be
squatters by our Central Government,
who may be evicted any time just to
rehabilitate these people. There are
11,000 people in that category. New,
in Delhi, we know that about 60,006
people are building workers engaged
in various construction works. What
will be their fate? I do not know
what will happen, if this Bill is
passed, apart from the legal aspects of
1t which I am not capable of argu-
ing here. They were argued wvery
nicely by my learned friends Pandit
Thakur Das Bhargava and Shri Achiné
Ram and others. I do not want to
gay the same thing about the legal
defects. But how thig Bill will react
on the people concerned? 1 know
what will be the fate of those pecple
who will be hit in the bands of the
Estate Officers. The Estate Officer
will have all the powers and I know
how it will become impossible for
those people who will face these
troubles. If thiz is the policy of the
Government to evict the people, this
is not correct.

I submit to the hon. Minister to
consider the voice of the people, the
voice not only of the Delhi people but
the genuine voice of the people every-
where in the country, heard through
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to the rescue of the hon. Minister and
he would reply so that there will be
quiet. That is my feeling.

What I feel is, when Vinobhajj and
groups of honest persong in thig coun-
try are reslly engaged in Bhoodan
and Gramdan movements,—they are
asking land from the rich people, from
the zamindars, for distribution to the
landless people,—here is a contrast.
People who are having these jhompris,
small cottages, will be evicted and you
know how badly those refugees have
suffered after partition after 1947,
Lakhs of refugees have lost every-
thing in Western Punjab. What is
happening is, again, 11,000 people will
be asked, “You become refugees” My
hon. friend Shri Achint Ram has
correctly pointed out one fact. In the
recent elections in the Corporation,
why is it that the Congress has miser-
ably lost in thogse areags which is
dominated by the refugees? Because,
the western refugees feel today-—and
the eastern refugees also—that
their interest is not safe in the hands
of the Rehabilitation Minister. And
now another Minister, unfortunately,
he also becomes an eye-sore to the
refugees.

So, with all the humibty at my
command, 1 appeal to the hon. Minis-
ter to consider the question of
refugees, the question of retired gov-
ernment servants, the gquestion of
those toiling people who are construct.
ing buildings like the Ashoka Hotel,
and not evict them. With regard to
this Purena Qila business there should
be a genuine enquiry, Members of
this House should be asked to enquire
into this. 1 know that Purana Qila
has become a scandal with the Rehabi-
litation Ministry—the way in which
they are being treated, the way in
which they have been assured but all
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by such move the people will think
that our Government is really after
a welfare State. This will be bed for

they deserve better ‘treatment.

Mr. Deputy-Speaker: Is the hon.
Member concluding?

Shri 8. M. Banerjes: 1 will finish
within two minutes,

Mr, Deputy-Speaker: Lot me take
the sense of the House. Even the
hour that was at the discretion of the
hon. Speaker, that too has been ex-
hausted now, by 2-30, and now there is
no other time left. But I find that
there are some hon. Members who are
very anxioug to speak on this—Mr
Naval Prabhaker ig there, Mr. Bal-
miki, Mr. Mahanty, Mr. Daulta, Mr.
Barman Would the House be pre-
pared to sit an hour longer in the day,
that 1s till six o' clock today, in which
case we might begin the non-official
business at half past three?

Some Hon, Members: No, Sir.

Mr Deputy-Speaker: Then it will
be difficult to find another hour.

Shrimati Renu Chakravartly: To-
morrow is a holiday,

Shri Radha Raman {Chandn:
Chowk): On the next day we could
have 1t

Skri Anil K. Chanda: On Monday
perhaps it could be had

Mr. Deputy-Speaker: If the House
is not prepared to sit late, than th:
discussion will be resumed on the nax:
day.

Shri 8. M. Baserjee: In the und |

ould draw his kind
:mnamatn,,!w ghri Xodiyan
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ments are acospted, 1 feel that at least
they can face the refugées and go to
the colonles with this Bill.

Mr. Deputy-Speaker: We will now
take up Private Members’ business.
Introduction of Bills.

1433 frs,

MAHENDRA PRATAP SINGH
ESTATES (REPEALING) BILL*

Shrt P. R. Patel (Mehsana): I beg
to move for leave to introduce a Bill
to provide for the repeal of the
Mahendra Pratap Singh Estates Act,
102,

Mr. Doputy-Speaker: The question

“That leave be granted to intro-
duce a Bill to provide for the
repeal of the Mahendra Pratap
Singh Estates Act, 1923" )

The motion was adopted.

Shri P. R. Patel: [ introduce ‘he
Bill.

e .

REPRESENTATION OF THE
PEOPLE (AMENDMENT) BILL®

{Amendment of sections 58 and 123)

Shrt Radha Raman (Chandn:
Chowk): I beg to move for leave to
introduce a Bill further to amend the
Representation of the People Act,
1951,

Mr. Deputy-Speaker: The question
is:

“That leave be granted {o intro-
duce a Bill further to amend the
Representation of the People Act,
1951%,

The motion was adopted.
Skri Radha Raman: I introduce
the Bill. -

CONSBTITUTION (AMENDMENT)
BILL*

Amendment of Articles 134, 136 and
145).

Sbri Subiman Ghose (Burdwan):
I beg to move for leave to introduce
a Bill further to amend the Constitu-
tion of India.

Mr. Doputy-Speaker: The question
is: .

“That leave be granted to intro-
duce g Bill turther to amend the
Constitution of India".

The motion was adopted.

Shri Subiman Ghose: | mtroduce
the Bill

COLOURING OF VANASPATI BILL*

Shri Abdul Salam (Tiruchirap-
palli}: 1 beg to move for lemve tn
mtroduce a Biul to provide for and
to regulate the colouring of vanas-
pati so as to prevent it from being
used as an adulterant of ghee.

Mr. Depaty-Speaker: The question

is:

“That leave be granted to intru-
duce a Bill to provide for and to
regulate the colouring of veanaspati
so as to prevent it from being
used as an adulterant of ghee.™

The motion was adopted.

Shri Abdul Salam: I introduce the
Bill.

“Finted in the Gasgte of India Extraordinary Part 1,  Sectiom 3,

dated 3-9-00.
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MUSLIM WAKFS (AMENDMENT)
BILL*

(Amendment of section 3)

Shri Abdnl Salam (Tiruchirap-
pally): 1 beg to move for leave to
introduce s Bill to amend the Muslim
Wakfs Act, 1854, -

Mzr. Doputy-Speaker: The question is:

‘“That leave be granted to intro-
duce a Bill to amend the Muslim
Wakfs Act, 1954"

The motion was adopted.

Shri Abdul Salam: I introduce the
Bill.

INDIAN EVIDENCE (AMENDMENT)
BILL*

{Amendment of section 103)

Shri Naushir Bharecha (East
‘Khandesh): I beg to move for leave
10 introduce a Bill further to amend
the Indian Evidence Act, 1872

Mr. Deputy-Speaker: The question
is:

*That leave be granted to intro-
duce a Bill further to amend the
Indian Evidence Act, 1872".

The motion was adopted.

Shri Naushir Bharucha: [ introduce
the Bill.

—

‘PARLIAMENTARY PRIVILEGES
BILL*

Shri Naushir Bharucha (East
‘Khandesh): 1 beg to move for leave
40 introduce a Bill to define powers,
privileges and immunities of Parlia-
ment and its Members in certain
respects.

Mr, Deputy-Spesker: The question

“That leave be granted to Intro-
duce u Bill to define powers,

Coda of 4069
Procedure
(Amendmens) Bill
privileges and immunities of Pax-.

linment and its Members in certain
mmb_

The motion w¢s adopted.

Shri Naushir Bharucha: I introduse
the Bill. )

—

TERRITORIAL COUNCILS (AMEND-
MENT) BILL*

(Amendment of sections 3, 22, 30 and
38).

Shri L. Achaw Simgh (Inner Many-
pur): 1 beg to move for leave W
mntroduce a Bill to amend the Tern-
torial Councils Act, 1856,

Mr. Deputy-Bpeaker: The question
is:
‘That leave be granted to intro-

duce a Bil to amend the
Territorial Councils Act, 1958™.

The motion was adopted.

SBhri L. Achaw Bingh: I introduce
the Bill.

14.38 hrs.

CODE OF CRIMINAL PROCEDURE
(AMENDMENT) BILL

(Amendment of sections 342 and 582)

Mr. Deputy-Speaker; The Howse
will now resume further discussion of
the motion moved by Shri Raghubir
Sahai on the 22nd August, 1968 that
the Bill further to amend the Code
of Criminal Procedure, 1888, be taken
into consideration.

Out of 1} hours allotted for discus-
sion of the Bill, I hour and 1 minute
were taken up on the I2nd August,
1958 and 29 minutes are now awall-
able.

Shri Easwara Iyer has to comtinue
his speech. The hon. Mamber is not
present. Shri Barman.

Wmmommmm Part I, Bection 3.

Lated 5-9-88.
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Shri Barman (Cooch-Bihar-
Reserved-Sch. Castes): Mr. Deputy-
Speaker 1 do not propose to enter
into any argument as to how far the
accused will be benefited by the
amendment as suggested by this Bill
But on one point I consider that this
House and the hon. Minister should
give serious consideration, and that
is whether the clause that at present
obtains in section 342 should be re-
woved from that section or not,

By clause 2 of the Bill, hon. Mover
of this Bill wants that the words“or
by giving false answers to them” shall
be omitted. My humble submission is
that this, rather, privilege granted to
the accused doe¢ not bepefit him a!
all. On the other hand, it casts an
aspersion on our legal system itseif.
It connotes that the Indian legistation
containg provision by which a person
in the dock—whether he takes oath
or not is immaterial—but being pre-
sent in the dock, when he is being
examined by the court, is at liberty
to tell lies 1 do not know whether
any other legislation in any other
part of the world contains any such
provision.

Shri Raghubir Sahai (Budaun): It
does not.

Shri Barman: Even if such a pro-
vision is contsined in the legislation
of any other part of the world, 1
do not like to be a blind imitator of
others, It hurts our self-respect that
the judiciary which we respect so
much which is the sole custodian of
the rights of the people against any
deviation from the right by the exe-
cutive or the administration and on
whose Tair decision the justice of the
whols nation depends, that judiciary
should give the right to any persou
on the dock to tell a Me. It is a
blot and a calumny.

5 BEPTEMBER 1958 Criminal Procedure  sob2
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private Bill it should not be given thag
much consideration, and he should not
just try to evade the lssue by saying
that the Government will bring in a
more comprehensive Bill after we get
the overall report of the Law Commis-
sion or something like that. 1 do not
say that the hon. Minister will try
to take shelter under any such thing;
1 simply want to convey my feeling
that this kind of blot'on our legisla-
tion should not be allowed to remain
a single day more,

What is the advantage that the ac-
cused gects by such a provision in the
law? Whatever statement he may
make, the cowrt takes it that that man
15 given the liberty under law to tell
lies and, therefore, it does not mak~®
any impression on the court. So il
neither confers any benefit upon the
accused nor does it satisfy the court
about the veracity of the statement of
the accused; it only remaing as a blot
on our legal system Therefore, 1
sincerely believe, and 1 strongly hold
the opinion that at least clause 2 of
this Bill should be accepted by this
House.

As regards clause 3 of this Bill 1
have some doubt whether 1t will help
anybody. By amending the clause as
suggested 1n clause 3, it does not help
anybody. The wording that is sug-
gested by way of amendment is: “and
the offender making a completelx true
statemnent without concealing any-
thing”. If the court has any doubt in
its mind after hearing the evidence
from the gide of the complainant,
gsimply by putting down in the law that
he will make a true statement without
concealing anything it will not carry
much further than what the court has
already formed in its mind. I think
that the section as it is quite sufficient.

There are cases where before the
complainant callg his witnesses on the
dock and furnishes evidence he may
aimply make a statement, and his case
may be treated under section 562
Simply by inserting in the section that



good grounds. But so far as clause 2

is concerned, my submission to the

hon. Home Minister and to this House,

through you, Sir, is that thig amend-

::ei:t should be accepted without any
\

Pandit Munishwar Dutt Upadhyay
(Pratapgarh): Mr. Deputy-Speaker,
8ir, the object of this Bill, is very
laudable, no doubt; and I find that the
hon. Mover as well as the hon. Minis-
ter are one on that point. But the
difficulties that have been expressed by
the hon. Minister in accepting these
amendments. . ..

The Minister of State in the Ministry
of Home Affairs (Shri Datar): 1 have
not accepted the amendments; I am

only accepting the motion for ecircu-
latlon.

Pandit Munishwar Dutt Upadhyay:
I did not say that the hon. Minister
has accepted the amendment; 1 was
saying with regard to the difficulty
that the hon. Minister is feeling in
accepung the amendments If he goes
deeper into this matter, I think he
might agree on that point also.

There are two very simple questions
that have been raised by the hon.
Mover. The first is that the few words
mentioned in section 342 of the
Criminal Procedure Code should be
dropped. The words sought to be
omitted are: ‘*or by giving false
answers to them”. As the previous
speaker has just now said, really it is
a blot on our national character that
these words shouid remain on the
atatute, In fact, I do not exactly know
if these words exist in any other
statute of any other country, but so

shall be administered to the accused
when he is examined under sub-~
section (1)", that by itself is encugh
to establish that he cannot be prose-
cuted for perjury, that even If he
tells lies while making a statement as
an accused he shall not be run down
183 ILP.C. for that
statement. Why, then, should there
be any difference so far as the subst-
ance goes?

The hon. Minister has said that
abundant precaution has been taken
so that the accused might feel secure
that for the statement that he was
making he would not be run down for
perjury. 1 do not think that this pre-
caution 1s at all necessary. Everybody
knows that when no oath is given the
maker of the statement cannot be run
down for perjury; it is so obvious.
But the hon. Minister says it iz by
way of abundant precaution. 1 think
precaution is not ‘abundant’; but as a
matter of fact, these words are redun-
dant. If he had said that these words
were absolutely redundant in this
section, I could very well understand
that. If the redundant words are
removed, there will be no harm; the
position remains the same. It is not
only that these words are redundant
and that they are not doing any
harm,—in fact, they are doing harm—
this sort of a provision on our statute.
as some of the previous speakers have
said, is really a shame for us. Of
course, if by removing these words
we were actually losing something in
substance, we should have considered
whether they should or should not
be droppede When we are not at all
losing anything it we drop these un-
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wanted words from our Criminal
Procedure Code—I think there would
be absolutely no harm; on the other
hand, it is likely to do good—there
should be no hesitation so far as the
dropping of these words. from the
statute is concerned.

In the other provision the Mover
wants that there should be another
circumstance also which should be
considered by the court when utilising
the provision under section %62 in
respect of any accused. As a matter
of tact, I think there are a number of
circumstances which are to bé con-
gidered. The question of age, charac-
ter, antecedents, etc. have to be con-
sidered Then. the mover wants to
add, “and the offender mzaking a com-
pletely true statement without con-
cealing anything”. 1 do not think
this position in any way injures the
interest of the accused or creates any
sort of difficuity. It really helps the
accused in 8 manner. It creates ano-
ther ground for the consideration of
the court for taking lenient view of
this case

It mav be that on grounds of age.
character or antecedents, the court
may not be impressed lo take a leni-
ent view of the matter: but because
he hag made a true statement, the
court may consider that point and take
a lenient view of his case. So, I think
in & way it shall be helpful to the
accused. The argument given by the
hon. Minister is that there might he a
case where the accused has not made
any statement and on that account, if
this provision is made here, the court
may think that because he has not
made any statement at all, there
might have been something wrong and
that was why he did not make any
statement. That seems to be the im-
pression of the hon. Minister and he
thinks that his case may be prejudic-
ed on that account. My submission is
that there ig not the slightest impli-
cation of that sort, 20 far as this pro-
vision goes, because this is one addi-
tional clrcumstance which can be con-
sidered by the court. It is wholly a

§ BEPTEMBER 1968 Criminal Procedure 5066
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matter of discretion for tife court. The
court is not bound to consider any of
these circumstances. There are two
or three circumstances which the court
may consider. This is another cir-
cumstance added to it, and if the court
considers it proper, it may consider
this circumstance also.

So, if it does anything, it helps the
accused; it doesg not at all injure or
prejudice his case. In my view, the
adoption of this measure will do two
things. Firstly, it will encourage
truth-speaking in courts of law. This
provision is bound to help in that
direction; secondly it may help the
accused. This object, ag 1 said in the
very beginning, was in the mind of
the hon Mover as well as the hon.
Minister when they were considering
this provision. So. if accepted, this
amendment ailso is likely to encourage
truth-speaking in the courts of law
and is likely to benefit the accused in
certain circumstances.

Therefore 1 support the Bill
Pandit Thakur Das Bhargavs:

TOS€—

Mr, Deputy-Speaker: My difficulty
iz the time allotted to this Bill is
almost over. I can only call the hon.
Mover How much time does the
hon. Member want?

Pandit Thakur Das Bhargava: 5 to
8 minutes

Mr. Deputy-Speaker: We can extend
the time by 15 minutes
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such questions, ete.,
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The accused' shall not render
himself liable to punishment by

refusing to anrwer such questions
or by giving false answers to them.
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Shri Barman: What about thowe

countries where this provision does
not exist?
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He shall not be hiable to punish-
ment if he gives false evidence.
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“The answers given by the ac-
cused may be taken into conside-
ration in such inquiry or tnal, and
put in evidence for or against him
in any other inquiry into, or trial
for, any other offence which such
answers may tend to show he has
committed ”

WEFi A% qLIKT I9ATI (V) H A q AR
FAXAMARNE —

“or by giving false answers w0
them"

Ffet IA® WO I () /AT
qg ¥graar A~

“The answers given by the ac-
cused may be taken into conside-
ration....” .
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“or by giving false answers to them"
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wWe ufsfomw @t s & o
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“—the Court may, at any stage
of any enquiry or trial without
previously warning the accused,...”
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Mr Deputy-Speaker. Shn Subiman
Ghose will be the last speaker now.
Other hon Members are making up
their minds just now

15.17 hrs.

{PANDIT THAKUR Das BHARGAVA in the
Chair]

Skri Subiman Ghose (Burdwan):
Mr Chairman, Sir, to my mind this
Bill 1s ill-conceived It takes away a
very wvaluable right of the accused.
Let us take a concrete example. Sup-
pose a man 1s standing trial for murder
and when he 13 examined under
section 342 by the Court, if thus Ball
becomes an Act will he be entitled to
say "I am innocent”, if he 15 ultimate-
ly convicted? He is examined under
section 342, he says, “I am innocent”
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and ultimately he is convicted, in that
case what will be the result, if his
version that he iz innocent turns out
to be false? Strictly speaking he is
not a litigant of his own choice and
naturally the safeguard is only for
avoiding further ptnishment. If
statement under section 342 Cr, P.C.
turns out to be false, where 15 the
guarantee that he will not be hauled
up under section 182 or section 183 of
the Indian Penal Code It is anly for
protection from further embarrassment
for further punishment that this has
been written. It 1s not that there has
been an encouragement for giving
false answers, but 1t 1s that even if he
gives a false answer he will not be
hauled up for another punishment.

The Bill, so far as this 1s concerned
1n the statement of objects and reasons
the sponsor wants to say, 18 to elimi-
nate perjury from law courts and to
encourage amongst the htigant public
the habit of speaking the truth That
15 a very laudable object, no doubt
But I have got my own apprehension.
To eltminate perjury from the law
courts, why the experiment com-
mences with the accused® A wvast
field 1s there If you want to eradi-
cate or ellmmnate perjury just try in
another way Why make an experi-
ment with the accused” It 15 a statu-
tory right that has been given to the
accused, but it 1s only that he will
not be harassed further and that he
will not be doubly convicted, i.e., that
he is convicted for the offence itself
and for the statement that he makes.
Naturally, this Bil] takes away a very
valuable right of the accused. It never
encourages him to make any false
statement, but he will not be con-
victed for false statement even if he
makes it to save his own skin.

Secondly, as for seection 562 I sub-
mit that—it is said “making a com-
pletely true statement without con-
cealing anything"—if he makes a
statement, who is to decide that he has
made a true statement?

§ SEPTEMBER 1958 Criminal Procedure

{Amendment) Bill

Bhri Raghubir Sakai: The Court.

Shri Subiman Ghose: How can the
Court do that?! He makes a statement,
how can it be tested? Again will the
court sit in judgment over the state-
ment? He makes a statement in his
own way and he says that it is a true
statement. How can the court then
and there say, you are not making a
clean breast of everything and you are
suppressing? How is the court in a
position to say like this. That s
absolutely a superfluous amendment.
The objects are no doubt laudable.
There is a sentimental touch rather
than a legalistic touch. If the Bill
becomes an Act, that would go very
much against the accused and it would
take away a very valuable right of
the accused. I submit that this Bill
should be opposed.

Shri Raghubir Sahai: Sir, besides
myself, some ten hon. Members of this
House have taken part in the discus-
sion over thus Bill. I am very glad to
note that out of these 11 hon, Members,
seven have given their wholehearted
support to the objects of this Bill 1
am really sorrv that four hon. Mem-
bers could not see their way to give
their support to this motion for circu-
lation of this Bill

As was rightly pointed out, I was
anxious for this change from the year
1954 when Dr Katju brought forward
his comprchensive amendment of the
Criminal Procedure Code I am
really glad that as many as seven bhon
Members have given their whole-
hearted support to the Bill. The hon
Minister has also in a way supported
not only the object, but the motion for
circulation to elicit public opinion. I
myself realise that it is not an ordinary
change that I am advocating here. It
is a change of fundamental impor-
tance. It would be in the fitness of
things if on such a matter, opinton of
competent persons are secertained, for
instance, High Court Judges, State
Governments, Bar Associstions, law-
yers+and others who are interested 1n
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the system of administration of justice
as is prevailing in this country. I do
hope that after these opinions have
been obtained by the Government by
the 3ist December, 1858, they will be
supplied to all the Membera of this
House and 1 would be in a pesition to
make a motion for reference of the
Bill to a Select Committee.

I do not want to take the time of
the House by giving my own views
regarding the arguments advanced by
those hon. Members who have opposed
this Bill tooth and nail and even the
motion for circulation in order to
elicit public opinion. The least that
I can say about those hon. Members
is that they are labouring under cer-
tain misapprehensions which would
not be borne out by the public opinion
when it is available to us. I am quite
agreeable to the motion that has been
placed before the House by my hon.
friend Shri Shree Narayan Das for
girculation of this Bill to elicit public
opinion.

Mr, Chairman : To the Consideration
motion, an amendment has been moved
which runs thus: “That the Bill be
circulated for the purpose of eliciting
opinion thereon by the 31st Decem-
ber, 1958 1 proceed to take the
opinion of the House on this motion.
The question is:

“That the Bill be circulated for
the purpose of eliciting opinion
thereon by the 31st December,
1958."

The motion was adopted.

Mr. Chalrman: This amendment is
carried 1 will proceed fusther.

1526 hrs.

REPRESENTATION OF THE PEQOPLE
(AMENDMENT) BILL

(Amendment of Sections 55A, 82 and
118A)

Mr. Chairman: Shri Tangamani.

Seme Hon. Members: What i3 the
time for this Bill?

5 SEPTEMBER 1858 the People (Amend 5082
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Mr. Chairman: Two
hours,

Shri Tangamani (Madurai): Mr,
Chairman,. ...

and a half

Shri Shree Naraysn Das (Dar-
bhanga): Sir, I would like to rise on
a point of order. The Bill that the
hon. Member 15 going to move for
consideration, I think....*

Mr. Chalrman: 1 think it 1s desirable
that the hon. Member sghould be
allowed to say something before the
point of order 15 raised. Before be
opens his mouth, the point of order
s raised. We do not know what he
will say. It i1s just possible that he
may himself make a statement which
may not necessitate the raising of the
point of order. He may himself say
something. He does not to move for
the change of the Constitution He
may not try to see that those portions
of the Bill which offend against the
Constitution are proceeded with. 1
do not know what he will say. Let
lum begin Then, the point may be
raised

Shri Tangamani: Mr. Chairman, Sir,
I move:

“That the Bill further to amend
the Representation of the People
Act, 1951, be taken into considera-
tioh.”

In so moving, [ have two or three
purposes in mind and I shall briefly
explain what I really meant by bring-
ing this amendment to the Represen-
tation of the People Act. In the State-
ment of Objects and Reasons, I have
tried, as far as possible, to explain the
lmited purpose which prompted e
to bring this Bill. The election peti-
tions filed in the various States aftar
the General elections in 1957 have
proved that even after the amendment
effected by the Representation of the
People Act of 1958, election disputes
are being dragged on and section 80(8)
of the Act which reqguires that the

tnal of an election petition should



5083 Representation of

[Shri Tangamani]

conclude within six months from the
date of the publication of the copy of
the petition in the Official Gazette is
now a dead letter. In several cases,
every interlocutory or other order
passed during the trial of an election
petition and before the passing of the
fina]l order is questioned by a writ n
the High Court and by a further nppual
to the Supreme Court and the trial nf
the election petition is stayed till the
writ from the interlocutory or other
order is disposed of. Although the Re-
presentation of the People Act was
passed in 1951 which covers & much
wider subject, namely, qualification for
membership, disqualifications, conduct
of general elections, procedure for
election, counting of votes, publication
of election results, ete., Part VI of the
Act deals with election disputes. 1
want to confine myself only to the
election disputes.

So far as election disputes are con-
cerned, it has been laid down that
these election disputes will be refer-
red to the Election tribunals In this.
to some extent, we have also followed
the Representation of the People Act
of 1949 which is a UK. Act. For the
sake of really enlarging my point as
to how it is necessary that these elec-
tion petitions should be expedited, 1
will give only the figures which were
supplied by the Ministry of Law to
some of my questions on the floor of
this House. In reply to Starred Ques-
tion 240 dated 18th February, 1958 the
hon, Minister of Law stated: Number
of election petitions referred to the
tribunal (i.e., after the 1957 elections):
Lok Sabha—57; Legislatures—398; No.
of election petitions still pending:
Lok Sabha—28; State Legislatures—
177. Three from the Lok Sabhs and 33
from the State Legislatures were dec-
lared as null and void. At that time,
petitions were pending before the
Courts and none was pending
the Supreme Court.

Hey

5 SEPTEMAER 1958 the People (Amimd-  soig
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1 will coms to a much later daie,
namely 18th August, 1888, about .two
weeks ago.” In reply to Quas-
tion 216 dated 18th August, 1858, the
following statement was made by the
hon. Minister. Hé stated that as on
1st August, 1938 in all the 13 States and
also the regions, in all numbering 17,
the following was the position: No. of
election petitions disposed of by the
election tribunals relating to Lok
Sabha: 37. Those relating to the
Legislative Assemblies were 317. Num-
ber of election petitions stil] pending
with the election tribunals: 100. Num-
ber of election petitiong still pending
before the High Court: 48; pending
before the Supreme Court: 8. Num-
ber of election petitions disposed of
in six months by the election tribunal:
158. The House knows that our law
provides that the election tribunal
should dispose of these election peti-
tions as expeditiously as possible and
should not take more than six months.
Those disposed of by the High Court
within the period mentioned (our law
provides that the High Court should
dispose of appeals within three
months): 103. Number of elections
declared null and void: Lok Sabha—
2; Legisiative Assemblies: 50—making
a total of 52

To summarise it, after 18 months
we find that 158 election petitions are
stil] pending either before the election
tribunal or before the High Court or
before the Supreme Court. That would
mean one-third of the total petitions
which were filed after the eng of the
general elections are still pending.

The intention of the Legislature
was clearly that whenever theére was
a prima facie case, there must be 2
machinery for bringing these election
petitions and it is given exhaustively
under Chapter VI as to how an elec-
tion petition is to be filed before e
tribunal. But now difficulties have
arisen, and I will mention only two
or three cales,
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Originally there was no appeal to
the High Court and 30 after the tribu-
nal hed given it findings, they had
really to go to the Supreme Court and
invoke article 138 of the Constitution
The Supreme Court has held that
under 136 they . have much wider
powers—if I have the tume I will refer
to one or two decided cases in the
matter—and that this 1s more in the
nature of residuary powers After
1956 when the amendment has come

Shri Ajit SBingh SBarhadi (Ludhiana)
May I submit that the point of order
raised by Shri1 Shree Narayan Das may
be allowed” You have not taken
notice of 1t yet

Mr. Chairman. The hon Member 1s
stil] giving the background and he has
not yet stated that he wants a certain
amendment or that he wants to move
clause 4 or that he wants to move the
entire Bill or that he suggests that
right to make application to the
High Court or Supreme Court be
taken away He 15 only stating the
background Unless he makes out a
case that he really wants to take
away these powers of the High Court
or Supreme Court, I do not think 1t
15 fair to allow the objection to be
raired

I know objection 1 going to be
raised, and very seriously 1 am not
burking, but that will be the proper
time when he makes a statement that
he wants to see the powers of the
Supreme Court and the High Court
to be taken away He is only giving
the background He may ulumately
say, as a matter of fact, that he only
wants to press clauses 2 and 3 So, let
hum make a statement Let it come
from him that as a matter of fact
he wants to take away the powers
He 1s only stating that there are so
many applications, s0 many have not
been decided. Let him at least sav
once that he wants to take away those
powers before I allow the hon. Mem-
ber to proceed with the point of
order

8 SEPTEMBER 1958 the People (Amend- 5086
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Shri Tangamani: By the amend-
ment of 1956 a new section, section
118A, has been added This 1s ‘vhat
the section says-

“(1) An appeal shall Le from
every order made by a Tribunal
under Section 88 or Section 99
to the High Court of the State in
which the Tribunal s situated

(2) The High Court shall, sub-
ject to the provisions of this Act,
have the same powers, jursdic-
tion and authority, and follow
the same procedure, with respect
to an appedal under this Chapter
as if the appeal were an appeal
from an original decree passed
bv a cmvil court situated within
the local limits of its civil appel-
late jurisdiction

Provided that where the High
Court consists of more than two
judges every appeal under thus
Chapter shall be heard by a
bench of not less than two judges

(3) Every appeal under this
Chapter shall be preferred with-
in & period of thirty days from
the date of the Tribunal wunder
Section 98 or Section 99

Provided that the High Court
mav entertain an appeal after
tne expuy of the said period of
thirty days if 1t 1s satisfied that
the appellant had sufficient cguse
for not preferring the appeal
within such period

(4) Where an appeal has been
preferred against an order made
the High Court may, on sufficient
of the order appealed from and in
such a case the order shall be
deemed never to have taken
cause being shown, stay operation
effect under sub-section (1) of
under clause (b) of Section 98,
Section 107

(5) Every appeal shall be de-
cided as expeditiously as possible
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and endeavour shall be made to
determine it finally within three
months from the date on whi
the memorandum of appeal
presented to the High Court.”

:-9

I have read it in full jyst to remind
this House that after 1856 a specific
provision has been included giving
the right of appeal. It is not as if that
leave to appedl has got to be obtain-
ed from the High Court. After the
tribunal has given its findings, the
aggrieved party has gat the right to
go before the High Court and the
right of appeal is here. But, of course,
such & right of appeal does not exist
in the U.K. today.

In the UK, if I may say so, what
happens is that the trial of the elec-
tion petition takes place in an open
court without jury. The petition is
tried by two Judges on a Rota for the
trial of parliamentary election peti-
tions. The Judges for the time being
on that Rota must unless they other-
wise agree, try the petitions standing
for trial according to their seniority.
The Judges are referred to as the
Election Court. The Election Court
has the same powers, jurisdiction,
authority etc., as the High Court.
The Judges, after giving a finding,
will have to write to the Speaker at
the completion of the trial No
appeal under section 137 of the Re-
presentation of the People Act of 1949
shall .lie without the special leave of
the High Court from the decision of
the Election Court on any question of
law, whether an appeal or otherwise,
under the provisions of that part of
the Act, and if leave to appeal is
granted, the decision of the Court of
Appeal in the case shall be final and
conclusive.

1 wish to draw attention to this
distinetion. In our case, after the
ward or the finding has been given
by the election tribunal, there is the
right of appeal to the High Court.
Under the UK. practice, l.fter
fnal award or judgment is giv
the election court, an appeal i

:3?
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on a question of law with tha leave
of the court of appeal. I am not really
contesting this point, but the point 1
want to really emphasize is that the
tribunals must have full powers 40
go into this, and when there ix a right
of appeal and when the right of ap-
peal is to be used, the appellate tri-
bunal or the appellate court—in this
case the High Court—has got {ull
jurisdiction to go into all the pre-
liminary objections or ctherwise, but
that is a thin line which has got to
be drawn so far as the practices in
the United Kingdom and India =re
concerned.

The next point which 1 would like
to mention is that inordinate delays
do occur because of many reasons.
The election tribunal, for reasons
only known to itself, drags cases on
for more than one year. It is for the
Ministry to give a direction to the
Election Commission or to the elec-
tion tribunals to see that this matter
is expeditiously disposed of, because
an election petition hanging in the
air is doing good neither to the peti-
tioner nor to the respondent. It may
be a good casé or a bad case, but it
15 going to create more and more
bitterness. So, it has got to be dis-
posed of as expeditiously as possible.

I am not, however, for any kind of
summary trial. It has got to be gone
through very carefully also. In the
1851 Act, there was only provizion
for a candidate to withdraw. A candi-
date has got the right to withdraw
within a particular period. It is well
known, and, therefore, I need not re-
peat it here. But, after 1856, a pro-
vision has been included, namely sec-
tion 55—A which authorises a candi-
date to retire. First, a candidate could
withdraw  after three days of the
scrutiny or whatever period has been
fixed; as soon as he withdraws, he is
no longer in the feld Before the
election takes place, one of the candi-
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As a matter of fact, I know of a case
where the respondent was the Chief
Minister of the Madras State, where
the point was raised about the non-
joinder of a party, that party being
a person who had practically with-
drawn from the contest by retire-
ment, and who had the right to re-
tire under section 55—A Now, our
practice is not the same as that in
UK. In UK, if there are three candi-
dates who are competing, and one of
them is a wvictorious candidate, and
if a candidate wants to challenge the
candidate who has won, he can 1n his
election petition bring 1n as a 1es-
pondent only that person who has
declared as elected. He cannot impli-
cate or bring in the third man who
had withdrawn; if that third man is
also brought in as a party, he can
claim damages for being unnecegsari-
ly dragged mnto the court. The only
person who can be dragged is the
person who has declared in election,
namely the returning officer, if there
i1s a specific allegation against the re-
turning officer.

“The Deputy Minister of Law (Shri
Hajarnavis): Suppose a seat is claim-
od. In addition to the request for set-
ting aside the election of the candi-
date who has Wwon, suppose a seat is
claimed by the petitioner. Iz not the
other person a necessary party in
whosze absence there can be no adju-
dication?

Sbhri Tangamani: It is only here
that where’ you are not claiming to
be declared as the elected ceandidate,
you need not include others as
parties. Qenerally, in the blection

5 SEPTEMBER 1958 the People (Amerd-  gogo.
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petitions, what is wanted is to set
aside the election of the other person
and also a declaration that the peti-
tioner be declared as the elected per-
son. In such a case, if I am not
wrong—! am subject to correction—
our law here specifically provides
that you have to include ail the per-
sons who are in the fleld. But I am
not sure whether there is such a pro-
vision in the UK law put my recollec-
tion is that 1n one of the leading
cases, there is a clear decision that
you cannot drag mn all the people
who are not Interested in the election
petition. But, here, the man was pro-
bably interested in the election....

Shri Satyendra Narayan Sinba
(Aurangabad—Bihar): Here also, the
same provision is there in section 82.

Shri Tangamani: 1 am just giving
my understanding of the position.

Anyway, coming 10 my amendment,
I would like to submut that my
amendment seeks to exclude this ano-
maly Where a person has retired
under section 55—A he must also be
treated as the person who has with-
drawn. So, a non-joinder of the per-
son who has retired from the contest
should not vitiate the entire trial
That was the mawn point that I want-
ed to bring to the notice of the Min-
1stry and the House

My next point, namely whether the
Supreme Court should intervene or
not is really a secondary point, so far
as I am concerned. I am sure cases
of the following type must have come
to the notice of the Ministry, that is
cases, where serious allegations are
made of corrupt practices and so
many other things. Suppose in this
case, on this preliminary point that
there has been a non-joinder of parti-
es, that 15, that the person who has
retired from the contest has not been
included, he gets a decision in his
favour, then ultimately no court can
go into the merits of this case. The
whole constituency would be expact-
ing that the merits of the case would"
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lacuna, the merits cannot be gone
into. I want the Ministry to think
seriously whether an amendment in
this behalf is not called for. 1 am sure
the Ministry may be having more de-
talls and more facts, and they will be
in a position to make other similar
Aamendments to the provision in this

regard.

Therefore, clauses 1, 2 and 3 are the
clauses really which I would like to
press for acceptance by the Ministry.
As for clause 4, when it was being
drafted, I was really conscious of the
lacuna, that it will go against the
Conatitutzon  But I  included it
because I wanted a certain assurance
to be given. I know that we cannot
now dictate to the Supreme Court.
In fact, I distinctly remember that
the Supreme Court has said so in one
of the cases reported, namely AIR-
54-Supreme Court-page 520. In that
case, there was an appeal against the
election tribunal's verdict setting
aside the election, because, at that
time there was no section 116-A. So,
an appeal was preferred to the Sup-
reme Court, and it was argued also
that under article 329 (b):

“No election to either House
of Parliament or to the House
or either House of the Legisla-
turé of a State shall be called in
question except by an election
petition presented to such autho-
rity and in such manner as may
be provided for by or under any
law made by the appropriate
Legislature.”,

It was argued very ably also, that
this gave a finality to the election
tribunal's verdict. Now, the finality
will be an appeal to the High Court,
for, the Supreme Court is very
touchy about this matter, and the
Supreme Court says that anybody
«<an invoke article 136, because their
Jurisdiction is ss unlimited; and

§ SEPTEMBER 1858 the People (A - 5093

ment)

under the regiduary powers, in their
wisdom, they are saying it. I would
really commend this case to the Min-
istry so far as this aspect is concern-
ed. When there is a serious injustice
done, naturally, the Supreme Court
will be able to intervene. But where
the hardship comes is where because
of certain technical errors, prelimi-
nary objections are raised, and they
can be taken right up to the Supreme
Court; let them be decided there but
my grievance is the delay which is
inevitable in the nature of things as
they stand today. That is why I have
brought forward clause 4 also.

Mr, Chairman: So, 1 take it that
the hon. Member 1s not interested in

clause 4.

Shri Tangamani: I am not intereat.
ed 1n it except to this extent.

Mr. Chairman: On this undertaking
given by the hon. Member that he
does not want to press clause 4, I am
allowing him to move for considera-
tion the rest of the Bill

Shri Tangamani: There are instan-
ces which will substantiate the case
of hardshup which 1 have cited.
There may be a case where the chal-
lenge to the election may be wvery
justified, but the delay may be caus-
Ing unnecessary harassment to the
person who has filed the petition.

There was one such case in Kara-
kudi in Madras State. The election
petition was based on certain serious
allegations. When the Election Tri-
bunal was taking up this matter,
several preliminary objections were
raised. I believe the matter was twice
brought to the Supreme Court. Of
course, the Supreme Court gave a
decision against them. But only last
week the trizl has started.

In another case, where the person
concerned is the Planning Minister
in Andhra Pradesh, the trial bas not
yet comynenced even to this day.
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Such instances can be multiplied. It
does not do good either to the respon-
dent or to the petitioner. So for ex-
peditiously dealing with these cases,
we have provided in our law that the
Tribunal must.give its. verdict within
six months. But we find that even
after 18 months, we have one third
of the cases still pending. We have
also provided under 116A that the
High Courts must give their verdict
within three months. Still we are
told that 58 cases are pending before
the High Courts. 1 take it that the
reply of the hon. Deputy Minister of
Law % my questioh is really in res-
pect of those cases which are pending
before the High Courts on appeal, not
cases which are pending before the
High Courts by way of writ petitions
under article 226 of the Constitution
or before the Supreme Court under
article 32 by any one of those writs
against any of the interlocutory orders
passed by the Tribunal. We now (in
Sept. 1958) find that one third of the
petitions which were filed in March
1957 are still pending

Are we to allow this sort of thing
to go on? I do not know the practice
in UK. But I know that if there is an
election of a particular candidate
which is challenged and if ultimately
the election is set aside and if the
member concerned had continued as
member for three years, he will be
asked to pay back all the salary and
emoluments that he has received. No
such calamity is now going to befall
on similar persons here. But what is
happening is that the election is set
aside after the end of the fifth year
which makes a mockery of the whole
thing.

So I would earnestly request the
Minister to consider this aspect and
speedily bring such amendments to
the Representation of the People Act
—my clasuses 1, 2 and 3 are there—as
will really i1l up this lacuna, so that
election petitions are disposed of as
expeditiomsly as possidle.

5 SEPTEMBER 1958 the People (Amend- 5094

ment) Bill

1 would even venture to make a
suggestion, though it is slightly out-
side the scope of the Bill. Election
petitions must also be screened. Now,
any man able to deposit Rs. 1,000 and
able to set apart about Rs. 10,000 for
appeals and writs to the High Court
and the Supreme Court will be in a
position fo file an election petition.
Any poor man will not be able to
do that. There has got to be some
arrangement for -screening. ‘The
Election Commission itself must
be in a position to do this. Let it be
an impartial thing. The Election
Commission’ must have some machi-
nery, as we are now having for the
purpose of scrutiny, to see whether
the election petitions could be allow-
ed. It will not be going into the en-
tire merits, but it will be able to see
prima facie whether a petition should
be allowed. Otherwise, there will be
unnecessary election petitions which
will unnecessarily prolong the whole
proceeding and really make a mock-
ery of the petitions.

After nearly 8 years of our experi-
ence, [ submit that a certain revision
15 necessary. It is in this spirit that I °
have brought forward my Bill, and I
request the hon Minister to consider
it favourably.

Mr. Chairman: Motion moved:

“That the Bill further to amend
the Representation of the People

Act, 1851, be taken into consider-
ation”.

Shri Satyendra Narayan Sinha: |
wanted to have a clarification. Do 1
understand the hon. Mover to say
that he is not interested in clause 4
of his Bill, that he is not pressing
that clause?

Mr. Chalrman: He has given an
undertaking that he is not going te
press clause 4. On the basis of that,
1 have allowed him to proceed with
the Bill.
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Bhri Ehree Narayan Das: I beg to
move:

“That the Bill be circulated for
the purpose of eliciting opinion
thereon by the 31st December
1938".

I am thankful to the hon. Mover
for introducing thizs measure in this
House. By this he has given the House
an opportunity to discuss a very im-
portant thing, that is, with regard to
some of the provisions of the Repre-
sentation of the People Act concern-
ing election petitions

There 1s no doubt that even after
the first general elecion we have
noticed that a very large number of
election petitions were filed before
election tribunals under the provi-
sions of the Act, and after that under
the various prowvisions of the Consti-
tution.

Shri Sinhasan Bingh (Gorakhpur):
Before the hon. Member proceeds
further, may I have a clarification?
The hon. Mover has said that he is
not going to move clause 4 of his Bill
which 1s the relevant portion of the
Bill Whatever remains of the Bill 1
only about deflnition of a ‘contesting
candidate’ ang addition of “and clause
(a) of Section 82”. I submit that if
clause 4-is removed, nothing remains
of the Bill. Clause 4 refers to appeals
to High Court and so on. Without this
clause, what is the use of taking the
time of the House?

Mr. Chatrman: Order, order. I have
not been able to understand the ob-
jection of the hon. Member., There
are four clauses to the Bijll. He iz not
pressing one clause and the rest of
the Bill is under consideration. What
is the point of objection?

Shri Sixhasan Bimgh: Clause 4 is
the only relevant clause in the Bil.
Clause ] is only the name. Clause 2

5 SEPTEMBER 1988 the People (Amend- 506

ment) Bill

-
is about adding “and clavee (a) of
Section 82", Clamse 3 gives the defi-
nitlon of a ‘contesting candidate”.
Clause 4 is the only relevant clause
in the Bill which relates to appesls
and #0 on, so that there may not be
delay in the disposal of petitions in
the High Courts......

Mr. Chairman: Order, order. The
hon. Member is not allowed to make
a speech. What is the point of order?

Shri Sinlasan Singh: I am saying
that if clause 4 is withdrawn, what
remains of the Bill?

Mr, Chalrman: There iz no point
of arder.

Pandit Manishwar Duit Upadhysy:
(Pratapgarh): On a point of order.
My bhon friend, Shri Sinhasan Singh,
should really have raised this pomnt
after the speech of the hon. Member.

Shri Satyendra Narayan Sinha: Is
that a point of order”

Pandit Munishwar Dutt Upadhyay:
Now he wants to speak on a point of
order. I do not think it 1s justified.

S8hri Braj Raj Singh (Firozabadi:
What is the point of order of the hon.
Member?

Mr. Chairman: Order, order Un-
fortunately, the proceedings of this
House are taking a turn which is not
desirable. First of all, an hon. Mem-
ber stands up on a point of order
knowing full well that there is no
point of order. Then another hon.
Member stands up to say that it Is not
a point of order. It ias for the Chair
to decide whether there iz a point of
order or not and not fer the hon.
Member.

Shri Skree Narayss Das: I was just
telling the House that there i3 no
doubt that under the present proce-
dure and under fhe provisions of the
Constitution and the Representation
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of the People Act there iy much
delay in the disposal of election peti-
tions. As the hon. Mover has pointed
out, a large number of cases are still
pend.mg before either the H gh Courts
or the Supreme Court or eléction
tribunals, because the Supreme Court
and the Kish Court have, according
to the powers given under the Consti-
tution, thought it proper to intervene
in the rights of the Election Tribninal
or in the rights of the High Court
when the appeals come to the High
Courts or the Supreme Court

1€ hrs,

After the experience gained in the
first General Elections, the Represen-
tation of the People Act, 1851 was
amended. We made some provisions
for the disposal of the election cases
to be expedited. Though these pro-
visions ware not mandatory. it was
expressly stated that the Election
Trnbunal should dispose of the cases
within 6 months of the publication of
the Election Petition n the Gazette of
India. (Interruptions). We expected
that the election petitions would be
disposed of both by the Election Tri-
bunals and the High Courts exped:-
tiously But as experience has shown,
it has not been possible. It has not
been found possible to dispose of
these cases within 6 months because
appeals or certain other things were
brought before the High Courts or
the Supreme Court Therefore, I
think it necessary now that the House
should consider the whole of the
Representation of the People Act and
also the constitutional provisions. If
the constitutional provisions stand in
the way of the speedy disposal of
election petitions, Parliament is en-
fitled to amend the Constitution.

Here I wil] submit that it is the
sole responsibility of Parliament to
regulate the elections, either to both
Hounses of Parliament or to the Houses
of the "State Legislatures. Under
article 330 of the Constitution, it is
provided that Parligment will make
such laws, As we understdod it then,
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when the Representation of the Peo-
ple Act, 1961 wag being enacted, we
made a provision that the decisions of
the Tribunal will be final and conclu~
sive. By that we meant that no elec-
tion cases will be taken up by the
High Court or the Supreme Court. I
do not mean to say that the Supreme
Court or the High Courts have gone
out of their way to take up these
cases. They haye decided—and
rightly too—that under the provi-
sions of the Constitution they have
the right to interfere in some of the
election matters, especially those that
have been provided for in the Congti-
tution. Yet I would say that it is the
sole right of this body to lay down
rules and regulations to govern the
elections of Members. Therefore, I
feel that with regard to the regulation
of matters concerning the election of
Members, the powers of the High
Courts and the Supreme Court should
be restricted and the Act that is
passed by this House regulating the
electiong to either House of Parlia-
ment or to either House of the State
Legislatures should give certain res-
tricted powerg to the High Courts or
the Supreme Court. :

I will make myself clear.
328 reads:

Article

“Notwithstanding anything in this
Constitution—

(a) the validity of any law relat-
ing to the delimitation of ‘constitu-
encies or the allotment of seats to
such constituencies, made or pur-
porting to be made under articie 327
or article 328, shall not be called in
question in any court;”

So far as I know, neither the High
Courts nor the Supreme Court have
in any decislon or judgment interfer-
ed with the operation of this provi-
slon.

Clause (b) reads:

“{b) no election to either House
of Parliament or to the House or
either House of the Legislature of
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a State shall be called in Question
except by an election petition
presented to such authority and
i such manner as may be provi-
ded for by or under any law made
by the appropriate Legisleture.”

According to the provisiong of this
sub-clause, we muade certain provi-
sions in the Representation of the
People Act. We had provided in the
original Act that the decigions of the
Election Tribunals as constituted by
that Act will be final and conclusive.
But, at that time also the High Court
or the Supreme Court said that the
Representation of the People Act can-
not take away the powers of the High
Court or the Supreme Court. There-
fore, they entertained certain of the
proceedings that were brought before
them.

What I would like to say is this I
am aware that in certain cases, espe-
cially in cases of appeals against the
orders of the Election Tribunal, they
shall lie before the High Court. But
I would like to suggest that even
against the decisions of the High
Court an appeal should lie to the
Supreme Court, so that we may have
the findings of the learned Supreme
Court in order to make the decisions
or judgments in election cases wuni-
form. If the Supreme Court is not
given the right to hear appeals from
the decisions of the High Courts in
election cases, the different High
Courts will give different rulings and
there will be no opportunity for the
Supreme Court to say which of the
decisions of the High Courts are good
and proper I, therefore, suggest that
the Representation of the People Act
should be scrutinised and revised and
certain provisions should be made by
which we can give suitable powers to
the High Courts as well as the
Supreme Court so that they may be
able to pronounce judgment on the
varying decisiong respectively of the
Tribunals and of the High Courts. 1
would request the hon. Minister. ...
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Bhri Hajarmavis: That, I under-
stand, is the present law. (Interrup-
tions).

Shri Bhree Narayan Das: We have
not given any power to the Supreme
Court to hear appeals against the
judgments of the High Courts. The
Supreme Court now comes in uader
the provisions of the Constitution,
articles 132 and 136 or some of the
other articles. I would request the
hon. Minister to find out which are
the provisiong of the Constitution that
stand in the way of the speedy dis-
posal of election cases.

Shri Hajarnavis: None.

Shri Shree Narayan Das: We can-
not question the right of the High
Courts or the Supreme Court. Ag the
High Courts or the Supreme Court
have interpreted the Constitution,
they have the powers to interfere and
to entertain writs under the provi-
siong of the Constitution. But ag !
have understood 1t, it is the sole res-
ponsibility of Parliament to regulate
the election of Members. Therefore,
1t 13 the right of this Parliament to
give such powers as &re  necessary
either to the Tribunals or the High
Courts or the Supreme Court. The
general provisions in  the Constitu-
tion pertaining to the powers of the
High Courts and the Supreme Court
should be curtailed In this matter

I know that with regard +to the
Armed Forces, the powers of the High
Court and the Supreme Court have
been limited by providing suitable
provisos to varlous provisions in the
Constitution Therefore, I  would
suggest that under articles 132, 136,
226, 227 and 228 and even 329, there
should be provisog that all those gene-
ral powers would not apply to elec-
tions to both Houses of Parliament
and to the State Legtslatures,

Shri Hajarnavis: May I understand
the hon. Membet correctly? 1 think
that.at one stage of, the speech he said
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that under the Representation of the
People Act, there is no right of appesl
to the Supreme Court; that we have
got to go back to article 13 and so on
of the Constitution snd that, there-
fers, provision for an appeal {o the
Supreme Court ought to be made.
That is what I understand he said at
one stage. Now, what thereafter fell
from hig speech leads me to indicate
that he wants the powers to be cora-
pletely taken away from the High
Courtg or the Supreme Court I
would like to know which one he
wants.

Bhri Shree Narayan Das: All the
powers that have been given in  the
various articles of the Constitution
with regard to the elections to the
Houses of Parliament and the BState
legislatures should be taken away,
and certain powers should be given
under the law made-by Parliament in
the Representation of the People Act,
by way of an appeal or certain other
provisions, where, in certain suitable
cases, the High Courts or the Supreme
Court may wnterfere That 1s my pro-
position. 1 think there is no contra-
diction

Pandit K. C. Sharma (Hapur):
Nothing

Shri Shree Narayan Das: The
Minister has sought to make certain
provisions with regard to the candi-
date who retires. When the Repre-
sentation of the People Act, 1951, was
amended during the year 1956, 1
think, section 55A was inserted The
reason for it was, there are certain
cases where a candidate, after going
through the congtituency, finds that he
will not be able to win the election;
he then does not take care to go
about, and then simply sits. Pre-
viously, there was no provision that
he can retire or withdraw at that
time, Therefore, we felt at that time
that it will be good if there is some
provision made by which a candidate
may retire after sometime. But, I
think after the general electior}, from
what I have heard—I c.io not have any
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such case before me—this provision
has resulted in corruption on the part
of some candidates. Previously, the
provision was that after the scrutiny
wag over, a period of three days 1s
provided for the withdrawal of candi-
dates and those candidates who do not
withdraw are thought to be contesting
candidates. Now, the question arose
after the last general election whe-
ther a retiring candidate was a con-
testing candidate or not, and as far
as [ have been able to know, different
high courts have given different rul-
inge. In section 55A there is a pro-
vision that any person who had gives.
notice of retirement under sub-sec-
tion (2) shall thereafter be deemed
not to be a contesting candidate for
the purpose of section §2. Therefore,
the high court of one of the States
said that because there 1s no mention
of sectton B2 under this section, the
contesting candidate cantinues to be
a contesting candidate, so far as sec-
tion B2 is concerned.

Another high court—I do not re-
member the name—said. “No; the
candidate who has retired 1s not a
contesting candidate”. Anyway, that
is the interpretation given by the
courts But what I would like to say
is that this provision 15 not a healthy
provision. 1 have given notice of an
amendment to the effect that the
wholg of section 55A  he omitted
There 15 no necessity for 1t The
reason is this, A certain number of
candidates come up They file nomi-
nation papers, and the candidates who
are not keen retire within the time
provided, that is, after three days of
the scrutiny But now, after the in-
sertion of section 55A. some spurious
candidates remain as contesting can-
didates even after the time for with-
drawal. After sometime they begin to
bargain with the contesting candidate
The contesting candidate thinks that
there is only one single contestant
and that if the other person is won
over, is persuaded to retire, then,
under the provisions he will be re-
turned as uncontested. That leads to
some corryption. So, I think there is
no necessity for that provision.
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The second reason is this. When
certain candidates come up for elec-
tion, the electorate begins to think
which candidate has to be supported.
Suppose a certsin candidate for an
election wants that he shouid be sup-
ported, and suppose he iz cajoled or
is persuaded to retire, there 1 no
option left to the electorate to cast
their votes, Therefore, this aspect
also, from the point of view I men-
tioned, is not proper. Hence, 1 sug-
gest that if the amending Bill moved
by my hon. friend is considered this
provision should be omitted from the
original Act. Suppose it is not consi-
dered, what 1 would suggest is this.
After having had the experience of
the two general elections, I have
heard that the Election Commission
'hasg prepared a report, and that In
that report certain suggestions have
been made regarding the working of
the Representation of the People Act.
Therefore, having in view all these
experiences and the suggestions made
by the Election Commission, I would
request the Government to come for-
ward with an amending measure, as
comprehensive as it should be, so
that certain lacunae that are there in
the present Representation of the
People Act could be removed and the
disposal of election petitions not
delayed. Then, the Act could also
work very smoothly.

With these words, I commend my
amendment to the House, and I think
if the Bill is circulated, there will be
some opportunity to the general pub-
lic to give its opinion on this point,
and that could be considered by this
House when a comprehensive Bill ig
brought forward by the Government.

Mr. Chairman: The amendment is
before the House.

Shri Achar (Mangalore): I rise to a
point of order, Sir. The point is this.
This is a 4-clause Bill. The hon.
Mover of the Bill said, if I remember
aright, that he is not interested 1in
clause 4 of the Bill. The point is
whether an hon. Member can do like
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that. There are several stages of a
Bill. First, there i3 the consideration
of the Bill as a whole. Later, there'
comes & siage where amendments sce
considered, during the clause-by-
clause consideration of the Bill. Now,
the Member has introduced the Bill
which consists of four clauses. There
15 no amendment. Is he entitled to
bring a Bill and say, “I have got four
clauses,” while the Bill is introduced,
and while the consideration stage
starts, can he say, "1 give up a por-
tion of the Bill”"? Is he entitled to
do it?

Mr. Chalrman: I understand that
the hon. Member objects to this pro-
cedure Am I correct? I take the
hon. Member to mean that the proce-
dure that has been adopted in the
House is not correct: either the Bill
should be proceeded with as a whole
or not proceeded with at all. Is that
the contention”

Shri Achar: My subrussion is, when
the Member brings o a Bill, he should
have the permussion of the House to
have the consideration of the Bill as
a whole He cannot say, "I introduce
the Bill" first, and then say, “I give
up some clause, and I would intro-
duce the Bill with half the clause or
section” or something like that

Mr. Chairman: This Bill consists of
four clauses The fourth clause is
quite independent of the other three
clauses. This 18 not the first oceasion
when a question of this nature has
arisen. It has always been the prac-
tice in this House that if a Member
gives an undertaking that he is not
going to press one part of the Bill, then
he 1s allowed to proceed with the other
parts of the Bill. If clause 4 is so
connected with the other clauses that
those clauses could not be considered
without clause 4 being considered,
then the position would have been
otherwise, It is covered Uy the prac-
tice of this House, and I have done
what the practice of the House 1s. So
1 haverallowed him.
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When he goes on, after the consi-
deration motion also, he will not be
aliowed to say & word about this
clauge 4. He has given an undertak-
ing. On the basis of that undertaking
he hes been allowed to proceed with
the Bill, There is no cbjection to that,
and it is not contrary to the procedure.

Pandit K. C. Sharma: 1 agree that
the candidate, having retired, has no

the point iz one of the right and lia-
bility pertaining to the law in exis-
tence at the time of the dispute. That
is, the right and the obligation of the
candidates arises from the letter and
spirit of the law as it existed at the
time of election. Now, during the
pendency of the dispute it is not pro-
per to change the law, to interfere
with those rights and liabilities.

My hon. friend’s solicitation I under-
stand. He has the right to contest that
when a gentleman has retired he is not
interested in the election, and so why
should he have been made a party at
all, why should he be regarded as a
contesting candidate. But at time of
of the elections certain position has
arisen under the law as it has been in
existence, and now the candidates con-
testing the election must stand by that
pasition.

It is wrong in principle to change
the law after that. You cannot decide
the position, you cannot decide the
right of a candidate from the view-
point of a law that was not in exist-
ence. That is my difficulty. Qther-
wise I would agree with the conten-
tion that my hon, friend has advanc-
ed. Therefore 1 beg to oppase it, be-
cause it is wrong in principle. It is
wrong in principle because the rights
and liabilities of any disputant mmust
relate to the law in existence when
the incident relating to those rights

My. bon, friend is not pressing
clauss 4. Therefore, I bave nad much
to say, Enough to say that hg has
183 EL.SD—9.
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not the right to dispute that position
in the way in which he would have
disputed under the Bill. Therefore,
the gquestion dees not arise.
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Some Hon. Members rose—

Mr, Chairman: The time allotted for
this Bill wag 2} hours, but at that
time it was taken into consideration
that Section 116A was also to be de-
bated here. That has been withdrawn
by the Mover. Therefore, 1 think we
should not take much time over this
Bill now. It 1s now a short Bill, which
has been sufficienfly discussed. I will
allow only one or two more Members
and then I will call upon the hon.
Minister to reply to the debate.

Ch. Ranbir Bingh (Rohtak): This is
an election matter, Sir. This is a
matter of life and death for those
people who fight the election.

Mr. Chairman: The real question,
the subject matter of the Bill, has
been withdrawn., There is no debata-
ble point now. There 13 only a short
question, and it has been sufficiently
discussed,

Shri Batyendra Narayan Bimha: Sir,
may I submit one thing? After what
Shri Shree Narayan Das hag stated in
support of his motion for circulation
of the Bill, I understood that you per-
mitted a larger scope for discussion on
the Bill and you permitted Members
to speak about the general situstion
with respect to election petitions and
all that. Therefore, our remarka are
not now only to be confined to the
small point in the Bill.

Mr. Chalirmin: some'mnn scoDe Was
allowed and that was permissible be-
cause there was.a general quastion
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But 30 far as the scope of the Bill is
-oncerned, it is very much restricted
after the main gquestion has been with-
drawn. If any hon. Member is very
anxtous to speak, 1 will allow him;
otherwise, if I have the permission of
the House, I veay just call the hon.
Law i reply to the debata.
If any hon. ber is wvery anxious
I shall certainly allow him.

Shri Satyendra Narayan Binba:
There 13 00 guestion of our being very
anxious 1o speak on this Bill.

Mr. Ohairman: T ind no hon. Mem-
ber 4 wanding up. Therefore, I take
1t ‘that nobody is amxious to speak.

©h. Rambir Biuyh rese—

Mr, Chalrman: Very well; let him
«peak,

e fl‘f{ﬁ! N iiGt W.
§ ¢y faer #7 fa<ra £7 § 7 AL
F9 E 1 ¥ SHWAT g F AT S
® T ORI LT AF § WX ITH A
& AT g 9 Gferiw oifew O &7 7
=ifere ) Y4 & W §g 9 A FAw
MRS Nefrg sreae
M oah S adn  fw T &
wrf W azEAT § wawaT § % A
# ) Ham A 9T IW qOUW W WAy
frim s g Emmdiaw
Fa1 ) TV A

% aw 7€ arar § e gwd o @
Z it oy we e g o e age
frgyr woat ATy ®T &, wrn ag W
farawn &« gg v ey wra §
& o o fag W & ow e F wEEN §
e s ¥z el § o T W
g wF fe N efedzw w ferd
Farh aey o, fied f ig-wd
FeTezn # fsm & qTardt IRy

8 SEPTEMBRER 1088 he Peocple (Amend- 4188

ment) Bill

g v wfyg | wE Ao gy P
t iy, wi§ Az afRE D R,
g & Wy ket v o Sfvw @
fie fapdft wY farsy fem g o & el
® WY (AW WY % | A7 oy
A PF § & wrew § @l w4
T o 9 g «f e, sy e g
W, 7 g7 9, W g A
W @ & g § 3% o

oft e wwew ( TR wra
nffwid N oarHT & 1

who v ¢ oy : 81 T & e gane
ardy ¥y 0ET & §), ¥9F GH THIT
afr

wfey & awaar g fe ag a7 % fag
sz § e 0w wr faqyr #3 & o
ardra & ag O g A fox arz 7 fvdt
% fag off fagyr &7 &1 garw dar A
71 arfe fam # g7a91A F397 § 717 WK
N oARTE § AR 6 Sy wTNH)
T W1y AT & v faaaT @ g
3% & O @ IV F eI agA 7wy,
wo, 9%, =0 BT MANAIF A Fnar
aq g 9t 9f fa@ af §. Wi of faa
wrefaa 7 & +ff aga @1 04 § A gan
a3t & 1 & § e WAl o & agy
I W gy ot var ) wr e W w
Fefrearc § w1 @) | 3w arie &
v arfiaq vf ewdargear g
f s Az wodt A1z 27 grar § & I9wT
qar 7Y grar fe 7 anfrearc ooy
fadh 1Y o1 arw s wrn £ ) il
W TS AT g7 A e s
# offT o grew 7 wely yuwr w fy
frormr s wrn Wi Ty YO g
sarar of (e vy %7 -t § W wiefwal
T AT TR THRT e it § AN



s1x3 Represewtation 'vf ¢ SEPTEMBER 1088 the Peopls (Amend- sTT4

ot W Riewwry W @ v Ty
T WYy, Iw Sy oA ¥ fad v oy
fier st § + oy wra o o a7 wwaTe
g, Mwwarcaff oyt £, o
\mi‘fm‘f&mﬂ Ty WAH ® qTAA
Y 8, Iw ¥ iy o farmrs: o famr avan
&, witfe € araely wrew & firwr w7
T & F T uw Wit war @ AT
oYy gz wiF, A gy wewr §F @ 1 awEen
¥ 6 Fayr 23 # Pard ot wrfy ardee
Ty ok &, wg @ mfeg

9 WA § o o gw x9 faw ot
ot w77 & ar 98 @ awrdy QO favwd
o afr i 1 wfwg § wrad 5
qEA ¥ Wgarg o duw e faw
® gafawr &3, ¥q firr 2, afen
L 1L q1 qq X @ w17 % A7 18
L33 1 A wig afs 7@ et
4 Y Y o FaTA mEd T@ W
LI Rt d 4]

Shri Hajarnavis: Sir. I rise to op-
pose the motion moved by the hon
Member, but I can give this assurance
to him and to the House and to the
other Members who have pointed out
the various difficulties which arise in
the application of section 55A, that the
Election Commission themselves are
considering this mater.  Whatever
difficulties it might have created for
the individual members and contesting
candidates, there are many larger
difficulties for the Election Commis-
mission themselves, They cannot, for
instance, finalise: the printing of bal-
lot papers till they finally know who
are the persons for whom the votes
are to be cast and that sometimes
causes avoidable delay. Therefore, this
matter is under the examination of
the Election Comumnission, whether sec-
tion B3A {itself yhould be allowed to
be retained.

We will come before the House very
shortly, we hope afterethis last round
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of election petitions is over, & cem-
prehensive Bill and in that Bill, I
hope we shall be able to secure co-
operation from all eections of the
House, because 80 far as the process of
election or fire machinery for election
is concerned, ft'should be made simple.
We shall try at that time to secure as
much measure of agreement as possi-
ble. This certainly would be one of
the matters which will engage our &t-
tention.

1 find myself in almost entire agree-
ment with the viewy expressed by
many hon. Members. Having some
experience as candidate and also as
counsel for various election petitions,
I find mysel almost entirely in agree-
ment with the views expressed by Ch.
Ranbir Singh and Shri Braj Raj Singh
I have nothing to add. It 1s absolutely
necessary that the law relating to
elections should be made simple
and very definite. By some pro-
cess, if there is a serious dis-
pute as regards elections, it should
be possible to decide it expeditiously.
With this end m view, we hope to
bring before the House a comprehen-
sive measure. In the meantime, I hope
this assurance should satisfy the hon.

Member and I hope he will withdraw
the Bill

Mr. Chairman: May ] know whe-
ther the hon. Member, Shri Shree

Narayan Das proposes to withdraw his
amendment? '

Bhri Shree Narayan Das: I do not
wamt to press my amendment.

Bhri Tangamani: In view of the

assurancte given by the hon. Minister,
1 have no objection to withdraw the
Bill.

Mr Charman: Hag the hon.
Member leave of the House to with-
draw his Bill.

Some Hon. Members: Yes.

The &Nl waz, dy lesve, withdrawn.
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CANTONMENTS (AMENDMENT)

Bhri Jhulan Sinha (Siwan): Mr.
Chairman, I beg to move:.

“That the Bill further to amend
the Cantonments Act, 1824, be
taken into consideration.”

From a persual of, the Statement of
Objects and Reasons to this Bill, it will
be clear that this Bill 18 intended to
remedy three defects in the present
smactment, namely, the Cantonments
act. It will not be proper for me w
remind the House of the history of the
Cantonments in this country. 1t wiu
be enough for mc to say that the
cantonments were conceived to be
areas exclusively meant for the sta-
tioning of armed forces. During the
British regime the areas covered by
these cantonments were small and
their number was glso very limited.
But now their number has gone to
enormous proportions. Now there are,
I find, 58 cantonments existing in this
country. They cover, so far as I have
been able to gather, a population of
five lakhs,

They are divided into three classes—
classes 1, 2 and 3. Class 1 consists of
those areas where the population is
above 10,000. Classes 2 and 3 consist
of arears where the population is 7,500
and 2,500 respectively. All these three
classes put together comprise a popu-
lation of over five lakhs. Since this
question concerns the civic ife and
amenities of such a large portion of
the population of our country, the
Government should, I think, take a
view of this thing which is consistent
with the prevailing view in these
matters. We are now in the 11th year
of our independence and democractic
functioning. But the constitution of
these cantonment boards still remains
as archaic and old as it used to be
during the British regime.

1 can very well understand the want
ef confidence among the Britishers
about the efficiency and capacity of
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non-officials in those days.”  But now
when the whole country is being gov-
erned by the adult papulation of this
country, there is hardly any room for
not having caonfidence. in the efficiency
and capacity of the people as suth. If
this position is taken into consideration
and accepted, then there i3 hardly any
room for the functioning of the can-
tonment boards as they are functioning
today.

If you look at the organisation of
these cantonment boards, you will find
that they are so organised that the
clected element in the cantonment
board never gets any opportunity of
being in & majority.

There is the permanent officials’
majority controlling the fate of all
those people who not only do  not
belong to the Armed Forces, but who
belong to the general population re-
siding in the areas covered b; these
cantonmen’. Of course, a later
amendment 1n the Cantonmen’ | Act
has made some provision for the con-
stitution of civil area committees
Formerly, during the British  regime
they were bazaar committees, now
they are civil area committees. But
these civil area committees have got
very hmited powers and very limited
functions As I have been able to
find out from the constitution of these
civil area committees, they are prac-
tically wholly recommendatory. Their
resolutions do not hold any value
with the Cantonment Board as a whole
I have, therefore, thought it fit to
provide in this amending Bill that the
present majority in the Cantonment
Board should not be allowed to exist
any longer. It is too late in the day
now to say that the people in this
country are not as much interested
in the wellbeing ang security of the
armed forces as the General Officer
Commanding or his subordinates or
the Defence Department itself. It s
obvious and patent that the Defence
Department in this country—l mean
the Defence Minister and the whole
Defence Department—is controlled by
the electsd reptesentative of the peo-
ple. Whether He is the Defénce Mi-
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nistar &2 the Prime Minister, whoso-
ever holds the rein in his hand, that
person belongs to the general popula-
tion of this country. Now, if that
thing is poesible, if the whole country
and the whole ‘Defence Department is
fit to be controlled by a person elect-
ed by the people, there is hardly any
ground for not allowing these armed
forces, their amenities, their sécurity
and their welfare to be left in the
hands of the elected representatives of
the people. That is the main purpose
behind the amendment that I have
proposed.

The other thing that I have con-
sidered fit to bring to the notice of
this House and to provide for in this
amending Bill is that in certain cir-
cumstances the Government has re-
served the right of entirely supersed-
ing the elected and nominated element
and leaving the whole thing in the
hands of the General Officer Com-
manding I know, as well as anybody
in this country knows, that even for
the ‘municipal administration of this
country, wherever it exists, there is
provicion for supersession of the
municipalities and the local boards and
the district boards by the local Gov-
ernment or the Central Government
where they are concerned. But once
when these municipalities and local
boards are superseded the administra-
tion is not left in the hands of thase
people who have themselves been
superseded, but some special officer,
an executive officer, is appointed to
carry on the administration just not
only for a change but with a view to
see¢ the things existing then in their
right perspective But here even when
these Cantonment Boards are circum-
stanced to be'superseded the General
Officer Commanding who happens to
be the Chairman of these Boards, car-
ries on the administration after their
supersession. This is anomalous. So
far as T have been able to make out,
the whole thing still seems to have
been based on a lasting suspicion about
the capacity, efficlency and the gene-
ral interests of the people in the wel-
fare and security of tfe armed forces.
This is a thing which is unacceptable
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to me and I hope it will be unaccept-
able to the House also. People have
got to be trusted. If the people in
this country do not deserve the trust
of the Central Government, I think
the Central Government itself will
cease {0 gommand any confldence
from the people themselves. That is
the position which we are not going
to accept.

This amending Bill makes another
provision apart from these two things.

A third _prow’air.m that I have
thought it to incorporate in this Bill
is this. There is a provision in the
Cantonments Act that all taxes to be
levied by the Board which is under
the Commsnding General with a
standing majority of officials, have
got to be levied with the previous
approval of the Central Government.
That is a thing which is still more
unacceptable to my mind. We know,
the resolutions and actions of the
municipalities and local boards and
other such local bodies are subject to
the subsequent approval of the local
Governments or other Governments
concerned. I have never met with
such a provision in the constitution
of local bodies where the levying of
taxes 1s subject to the previous ap-
proval of the Government concerned.
This is just quite contrary to and
against any conception of democracy
that we possess. If the Cantonment
Board which commands a majority no-
minated by the Government,is 3so
cfficient as to carry on the adminis-
tration and it has been empowered to
levy taxes, there should be no previ-
ous approval. That is only dilatory
That will not only keep things pend-
ing till the approval of the Central
Government is received, but that is
also based on the same want of con-
fidence in the efficiency of the persons
who have been nominated there to
command a standing majority. This
Bill provides for only three things.

Before I proceed further, I will just
remind you of certain passages in the
Forty-sixth Report of the Estimates
Committee which went into this ques-
tion exhaustively. I may, Sir, be
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allowed to quote certxin passages
which occur there: The Estimste
Committee swys:

“The committee therefore re-
comend that the Cagptonments
Act should be amemded imme-
diately to provide for the demo-
cratisation of the civil adminis-
tration of the Cantonment areas.
The strength of the Cantonment
Boards which vyaries from 3 to
15 should be increased. The
membership should be determined
in relastion to the population and
should be based on well defined
princjples. The Officer Com-
manding the station may have
powers to nomimate one or two
military officers to the Board, if
necessary. One of them might
be the Health Officer and the other
one of the Medical Officers or the
Garrison Engineers. The Com-
mittee do not consider it neces-
sary or desirable that the Officer
Commanding the station should be
a member of the Board. They are
of the opinion that the President
of the Board should be elected by
the members from amongst them-
selves.™

This is the recommendation of =a
Committee of this House. This Re-
port was published in March 1857. I
think it is about a year and a half
now. ,

They have made many other re-
cammendations bearing on the points
covered in my BRill. But, before I
proceed to quote those recommenda-
tioms, 1 would just try to brng to
your notice that this Bill has abso-
lutely no intention to try to malign
this Government or to create any
sort of insecurity or any want of
amrenitiss to the troops stationed in
the cantonment aress. Certainly we
all feel that the army in this country
residing in the cantonments deserves
the greatest care and attention of the
nation. Wae have the tradition of ove-
lieving in non-violence and the Panch-
shaal principle, enunclated by this
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country, haes been accepied by &
majority of the people in the world
as worth something. Even then we
know that the whole world is so bullt
that if we do not keep the army satis-
fied, contended and well-protected and
well-kept, there are netions in this
world that will pounce upon us and de-
vour us. It will take us back to the days
of slavery from which we have ecome
out after a serious struggle of so many
years under the leadership of one the
like of whom is not likely to be born
very soon amongst us. In this state
of things, we should be second to
none n this world in keeping our
army well-equipped, well-protected,
well-fed and well-kept. With this
background in mind, we also {feel
that the army should not be made to
feel that they are something aloof
from the general population of this
country. They are of us and we are
of them. If this be the position, there
is absolutely no ground for doubting
the capacity or the efficiency of the
bona fides of the general population
that has been made to reside with
them, to think against them.

There was absolutely no scope, no
necessity for jeining the civil popula-
tion with the Cantonment Board, but
circumstances were such that they had
to be there. We would be very glad
if those areas which are occupied ex-
clusively by the civil population are
taken away from the jurisdiction of
these Cantonment Boards and, if they
are sufficiently large, placed under a
separate municipality or joined to the
adjoining self-governing body. If
that is to be the position, then, of
course, the case for armed forces
stands on a different footing.

I may point out from the report of
the Estimates Commitiee that there
was a committee appointed many
years back. It was appointed for de-

" limitation of the areas of these Can-

tonment Boards as early as 1940. That

what they have called “exeision™ of



$121 Cﬁnlanm:t) (Amend- 5 SEPTEMBER 1558 Cantonments (Amend- 5122

Bill

¢ivil areas from the Cantomnment

wherever it is possible, and fox

fthis purpose they: have divided all

the Cumtonment Boards into three
blasses.

. They have grouped the cantonments
under three categories. Only Ambala
was put under Category 1, viz, one
in which a large area redundant to the
requirements of the army could be
excised and formed into a separate
local body. Category 2 specified those
cantonments in which civil areas were
not large enough to constitute a local-
body by itself, but could be merged in
the adjoining body. This category
applies to 17 cantonments. Under
Category 8 the remaining cantonments
were listed This was the recommen-
dation made by the committee ap-
pointed in 1848. These recommmenda-
tions nlso are lying in abeyance They

L.8.D.~10.
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have not been implemented. It was a
committee under the Central Govern~
ment itself

I am aware the constitution of the
Civil Areas Qommittee is such that
the President of this Committee
though elected by the people is only
the Vice-President of the Board and
1s subservient to the gereral conatitu~
tion of the Board and to its resolu-
tions.

Mr, Chairman: I understand the
hon Member will take some more
time to finish his speech. The House
stands adjourned till Monday 11 A.m.

17 hrs

The Lok Sabha then adjourned till
Eleven of the Clock on Monday, the
Bili September, 1958
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985. Kurduwadi-Miraj Rail
link . ) 2 . .903-04
986. Chittaranjan Locomotive
Warks . ; . 4904
987, Closure of rail link bet-
ween Bihar, North Ben-
and Assam . .1 4903-04
988, § taxis for tou-
r&:ﬂ.-l N 4905
98g. All India Road Deve-
lopmentPlan . . 4905-06
990. Korba Power Station,
Madhya Pradesh . ; 4906
991. Road accidents in Delhi. 49060?
992. Indian visitors to Syxia’. 4907
993. Tourists wlm vill'neﬂ
India 4907-08
4994. Rurl ela:um in
Punjab 4908
99s. Heslth Savbu Cen—
tres in rural aress . . 4Bol-0p
996. Delhi Slums . 4909-10
997. Purchess of Rail Store . 4903-10
998, Potatoes o 4910-11
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WRITTEN ANBWERS TO
QUESTIONS—contd.

5Q
No.

999.

1000,
1001,

1002,
1003,

1008,

1006,

1007.
1008,

USQ.

1529

1530
1531.

1533,
1533.
1534-
1535.
1536.

1537.
1538.
1539-

1540.
1541.

1542,

1543.
1544.
1545.

Subject
um
Parm .
Floods in Q:hn .
Travel* concemslon to
the blind .
Nagarjunssagar Pmm
Non- of lu.gu-
cane 5
Accidents due to mvel.
ling on roofs of trains .
Dertilment of Luck-
now-Kathgodam  Ex-
press . :
Horel Smdmh
Rate Structure Com-
mittee

T.B. Patients in Delhl .
Supply of Power wo
Delhi . . .

clearance in

Slum
Delhi ; .
Seed production .
Second Class Coaches
in Indlen Railway. .
Construction of Ware-
houses in Bombay .
Forest development in
Bombay State .
Automatic signals .
Derailment of Madras-
bound Waltair Pm-
ger Train
C:mh. Oonuu:mn
on Rallways
Departmental Cllerln;
Landless labourens
Extra p-ymxto!{ud
ling Contractors, Messrs
Bird and CO.,W Rlﬂ
ways . .
Tuberculosis .
G.M.F. Memﬂ for
Andhra .
l’arll-Vhﬂnd nc:ﬁon
of thc Central Radl-
way . .
Rosd Devdnpnem
Scheine
Head Post Oﬂnel!u;l-
ding, Jaipur .
Purchase of vme&’;y
panies,

[Dany Dmzwr]

Corumns
4911-13
4912

4912-13
®i4

4914-15
4915-16

4917
4917-18

4918

4918

4919
4919-20

4922
4921
4922

492124
4923

4923-24

4924
4924-26

4936-27
4927-28

4938
4928—10
4930

4930-31

‘4931-32

5126
WRITTEN ANSWERS TO
QUESTIONS—contd.
U. 5 Q  Subiect Corumome
No.
1546. Fertlizen . 493133
1547. Tmx-colisction . . 4933
1548. Seminar on Road Trans-
port Development 4933-34
1549. Through Coach between
Loharu end Defhi . 4934
1550. Air sccidents . 4934-35
1551. Flood Control schemes
d Second Five
Year, e 4935
1552. Theft of Railway pro-
perty and goods . « 493537
1553, Nutritfonal  disorders
among children . 4937-38
1554. Ticketless travellers . 4939
1555. Canning and
tion of ?miu inmw- 4939
1556. Gardeners in Delhi 4940
1557. World Bank Loan for
Development of ports . 4540
1558. Forest area . . 4941
1559. Flood Control phm af
Bhakra Project 4941-42
1560, Desert com:rol i.n Pun-
jab 4942
1561, Lmoanduction 494344
1562. Posts and Teletnphs
5 offices in
District . 4944
1563, Collection of Temm:l
Tax at Puri . 4944-45
1564. Tourist pemuu to Kuh-
mir 4945-46
1565. Siceping fu:.hnu far
Drivers and Guards 4946
1566, Dehra Dun Exprm *
Coaches . ) . 4946-47
1567. Rice prices in W. Ben-
gl . . . 4947
1568, Irrigation  projects in
State . 4947-49
1569. Suburban T‘rlinDnmn
in Bombay (V. . 4949-50
1570. W.H.O. . 4950
1571. C.P.W.D. Roads n
Punjsb . - 494951
1572. Fazilka-Ferozepore Rail-
way Line, . . . 4981-53
1573. Medical Education Con-
ference . - - 4953-58
1574. Improvement of Mange 4955
1575. Mango Production 4956
1576. Hindumalkot-Sriganga-
oager Raillink . . 4956
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WRITTEN ANSWERS 70
QUESTIONS—conid.

V.8.Q  Subject

No.
1577.

1578,

1579.

1580,
1581,

1582,
1583,
1584.
1585,

1586.
1587.

1588,
1489,

1590,
1591.
1592,

1593.
1594-
1595.

1596,
1597.

1598,
1599,

1600,
1601,
1602.

1603.
1604.
1608,

ers for Postal Rm-
%h Fuuepotel

mmmn&

Bndnnfrunmu
dear!cm.mn“.

( mﬂ

in Bombay State .
Scuffie between Railway-
men and wven-
dors

Canference ot' Sm Ml-
nisters of Fisheries

Mail Guards .
Parlakimedi Light R.nil-
way on S. E Railway
zone . .
Passenger trlﬁc
Ahmadpur Station
Sugar export
Electricity
tion .
Suratgarh Mcchl.mwd
Farm .

Inssnitary cmdluons in
Karol Bagh

Slum clearance in Delh:

from

Gm.mp-

Workshop in Izzatnagar
Lucknow-Bareilly Rn!
way Section .

Sugar mills in U.P.
Tubewells .

Honorarium pud to the
Hindi Teaching Staff
Communications add—
ressed in Hjndi .

Rules rewdmg acci-
dents

Railway Portectm Force
Forest industries in
Beas area . .

Ships awaiting unload-
ing . . .
Bhubsneswar  Railway
Station .
Unauthonised  persons
as Licensed Porters at
Patna Junction

Wagons for Cement Fac-
tory at Charkhi Dadri .
Damage to photographic
marterials by rains
Demage due to rains

Danx Docssx) §138
WRITTEN ANSWERS T0
QUESTIONS-—contd.
CovLeanes U. 5 Q  Sudject Covrvnirg
No.
1606, Medium-sized m'lllum
4956 projects in Punjab 877
1607. Bhakra Nangal Project . w7
1608, Joy flights . . 4978
4957 1610. Conversion of
anlg.d Parssia Line
Gauge 4978
4957-58 1611. Promotion ol' Clerks as
Guards 4979-80
4958 1612. Railway .Dapeumu . 4580
1613. Post and Telegraph Offi-
ceq in Kangra and Hos-
4958-59 shiarpur . 4981
1614, Women em aym on
4959 Northern Railway 4981
4960 1615. Telegraph Poles . 4981
1616. Appointment of Handl-
ing Contractors 4981-82
4960-61 1617. Class II1 Employees 4982
1618. Railway links Vig Dunka 4982
4961-62 1619, Sea Illlnd Cotton in
4962-63 India 4983
1630, Casugl workers 4983
4963-64 1621. Price of rice 4983-84
4954 1622. Telegraph Offices. 4984
1623. Passcoger amenities 4984-85
_6 1624. Licences for Fuod n
"96:9 ' Dealers . T gtseas
495% 1625, Sugar mlls 4986
1626. Goods Shed at mepuz
4966-67 Sahib 498b
1627. Railway Stauon at Cln- !
4968—70 tar 4986-8%
4969-70 1628, Kursela Railway Bnd';e 4983
. 1629. Catering on  Bombay-
4971 Poona Race Specials 4987-8¢8
4971-73 1630. Railway Over-bridges 498%
1631. Double Broad Gauge
o Lines . 4989
4973-71 PAPERS LAID ON THE TABLE 4993-94
7 The following pnpcn were laid
73 on the Table
971 (1) A copy of each of the
following  statcments showing
4974 the action taken by the Govern-
ment on various 3sSurinces, pro-
mises and undertakings
4974-75 Mimisters during the various ses-
sions shown against each '~ *
4975-75 S Pourth ;u-d
Statement No.  sion, 19
4976 VIL Second Lok
”76.?7 Sabha,
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LAID ON THE
T B—contd.
(i) Supplement- Third Session,
tatement | 197 of Seoom,
R e TS

(i#) Supplemen- . Second Sesf
tary Statement  sjon 1957 of
No. XIV. Second Lok

Sabha.

(rv) 8 - First Session,
tary Statemenmt 1957 of Se-
No. XV. cond Lok Sa-

bha.

{v) Sy - ’l‘:lvel&h %n}

tatement on, 1 of
tﬁgxx. First 95I..a‘k

Sabha.

(2) A copy of the statement
contsining replies to cer-
tain memoranda received
fraom Members in connection
with demands for grants
(Railways) 1958-59.

(3) A copy of the Wealth-tax
(Exception of Heirloom
Jewellery of Rulen) Rules,
1958 Published in Notifica-
tion No. G.S.R. 719 dated
the 23rd August, 1958, under
sub-section (4) of Secuon
46 of the Wealth-tax Act,
19%7.

5TATEMENT RE: SUPPLE-
MENTAR DEMANDS
FOR GRANTS FOR 1958-59
PRESENTED

The Minister of Revenue and
Civil Expenditure (Dr. B.
Gopala Reddi) presented
ststement showing Su Ie—
mui!::m Denm}dslg‘orn d

respect of the Bu gct

(General) for 1958-59.

CALLING ATTENTION TO
MATTER OF URGENT
PUBLIC lMPORTANCE .

Shri K. S. R.tmnw

the Central Railway and the
oomequmt dislocation of
Railwa y iraffic,

The Dcputr Minster of Ral-
m (Shri S. V. Ramas )
& & statement &
thereto. m

{Darty Dumsr]

CoLuwxs

4994

4994—97

5130

CoLumns

STATEMENT BY MINISTER

The Deputy Minister
Mﬂtnlrmc Sh
m‘l‘homu)mlde u( &{&::

Al Bihari
Short Notice Question No.
4 regarding fair price shops
in Delhi. .

BILL UNDER CONSIDERA-
TION 5 . & )
Further di;cm,um on the

motion to consider the Pub-
lic Premises (Bviction of

Bill 1948, s pluntlhy
abha—continued. The

dm:unmn was not conclu-
ded.

PRIVATE MEMBERS’ BILLS
INTRODUCED,

R g8

10 tates e 4

Bill, 1958, by Shr1 Purushot-
tamdas R. Patel.

(2) Representation of the
People (Amendment) Bill,
1958, (Amendment of sections
s6 and 123) by Shri Radha
Raman.

(3) Consutuuon (Amend-
ment) Bill, 1958 (Amend-
ment of Articles 134, 136
and 145) by Shrt Subiman
Ghose.

(4) Colouring of  Vanas-
pati Bill, 1958 by Shri M. K.
M. Abdul Salam.

(s) Mushm Wakis
(Amendment) Bill, 1958
ga.mendmmt of section 3)by

hri M.K.M. Abdul Salam.

(6) Indian Evidence Ehmr.nd-
ment) Bill, 1958 (Amend-
section  103)

by Shn Naushir Bharucha,

(7) Parliamentary Pnv-
leges Bill, 1958 by Shn
Nauhir Bharucha.

8) Territorial
Amdmm‘) Blng I 958'

Amendment of sections 3
{z.z, 30 and 36) by SbrlLlu
ram Achaw Singh,

4998

4999
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PRIVATE MEMBERS' BILLS
UNDER CONSIDERATION.

(/) Further discussion oa the
motion to consider the Code
of Criminal ure
(Amendment)  Bill, 1958
(Amendment of sections
and $63) was concluded. 17
amendment that the Bill
be dm!:ll‘md {;w eliciting
opinion thercon.by 31-12-38

opted.

wis ad
(&) Shri Jhulan Si moved
that the ents

(Amendment) Bill, 1957
{Amendment of Sections 13
and 60 and omission of
section 14) be takan into
consideration. The discus-
sion was not concluded,

Dawr Dm]

CoLumMns

PRIVATE MEMBERS" BILL
WITHDRAWN,

Shri Tangamani moved for
that considerstion

of the

Represenuation  of People

EAmmdmut} Bill, 1957

§5-A, 82 and :m\) mnm
ithdrawn

was W leave of
the House, o

AGENDA FOR MONDAY,
8TH AUGUST, 19%58—

Purther discussion oa Lhe
motion to consider and Pams-
ing of the Public Premises
Evicton ult;mUm;‘th:r;t;:
t(.)oou ts o

leylm L

B x



PLS.40.XIX.20.¢8

————
PrINTED A
Nxw Dxyat

]

3

382 or Tz

THE PARLIAMENTARY WING OF THE GovERNMENT or INnma

AND PUBLISHED BY THE LOK SABHA SECRETARIAT UNDER RULES §

RorLes oF ProcepURE AND CoNDUCT OF BUSINESS 1IN LoOK
(Frrre EMTION).

1




